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\ LEGISLATIVE ASSEMBLY.

Saturday, 6th April, 1935.

““The Assembly met in the Assembly Chomber of the Council House at
Eleven of the Clock., My. President (The Henourable Sir Abdur Rahim) in
the Chair,

QUEH"‘_IONS AND ANSWERS.

REORUITMENT OF NURSES FROM ENGLAND AND FROM THE MINTO NURSES
ASSOOIATION FOR THE IRWIN HosPITAL.

1584, *Mr. G. Morgan (on behalf of Lieut.-Colonel Sir Henry Gidney):
{(8) Is it a fact that Government propose to recruit the nursing staff (matron
and sisters) necessary for the Irwin Hospital, now under comstruetion,
from England and from the Minto Nurses Association? If so, why?

(b) If the answer to part (a) be in the negative, will Government state
‘whether they are prepared to recruit the entire nursing staff from all
-communities in India?

Mr. G. 8, Bajpai: (1) and (b). The question of the composition and
strength of the nursing slaff for the Irwin Hospital is being examined
and no decision har vet been reached. The Honourable Member's sug-
-gestion will receive most careful consideration.

CosT OF BUILDING THE “ INDIA GATE "’ 1§ NEw DErar.

1584. *Mr. A. K, Fuzlul Huq: (a) Will Government be pleased to state
the total cost of building the ‘‘India Gate'’ in New Delhi?

(b) How long did it take to build it?

(¢) Who was the contractor?

(d) Were any tenders called for? If so, who are the persons or firms
‘which submitted tenders? What were the various estimates quoted?

(¢) Who passed the final orders accepting the approved tender?

(f) What purpose is this ‘India Gate’ intended to serve?

The Honourable Sir Frank Noyce: On the assumption that the Honour-
-able Member refers to the All-Tndia War Memorial Arch, the information
required is as follows:

(a) Rs. 6,18,018.

(b) Eight years. '

(¢) Messrs. Sujan Bingh and Sons, and Messrs. the Stone Dressing
‘Co., were the Contractors employed on the work,

(@) Yes. The information asked for in the latter part of the question
is not now aweilable.

(e) The tender of Messrs. Sujan Singh and Sons was accepted by the
then Superintending Engineer, IT Circle, and that of the Btone Dressing
Co., by the Chief Engineer, Central Public Works Department.

( 3761 ) A
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(f) 1t is & memorial to the officers and other ranks of the Indien.
Army who lost their lives in the Great War.

Mr, A, K. Fuzlul Huq: As regards the answer to clause (d) of the
question, have any altempts been made to find out the names of the
persons who submtted tenders?

The Honourable Sir Frank Noyce: No, Sir. As I have said, the in-
formation asked for in the latter part of the question is not now available.

CONTRACTORS ENTRUSTED WITH CERTAIN WORKS IN BUILDING Nrw DELHI.

1585. *Mr. A. K. Fuzlul Huq: (a) Will Government be pleased to state
the names of the various contractors who were entrusted with the work
of constructing structures, roads, avenues, gates and other architectural or
connected works involved in building New Delhi?

(b) Were tenders invited? If so, will Government be pleased to lay on:
the table the names of the persons or firms who submitted tenders? What
were the respective quotations?

(c) 1f tenders were not invited, will Government please state the reason-
for not doing so?

The Honourable Sir Frank Noyce: The Honourable Member’s question
covers every sctivity undertaken in connection with the building of New
Delhi, and any attempt to answer it would involve an expenditure of
time and labour out of all proportion to the results likely to be attained.

Mr, A. K. Fuzlul Huq: Was any attempt made to collect the informa-
tion ?

The Honourable Bir Frank Noyce: No attempt will be made.

Mr. 8. Satyamurti: May 1 ask,—as a peneral practice, were tenders
invited? I am not asking for details, but I am asking. generally, in the
matter of the construction of all these works, were tenders invited?

The Honourable 8ir Frank Noyce: I think, Sir, that in all cases that
is the practice.

REBOLUTIONS ADMITTED FOR Di1sorssioN BY THE HONOURABLE THE I’RESIDENT
OF THAE LEGISLATIVE ASSEMBLY DURING THE DELHI SEssion, 1935.

1586. *Mr. A. K. Yuzlul Huq: Will Jovernment be pleased to state
the number of Resolutions admitted for discussion by the Honourable the
President of the Legislative Assembly during the Delhi Session,. 1035?

The Honourable Sir Nripendra Sircar: The Honourable Member's
attention is invited to Admitted Lists Nos. 18-A, 18-A and 28-A, dated the
20th January, 1935, the 2nd February, 1985, and the 11th February, 1986,
respectively, which contain the information asked for and which were
circulated to all the Honourable Members. It will appear thergfrom that
so far 59 Resolutions have been admitted by the Honourable the President.
during the current Session.
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Mr. Lalchand Navalral: Can the Honourable Member say how many
were not admitted ?

The Honourable Sir Nripendra Sircar: If my Honourable friend will
put down a question, I will make a calculation.
(

APPOINTMENTS IN THE MINING DEPARTMENT GIVEN TO STUDENTS PASSING
FROM THE DHANBAD ScHOOL OF MINES,

1587, *Mr. Satya Narayan Sinha: (a) Are Government aware that in the
colliery of the East Indian Railway at Beniadih two vacancies are guing
to be advertised in the near future? _

(b) Will Government please state whether the students who obtained
degrees from the Mining School at Dhanbad in Bihar are eligible for the
posts to be advertised?

(c) Is it a fact that only one Biharee student has obtained the dogree
from the said school?

(d) Wil! Government please state how many people have secured
appointments in the Mining Department, who "have passed from the

Dhanbad School ?

Mr. P. R. Rau: Government have no information, but have forwarded
parts (a) and (b) of the question to the Agent, East Indian Railway, for

consideration.
(¢) No, the correct number is nine, including five diploma holders and

four certificate holders.
(d) Three.

PayMENT OF LocaL Taxes BY NON-GAZETTED EMPLOYEES ON STATE-MANAGED
RATLWAYS.

1588, *Mr. A. K. Fuzlul Huq: (a) Will Government please state the
reasons and circumnstances under which a non-gazetted employee on State-
managed Railways is required to pay local taxes, such as, haisiyat tax,
circumstances and property tax, etc., when he has no personal property
except the legal remuneration (pay and ellowances) on which he under
the rules pays Income and Super-taxes?

. (b) Do Government propose to protect their employees from the local
(Municipal or District Board) taxes? If not, why not?

Mr. P, R. Rau: (a) Liability to pay these taxos is governed by the
terms of the relevamt local legislation.
(b) Government do not propose to take any action.

DiF¥ERENTIAL TREATMENT METED oUT TO WORKSHOP EMPLOYEES ON STATE-
MANAGED RaAILWAYS.

1580. *Mr. A, K, Fuzlul Huq: (a) Will Government please state the
reasong and ciroumstances under which the Workshop Emplovees on Btate-
managed Railways are treated differentially as compared with other em-
ployees in respect of leave, passes, residential quarters, hours of employ-
ment, medical treatment, etc.? . ’

A2
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(b) Do Government propose to rectify the anomaly? If not, why not?

Mr. P. R. Rau: Conditions of service for the different classes of non-
gazetted employees are generally based on the nature of the work required
to be done by them. Government are not aware that workshop employces
are treated differently from other non-gazetted employees in respect of
passes and medical treatment.

There are differences in the conditions of service of workshop :nd
other employees in the matter of leave, residential quarters, and to sume
extent in the hours of employment. Under the new BState Railway
Leave Rules, workshop staff have been allowed more leave than what
they were previously entitled to. The difference in leave for the work.
shop and other non-gazetted staff is that the Government consider that
for persons employed by way of manual labour an annual holiday should
be sufficient. The policy in the matter of provision of quarters is laid
down in Chapter II of the State Railway Code (Revised) a copy of which
is in the Library of the House. Workshop staff have never been provided
with rent free quarters nor do Government see any reason to exempt
them from payment when railway quarters are allotted to them.

As regards hours of employment, the difference is due to the fact that
gsome staff are governed by the Factorics Act while others are governed
by the provisions of the Indian Railways (Amendment) Act of 1930,

Government do not consider that there is any justification or necessity
for absolute uniformity in respect of conditions of service of the different
categories of non-gazetted staff.

Mr. A, K. Yuzlul Huq: As regards (b), do Government admit that
there is an appurent anomaly?

Mr. P. B. Rau: I have said, Sir, that Government do not consider
that there is any justification or necessity for an absolute uniformity in
these respects.

OFFIOERS HOLDING EXECUTIVE CONTEOL ON OERTAIN WORKSHOP STAFF ON
THE EasT INDIAN RArLway.

1590. *Mr. A, K, Fuszlul Huq: Will Government please state the desig-
nation of the officer who holds the executive control on the staff (Operat-
ing Medical, Engineering, Mechanical, Accounts, Way and Works, Watch
and Ward, Commercial, Locomotive, etc.), employed at Jamalpur, Lil-
looah, Lucknow and Tatanagar Workshops on the East Indian Railway?

Mr. P. R. Rau: The Deputy Chief Mechanical Engineers at Jamalpur
and Lillooah snd the Work Manager at Lucknow and Tatanagar, under
the genersl administrative control of the Chief Mechanical Engineer of
the East Indian Railway, exercise executive control over the Machanical
and Operating (Power) staff employed in their respective workshops. The
Medical, Workshop Accounts, Engineering and Way and Works etaff are
under the control of the Chief Medical Officer, the Chief Accounts Officer
and the Chief Engineer, East Indian Railway, respectively. There is no
Traffic (Commercial) staff employed in these workshops.
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PAY OF STAFF EMPLOYED AT TATANAGAR WORKSHOP ON THE Kast INDIAN
RAILWAY. ’

1591. *Mr, A. K. Fuzlul Huq: Will Government please state the pay
(present end previous) of the staff employed at Tatanagar Workshop on
the East Indian Railway, with the reasons for increments and degree of
relationship, if any, amongst them?

Mr. P. B. Rau: The number of staff concerned is so large that any
attempt to get the information required will be impracticable.

EMPLOYMENT OF NEW ENTRANTS AT TATANAGAR WORESHOF ONX THE EasT
INDIAN RAILwaAY.

1592. *Mr. A. K. Puglul Huq: Will Government wplease state the
reasons for employing new entrants at Tatanagar Workshop on the East
Indian Railway in preference to those who are on the waiting list resulting
from the economy campaign of 19317

Mr. P. R. Rau: The Agent, Fast Indian Railway, reports as follows:

‘‘Recruitment from outsiders was corfined principally to unskilled local lsbour.
No outsider has been appointed to clerical . In regard to skilled and semi-skilled
staff preference was given to staff on the local waiting list but a fow outsiders were
engaged as men on the waiting list were not available to meet urgent work on
reopening of shops. The shops are at present only partially open, and it is anticipated
that the majority of staff on the local waiting list will be absorbed in due courswe. If
further staff is required retrenched staff from other workshops will be offered craploy-

ment.

CERTAIN PARTICULARS CONCERNING THE STAFF OF THK PosTs AND TELEGRAPHS
DEPARTMENT AND THE RAILwWAY DEPARTMENT.

1693. *Mr. A. K. Fuzlul Huq: Ts it o fact that the Posts and Telegraphs
Department and the Railway Department are reckoned as Commercial
Departments of the Government of India? If so, will Government please

state:
(a) the scales of pay of the ministerial staff of both the said Depart-

ments;

(b) the rules for the recruitment and training of the said staff in the
said Departments;

(c) the rules for the discharges and dismissals of the said staff in the
said Departments;

(d) the leave rules for the said staff; and

(e) the circumstances of the differences in the same class of posts
in these two departments of the same (overnment; if not,
why not?

Mr. P. R. Rau: The Indian DPosts and Telegraphs Department and
the Railway Department are treated as commercial departments.

(a) The rates of pay of Posts and Telegraphs officials, who have been
in continuous employ from before the 16th July, 1931, are contsined in
the ‘Manual of Appointments and Allowances of officers of the Indian Posts
and Telegraphs Department’. Those applicable to new entrants are com-
tained in the Government of India, Department of Industries and Labour
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memorandum No. Es.A.-180/88 (2), dated the 11th March, 1985. Copies
of both are in the Library of the House. As for Railways the scales of pay
vary from railway to railway and in different departments of the same
railway.

(b) ‘The Posts and Telegraphs recruitment and training rules’ will be
found in the Posts and Telegraphs Manual, Vol. IV, a copy of which is in
the Library of the House. I also place on the table a memorandum on
recruitment to posts in the Indian Posts and Telegraphs Department.

In regurd to railway staff rules for the recruitment and training of sub-
ordinate staff on State-managed Railways are in the Library of the House.

(c) The rules applicable to the Posts and Telegraphs staff are given in
the Posts and Telegraphs Manual, Vol. II, copy of which is in the Library
of the House. As regards the Railway Department the rules regulating
the discharge and dismissal of State Railway non-gazetted Government
servants are in the Library of the House.

(d) The leave rules applicable to Posts and Telegraphs officials, who
have been in continuous employ from before the 16th July, 1981, are those
in the Fundamental and the SBupplementary Rules; those for new entrants
are contained in Government of India, Finance Department Notification
No. F.-12(2)-R.I/82, dated the 14th December, 1933, published in Part I
of the Gazette of India, dated the 16th December 1938. A copy of the
leave rules applicable to railway staff is in the Library of the House.

(e) The circumstances of the two Departments are quite different. The
only similarity is that in a sense both are commercial departments.

Memorandum on recruitment to posts in the Indian Posts and ['¢legrophs Department.

Note.—Posts mentioned below are filled partly by direct recruitmen! from outside
the Department. All other posts in the superior pensionable establishiuent are ordinarily
_filled entirely by promotion.

(1) Director General’s Office,

Ministerial posts.—Direct recrnitment is confined to posts of clorke and assirtants
and is made solely through the Public Bervice Commission from whoin all information
can be obtained.

(2) Circle Offices at Headquarters of Heads of Circles,

Clerical posts.—Direct recruitment is made by Heads of Circles. Applications must
be made to the Head of the Circle in whose office appointment is desired. Appliconts
must be natives of or domiciled in the Circle; they must have passed at least the
Matriculation or equivalent examination and must not have completed 25 years of age.
All applicants are subject to a test. Appointments are made as varrrcies occar and
with due regard to communal considerations and priority of .pplication, a.d the
names of a limited number of candidates are kegt on & waiting list. ‘The scale of pay
varies and may be ascertained from Heads of Circles concerned.

(3) Post Uffices and Railway Mail Service.

(a) Superintendents of Post Uffices and Railwey Mail Service—Fifty per cent. of
the vacancies in the cadre are filled hy direct recruitment through the Public Rervice
Commission which holds an open competitive examination for the purpose. Details
may be obtained from the Commission.

(b) Clerical (including sorters) posts.—Direct recruitment is made by Superintondents
of Post Offices and first class postmasters to whem all applications invs! be suhmitted.
Appliosats must be below 25 years of age, must have Fmod the Matrigulation or
equivalent examination and must be natives of or domiciled in the Revemne Division
in which the Superintendent’s Division or first class post office is situated. App
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are subjected to a test which includes 2 test in a local vernacular. In allowing
candidates to appear at the test preference is given to sons and dependents of employees
of the Department. Appointments are made as vacancies become available and are
strictly subject to communal considerations and priority of application. All applications
for such posts sent to higher authorities are merely forwarded to the appcinting
lu:‘l:orj:y or disposal. Beales of pay vary and may be ascertained from the appointing
authority,

(4) Telegraphs (including Wireless).
A-Telegraph Traffic,

(a) Telegraphists and Wireless Uperntors.—Direct recruitment :s made as the vesult
of an open competitive examination which is held whenever there are vacanv.es to
be filled. Due notice with full details is given through the public press when the
examination is decided to be held.

(b) Clerks in Telegraph Offices.—Direct recrnitment is made by the heads of
Telegraph offices to whom applications must be made. The coenditions are similar to
those in the case of clerks for post offices.

B-Telegraph Engineering,

(¢) Superior Telegraph Engineering and Wireless Service.—Beventy five per cent of
the vacancies in this service are filled by direct recrnitment on the result of the
competitive examination held by the Public Service Commission. Letails may be
obtained from the Commission.

d) Engineering Supervisors (General, Phones and FElectrical).—Direct recrnitment is
made as the result of an open competitive examination which is held whenever
are vacancies to be filled. Due notice with full details is given through the public
press when such examination is to be held.

(e} Clerical posts.—Direct recruitment is made by the Heads of Offices concerned
(Divisional Engineers, Superintendent Telegraph Workshops, Controller of Telegraph
Btores etc.,) to whom applications must be submitted, The conditions are similar to
those in the case of clerks for post offices.

(f) Assistant Foremen, Examiners and Instrument Tasters.—Direct recrnitment to
these posts is made by the SBuperintendent of Telegraph Workshops ‘o whom anplica-
tion should be made.

(g) Further particulars as to the conditions of recruitment to auy particular post
may be pbtained direct from the officers responsible for such recru.tment as detailed
above. Applications addressed to the Director-General direct are .nerely forwarded to
such authorities for di , and it is in the interesta of candidates that their
H)plieauom should be addressed to the proper recruiting authorities and not to the

irector-General or any higher authority.

Mr. A, K. Fuzlul Huq: No, 1594. Sir, I would request the Honourable
Member to be pleased to read out his answer a little more slowly and in &
louder voice. (Hear, hear.)

REPRESENTATION OF NON-GAZETTED RAILWAY STAFF ON THK INDIAN
RAiLwAY CONFERENCE ABSOOIATION,

1604, *Mr. A. K. Fuzlul Huq: Is it a fact that the establishment matters
oconcerning the staff on the Railways in India are referred to and decided
by the Personal Branch of the Indian Railway Conference Association.
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Is it & fact that it is an unregistered hbody not incorporated under any law?
If 8o, will Government please state:

(n) whether non-guzetted staff is represented on the said association;
if 8o, by whom; if not, why not;

(b) whether unregistered Trade Unions of Railway Staff are recog-
nised in the same manner and channel as the said association
by the Railway administrations; if not, the reason for this.
distinetion;

(¢) the number and nature of proposuls made by the said association
rejected by the Railway administrations;

(d) the number and nature of proposals made by the Trade Unions.
of the staff on Ruilways rejected by the Railway administra-
tions;

(e) whether they are prepared to plave on the. table of the House a
copy of the Statutory authority authorizing the use of the
rules and regulations framed by the said association; if not,
why not; and

(f) whether Government propose that the nou-gazetted staff be re-
presented on the said Association by election amongst them-
selves; if not, why not ?

Mr. P. R. Rau: Establishment matlers are sometimes refsired by
Railway members who are of the Association, to the Indian Railway
Conference Associstion, for consideration and advice. The conclusions of
the Association on these matters are in the form of opinions and recom-
mendations only and do not bind either the Government or any Company
without assent of the Government or of the Board of Directors of the
Company affected as the case may be. The Association is an Association.
of Railway Administrations and not of the staff, and, consequently, no.
represcatation of individual interests is possible.

O¥ricERS OF THE CoMMISSIONED RANEKS IN THE INDIAN ARMY VEPERINARY
Coreps.

1595. *Mr. Fakir Obhand: (a) Will Government be pleased to state the
total number of officers of the commissioned ranks in the Indian Army
Veterinury Corps?

(b) How many of such officers are Indians?

() Did Government in the last Assembly promise to recruit gqualified
Indians to the Commissioned ranks of the Indian Army Veterinary
Corps in future?

‘(d) Did Government hold an examination for Indians to be recruited
to the Indian Army Veterinary Corps at Lahore in January 19857

(e) How many Indians passed in that examination, and how many
have been employed by Government?

(f) Do Government propose to employ all the qualified and such
pwwsed Indians immediately to the Indian Army Veterinary Corpsv

Are Government prepared to see that non-Indians are not employed:
till such qualified and passed Indians are absorbed in the Indian Army
“Veterinary Corps?
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Mr. G. R. ¥. Tottenham: (a), (b) and (d) to (g). The attuention._?{'
the Honourable Member is invited to the answer I gave on the 1sb April,.
1935. to Mr K. L. Gauba’s starred question No. 1288,

(¢} Yes.

Frying CLUBs IN INDIA AXD BURMA.
L]

1506. *Mr. Fakir Chand: (a) How many flying clubs are established in
India and Burma? '

() In what clubs are there Indian Ground Engineers?

(c) What is the pay of Ground Engineers of Indian nationality and
that of non-nationals?

(d) How many Indian Ground Engineers with A and C Licences are
available in India and why could they not be . appointed in the flying
clubs?

(e) Are Government prepared to consider the advisibility of appoint-
ing in every flying olub an Indian Assistant ¥Engineer with A and C
Licenses ana at the same time giving him opportunities for B and D
training ?

(f) Are Government prepared to consider the question of immediate-
employment of Indian Ground Enginecrs with A and C Licenses in all
Flying Clubs where R. A. F. Enginecrs can be obtuined to supplement
ithe B, and D, work? .

(g) Are Government prepared to appoint immediately Indian Ground
Eugineers with A and C Licenses in all Flying Clubs and employ two
English Ground Engineers with A and B and € and D Licenses, to be
requisitioned whenever B and D work is to be done?

(b) Are Government prepared to insist on Imperial Airways, Indian
Trans-Continental Airways, Indian National Airways, Tata, and other
airways employing only Indian Ground Engineers, and if necessary, train
Indians for such jobs and to employ foreigners only if Indians are mnot
available ? '

(i) What is the number of Indian and non-Indian Ground Engineers
in the Companies mentioned in part (i) and what is their pay?

(j) Are Government prepared to consider the advisability of sending
more Indisn young men on a scholarship basis for training abroad for Ground
Fngineering?

The Honourable Sir Frank Noyce: (a) A list of the eight Flying Clubs
now operating in India and Burma, including one in Indian Btates, is
placed on the table.

(b) Indian Ground Engineers are employed in the Karachi Aero Club
and the Delhi, Bombay, United Provinces, Northern India and Madras
Flying Clubs.

(c) Government have no information.

(d) According to the information available, there are 21 Indian Ground
Engineers in India holding both A and C licences. Of these five are
at present unemploved. One of these was only given his licence some
few days ago; another was, till recently, employed with the Northern
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Andia Flying Club. The third was employed for & time with the Imperial
IAi?aya. I#d.. and the remaining two have only recently arrived in
ndia.

(e) Government are not directly concerned with the appointment of
personnel in flying clubs. Actually, as I have shown in reply to part
(b), there are Indian Ground Engineers employed in all but one of the
seven flying clubs in British India. As regards the training of candidates
for B and D licences this can only be effectively done at present. in a
country with an aircraft manufacturing industry.

(f) and (g). As I have said before, Government are not directly con-
cerned with the appointment of personnel in flying clubs who already
for the most part employ Indian Ground Engineers, but they have brought
to the notice of flving clubs that preference should be given to Indian
“(round Engineers for employment when suitably qualified candidates are
forthcoming. In this conmection, I would invite attention to the reply
given on the 80th November, 1982, to parte (a) and (b) of the Honourable
Mr. Jagannath Aggarwal’s question No. 1528. It is not practicable for
R. A. F. engineers to be employed on civil work, nor is it practicable
for two engineers with B and D licences to carry out all the appropriate
work in the flving clubs in India.

~ (b) No. The agreements with the companies mentioned provide that
they should employ the largest percentage of Indian personnel, reason-
ably possible, as soon as suitably qualified Indians are available, and so
far as Indian Trans-Continental Airways, Ltd., is concerned, the agree-
ment further provides for the training of Indians in all its branches, that
is, as pilots, ground engineers, etc. Indian Ground Engineers are, in
fact, already employed in all the companies mentioned and, in addition,
also by the Himalaya Air Transport and Survey Ltd. So far as is known
none of these compsnies employs foreigners.

(i) A statement giving the information required is laid on the table.
Government have no information in regard to the salaries paid.

(j) Government have granted scholarships to certsin Indian engineers
who already possessed A or C licences and had proved their worth as
assistant Ground Engineers in flying clubs. Five such Indians were
-sent to England for training in 1938 with a view to obtaining specialist
experisnce or qualifying for the B or D licences. Four are still under-
-going training. Onpe is employed in Indiw. Government propose to
.oontinue the policy they have alwavs followed, as funds and suitable can-
didates for training become available.

‘Statement showing the Flying Clubs in_ existence in India, Burma and the Indian
States.

' British India.

The Northern India Flying Club, Lahore,

The Karachi Aero Club, Karachi.

The Delhi Flying Club, Delbi.

The United Provinces Flying Club, Lucknow and Cawnpore.
The Bengal Flying Club, Dum Dum.

The Bombay Flying Club, Bombay.

The Madras Flying Club, Madras.

I'ndian States.
The Jodhpur Flying Club, Jodhpur.
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Btatement sho the number of Indian and non-Indian licensed yround engineers
ndian Trans-Continental Airways, Ltd., Tnta Sons, 1.4d., and Indian

ent: ed b
Nnﬁgd .r.'ltyrways, Ltd.
— Indians, Non-Indians.
Indian Trans-Continental A,u-wn.ys, Ltd,, and
Imperial Airways, Ltd. . -1 2 40
‘Tata Sons, Ltd. . . . . 1 1
Indian National Airways, Ltd. 1 3

)
RECRUITMENT OF STENOGRAPHERS IN THE (GOVERNMENT OF INDIA
SEORETARIAT AND ITS ATTACHED OFFICES.

1597. *Sardar Mangal 8ingh: (a) Will Government please state when
't.hey held the last examination for recruitment of outsiders as steno-
grapners in the Government of India Secretariat and its attached offices?

(b) Why has no examination been held since then? How have the
vacancies occurring in the meantime been filled?

(c) Is it a fact that Government are now contemplating the stoppage
of all recruitment by means of & competitive examination for steno-
graphers in the Imperial Sccretariat and its attached offices?

(d) If the reply to part (c) sbove be in the affirmative, will Govern-
ment please state:

(i) the reasons therefur; and

(if) the method that they propose to follow in future for the recruit-
ment of stenographers, and whether they have considered that
there is not the danger of any method of selection leading to
nepotism ?

(e) Is it a fact that Government have adopted recruitment by an open
examination in the case of recruitment to other branches of the ministerial
staff ?

(f) Will Government please state whether a proposal to stop recruit-
ment by examination to ministerial staff was considered and dropped?

(g) Are Government prepared to consider the advisability of not stopping
the introduction of fresh blood into this brnnch (Stenographers) of the
service too?

The Honourable 8ir Henry Oralk: (a) In 1932.

(b) The examination was g qualifying one, and all candidates who were
declared qualified had to be provided with appointments. As all of them
have not yet been permanently absorbed it has not been necessary to hold
a fresh examination.

(e) The method of recruiting stenographers in future is under con-
sideration, and no final decision has yet been arrived at.

(d) Does not arise.

(e) Yes,
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f) Yes: but the proposal was only in respect of external recruitment
to 1513 First Division, Y g

(8) Government have no intention of stopping the imtroduction of fresh
blood into the stenographers' grade. ¥

Mr. M. Ananthasayanam Ayyangar: Regarding the method of recruit-
ment, may I ask what is the need for a change in that direction?

The Honourable 8ir Henry Oralk: I presume that the old method was
not found altogether satisfactory. The question is still under consideration,

ALLEGATIONS MADE AGAINST Two RATTLWAY POLICE C'ONSTABLES AT
GHAZIABAD,

15698. *Pandit 8ri Krishna Dutts Paliwal: (a) Is it a fact that Ch.
Vijaypsal SBingh, Advocate of Meerut made a report at the Railway Police
Station, Ghazisbad, on the 17th February, 1985, to the effect that two police-
constables, Hardutt Prasad (No. 566) and Sarajul Hasan (No. 551) did
not allow him to enter a compartment of the Bombay Express, alleging
that it was reserved for the Government Railway Police?

(b) Is it a fact that no compartment was reserved for the Government
Railway Police on the Bombay Express on the 27th instant from Lahore
to Delhi or between Meerut and Ghaziabad ?

(c) If the answer to part (b) be in the negative, will Government be
pleased to lay on the table the register in which that reservation was-
entered, and state the number on which that reservation was made?

(d) Is it also a fact that the Assistant Station Master of Ghaziabad.
told Ch. Vijaypal Singh that no compartinent on the Bombay FExpress
was reserved for the Government Railway Police?

(e) If so, will Government please state what action, if any, they pro-
pose ta take against the said constables?

(f) Is it also a fact that Ch. Vijaypal Singh complained to the D. S.
against these police constables?

(g) 1f the answer to part (f) be in the affirmative, will Government
please state what- action the D. 8. took against the said constables?

Mr. P. R. Rau: (a) A report to this effect was made on the 2Tth
February, 1985

(b) A compartment was reserved but, through an oversight, it would
appear that the ‘‘reserved’’ label was not affixed to it.

(c) No entry is made in any register for accommodation reserved for
the Police train guard.

(d) The Assistant Station Master on duty at Ghaziabad, not finding
labels, indicating that the compartment was reserved for the Train police
guard on duty, believed that the compartment had not been reserved.

(e) and (g). Government are informed that the Police authorities of:
the United Provinces are enquiring into the matter. .

(f) Yes,
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PERMISSION SOUGHT BY RAJA MAHENDEA PRATAP SINGH FOR RETURN TO
INDIA.

1599. ‘E'andlt Sri Krishna Dutta Paliwal: (a) Will Government please
state if it is a fact that Raja Mahendra Pratap Singh is trying to return
to his country and that he has written to the Secretary of Btate for India
to seek the permission of Government for thc same?

(b) Are Government prepsred to permit him to come back to his
-country? If so, when? If not, why nat?

The Honourable Sir Henry Oraik: I have no information beyond the
fact that he wrote an ‘‘open letter’’ to the Prime Minister, about & year
.ago, saying he wished to visit the country of hig birth. In view of his
-activities abroad the Government of India are not prepared to extend to
him any facilities to visit India,

Mr. SBri Prakasa: What is the nature of these activities to which the
Honourable the Home Member has referred? Could he give some specific
«details about those activities which prevent the Government of India from
considering thin case?

The Honourable 8ir Henry Oraik: 1t is notorious that during the War
‘he openly sided against the British Empire and spent most of hig time in
Berlin pﬂ)tting against the British Empire,

Mr. Bri Prakasa: Is it not a fact that during the War, Germany
actually fought against England and that now England is making peace
with Germany? Is the activity of an individual, who unfortunately
‘happens to belong to India. to go against him all along while the premier
country that was responsible for the War is at peace with England?

The Homourable Sir Henry Oralk: The person in question was, at the
time he was plotting against the British Empire, a British subject. His
<asc is utterly different from those of Germans who were our enemies.

Mr, Sri Prakasa: How long has he been out?

The Honourable Sir Henry Oraik: He has not been in India since the
‘beginning of the War, so far ags I am aware,

Mr. Sri Prakasa: Have not many plotters since then been pardoned?
“‘Why is a special case being made against Raja Mabendra Pratap Bingh?

The Honourable Sir Henry Oralk: His own record is sufficient answer
to that.

Mr. 8ri Prakasa: What are his present activities ?
The Honourable Sir Henry Oraik: Bitterly anti-British.

Mr Mohan Lal Saksena: Are we to understand that he will never be
:allowed to return to India so long as the present Government is here ?
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The Honourable Bir Henry Oraik: Yes, Sir.

Mr, Sri Prakaga: What proof has the Honourable Member against Raja-
Mshendra Pratap Singh that he is bitterly anti-British?

The Honourable 8ir Henry Oralk: There is ample proof.
Mr. Sri Prakasa: Can we have at least one of those here?
The Honourable 8ir Henry Oraik: Not at the moment.

Mr. Mohan Lal Saksena: Is it not a fact that he has changed his views
during the last three years?

The Honourable Sir Henry Oraik: He has changed his nationality, but
not his views.

Mr, 8, Satyamurti: Do Government propose to extern all people with
snti-British views from this country? If they do so, they will have to
extern most of us from this country. (Laughter.)

The Honourable Sir Henry Oraik: He has never been externed: he:
left of his own accord

Mr. 8 Satyamurti: Why is he not allowed to return to India?

The Honourable Sir Henry Oraik: It is not certainly the intention of
Government, to allow any traitors to return to India,

Mr, B. Satyamurti: How is he a traitor?

Dr. Bhagawan Das: Will the Honourable Member please inform this
House what is his nationality now?

The Honourable Sir Henry Oraik: He is now a subject of Afghanistan.

Dr. Bhagavan Das: Are the subjects of Afghanistan liable to the same
rules as to externment as apply to British subjects?

The Honourable Sir Henry Oraik: I cannot catch the Honourable
Member’s question.

Dr. Bhagavan Das: Are the subjects of Afghanistan liable tc be treated
under the same rules of externment as apply to British subjects?

The Honoursble Sir Henry Cralk: If they were previous British
nationals and behaved as traitors, yes. (Hear, hear.)

Pandit Lakshmi Kanta Maitra: Has he made any deplaration to : the
effect that he has changed his nationality or is it a mere inference of the
Honourahle Member? - B

The Honourable Sir Henry Oraik: He has openly stated: that he has
renounced his British nationality and that he ‘has been aceepted as a
national of Afghanistan
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Pandit Lakshmi Kanta Maitra: Do I understand that he iz being
punished for his views?

The Honourable Sir Henry Oraik: He is not being punished
Mr. President (The Honourable Sir Abdur Rahim): Next question.
OprioAL Grass Facromies 15 INDIA.

1600. *Mr, 8. K. Hosmani: (s) Will Government please state if thoy are:
aware of any optical glass factories in India which manufacture optical
lenses, binoculars, microscopes, ete.?

(b) Will Government please state the value of similar lenses imported’
from Japan, England, the United States, France and Germany, separately ?

(c) Will Government please state whether there is a flat or differential
rate of tariff on the lenses imported from these countries ?

The Honourable Bir Joseph Bhore: (a) So far as the Government of
India are aware optical glass is not manufactured in India.

(b) Imports of optical lenses are not recorded separately.

(c¢) Optical lenses are assessed to duty at a flat rate of 25 per cent.
ad valorem.

JAPANESE SPECTACLES AND BUN-GLASS LENSEs soLD IN INDIA.

1601. *Mr. S. K. Hosmani: (a) Are Government aware that most of the-
Japanese spectacle and sun-glass lenses, sold on Indian markets, are made
of unoptical gluss (window or green glass)?

(b) Are Government aware that this type of lenses is liable to cause
cataract and other eye inflammations? 1f so, are Government prepared to
take steps, fiscal or otherwise, to prevent the import of such injurious.
lenses ?

Mr. G. S. Bajpal: (a) Government have no information,

(b) Government are advised, that while unopticdl “glags -would rfford
no probection against infra-red and ultra-violet rays, it is very unl'kely
that it would cause cataract or other damage. The action sugrested in
the second part of tlie question does not, therefore, appear to be called for.

REFUSAL BY THE ITAIIAN GOVERNMENT TO GIVE PERMISSION TO AN INDIAN
INSURANOE COMPANY TO DO BUSINESS IN ITALY.

1702. *Mr. 8. K. Hosmani: (a) Are Government aware that an Indian
Insurance Company was refused permission by the Italian Government to
open a branch in that country?

(b) Are Government aware that the refusal' is stated to be that the
existing Companies are adequate to meet the requiremente of the Italian
“people ?

(c) Is it a fact that several Italian Insurance Companies have been
permitted to open their branches in India even after the refusal to the-
Indian concern?
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| :'
(d) If so, are Government prepared to take steps either to atop the
working of these Italian Insurance concerns, or to see that the Indian
‘Company is permitted to open its branch in Italy?

The Honourable Sir Joseph Bhore: (a) Government have been informed
that one Indian insurance company has experienced difficulty in setting
up business in Italy.

(b) No.

(¢) 8o far as Government are aware, there is only one Halian company
transacting insurance business in this country.

(d) Government have already made enquiries as to the restrictions, if
-any, which are placed on the entrance of foreign insurance companies into
Ltaly.  On receipt of the information ssked for, (Government will consider
what action can usefully be taken.

Mr, T, 8. Avinashilingam Ohettiar: When do thev hope to get that
information ?

The Honouarble Sir Joseph Bhore: 1 cannot suy: that is not in my
hands.

Mr. R. 8. Sarma: Is it a fact that at this very moment a high official
of the Italian Government representing the Commerce Department of
Italy is in Delhi and is in constant touch with the Commerce Member
regarding the reception by the Government of India of the Italian Trade
Delegation in this country?

The Honourable Sir Joseph Bhore: Not that T know of, Sir,

Mr. M, 8, Aney: Are Government making any effort {0 nscertain
‘thig information from the Company concerned?

The Honourable Sir Joseph Bhore: No, Sir. We arc muaking ondea-
-vours to obtain information from our own representative in Italy.

Mr, R, 8. BarmaY Has there been any communication at all between
the Ttalian Goveiuuncut and the Government of Indiq regarding the recep-
tion of the Italian Delegation?

The Honourable Sir Joiiph:ﬁhore: T do not quite see how that arises
~out of this question.

Mr. R. 8, Sarma: If there was ‘ln\tﬂlng like that, opportunity can be
teken advantage of for the purpose of representing to the Italian Govern-
}nent what they are doing to prohibit Indian Insurance Compsanies in

taly ?
(No answer.)

Mr. T. 8. Avinashilingam Ohettiar: Has not the Indian Trade Com-
missioner sent any particulars about this to the Government of India?

The Homourable Sir Joseph Bhore: That is the information we are
getting from that quarter.
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‘Mr. Mohan IAI Saksena: When was the letter addressed?

The Honourable Sir Joseph Bhore: I cannot say when the letter was
addressed.

Mr, Mohan Lal Saksena: Is it more than a month?
The Honourable 8ir Joseph Bhore: May be.
PensloN RuLEs FoR INFERIOR SERVANTS OF THE POBTAL DEPARTMENT.

1€03. *Mr, O. N. Muthuranga Mudaliar: (a) Will Government be pleased
to state whether it is & fact that the minimum scale of pension for inferior
servants of the Postal Department was fixed at rupees four irrespective
of salaries they received gseventy-five yesars ago?

(b) Is it a fact that the inferior servunts are not allowed to draw
pension equivalent to half their average salary according to pension rules
framed sevenly-five years ago?

(¢) Do Government prapose to rovige the pension rules so that the inferior
servants may got half their salary as pension?

My @. V. Bewoor: [ would refer the Honourable Member to the reply
given by the Honourable Sir Frank Noyce to Mr. T. 8. Avinnshilingam
Chettiar’s starred question No, 1388, on the 8rd April, 1985.

ImporT DuTiEs LEVIED ON RAw CiNnEMA Firms aND EQUIPMENT.

1604. *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be pleased
to state the existing rates of import duties levied on raw cinema films and
-equipment used in film produotion ?

(b) What are the recommendations of the Indian Cinematograph Com-
‘mittee on the import duties on raw films?

(c) Arec Government prepared to remove the impart duty on row filme
in accordance with the reconunendation of the Indian Cinematograph
Committee ?

The Honourable 8ir Frank Noyce: (a) With regard to duty on raw
-cinemn films, T would invite the attention of the Honourable Member to
item 29 in the First Schedule to the Indian Tariff Act, 1984. Tha term
‘equipment’ is very wide and, since the Honourable Member has not
stated what particular items he had in mind, I regret it ia not possible for
me to give an answer to this part of the question,

(b) From part (c) of the question it is apparent that the Honourable
Member is awarc of the recommendations of the Indian Cinematcgraph
Committee in this respect. His attention is, however, invited to paragraph
156 of their report.

(c) No. Tn this connection I would invite the attention of my Honour-
able friend to the Debates in this House on Mr. Jadhav's Resolution. on
the subjett on the 14th of February, 1934. As was stated by me during
the Debate, Government are prepared to consider a reduction in the im-
port duty on raw films after they are in possession of information show-
ing the saving ip revenue effected by the restrictions on the grant of

n
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drawback, rules in regard to which are being framed. I am afraid it has
taken longer to frame these rules than I thought it would, but I hope
that they will soon be ready.

CoNSsTITUTION OF THE BoARD oF Frim CENsors IN INDIA.

1605. *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be pleased
to state how the board of ilm censors, established in India, is econstituted
(b) What intereste are represented ?

(c) Are any representatives of the motion picture industry of India
appointed ? If not, why not?

The Honourable Sir Henry Oralk: (a) and (b). I lay on the table a
statement showing the composition, so far as I am aware, of the Boards
of Censors that have been established at Madras, Bombay, Calcutts,

Lahore and Rangoon

for the purpose of examining and certifying cinemato-

graph films intended for public exhibition in British India.

(¢) The constitution of the Censorship Boards is a matter for the
Local Governments concerned. I understand that no representative of the
Motion Picture Industry has been appointed to the Boards,

Constitution of the Boards of Film Oensors in India.

Madras.
(1) The Commissioner of Police, Madras
(ez-officio).
(2) The Btation Staff Officer (sx-0 fficio).
(3) Khan Bahadur Mahammad Badukh
Ali Bahib Bahadur,
4) Mﬁ.L Alamelumangathayarammal,
.L.C.

(8) Mr. G. Bolomon.
(8) The Rev. V. J. R. Asirvatham,
(7) Mrs. H. M. Dadhabhoy.
(8) M. R. Ry. Diwan Bahadur P. Ran-
ganatham Chetti Garu.
(9) Mr. E. L. Ayyar, Bar.-at-law,
{10) Khan Bahadur G. 8. A. EKarim
Sahib Bahadur, M.B.E.
(11) M. R. Ry. B. Belvaraja Reddiyar
Avargal.
(12) 8. A. Shafi Muhammad Sahib

Bahadur.
(13) M. R. Ry. P. M. Balasubrahmanyam
Mudaliyar Avargal.

Bengal. )

(1) The Commissioner of Police,
Calcutta (ex-officio).

(2) The Station BStaff Officer (ex-
o flicto).

(3) & (4) Representatives of the Benga'
Chamber of Commerce and Ca'-
cutta Trades Association.

(6) A Jewish merchant.

(6) A Mualim Principal (representing
the Education Dept.).

{7) A Hindu Lawyer (representing the
Caloutta Corporation).

(8) A European lady.

Bombay.

(1) The Commissioner of Police, Bombay
(ex-o fficio).

(2) The Collector of Customs, Bombay (ex-
o flicio).

(3) A Member of the Indian Educational
Bervice.

(4) A Hindu representative.
(6) A Muslim representative.
(6) A Parsi representative.

Burma.

(1) The Commissioner of Police, Rangoon
(ex-officv0).

(2) The Assistant Cominissioner of Police,
Rangoon (ez-officio).

(3) A Military representative.

(4) A European Medical man.

(5) Three Burmese gentlemen.

(6) One Burmese lady.

Punjab.

(1) The Commissioner, Lahore Division.

(2) The Principal, Central Training College,
Lahore. ,

(3) A European reprerentative.

(4) A Muslim representative. ,

(%) A Hindu tative.

(8) A Hindu lady representative,

(7) A Muslim lady representative.
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Mr. T. S. Avinashilingam OChettiar: What interests are represented on
this Board of Censor?

The Honourable Sir Henry Oraik: The Honourable Member will see
from the statement the composition of the Board, and he can judge as
well as I can what interests are represented.

Mr, 8. Satyamurtl: Will the Government of India suggest to the Local
Governments the inclusion of the representatives of the motion picture
industry of India on these Boards?

The Honourable Sir Henry Oraik: I am not sure that I am convinced
that there is a case for representation of the motion picture industry on

the Board of Film Censors,

FINANCIAL ASSISTANCE TO FoiM PrODUCERS IN INDIA OR OUTSIDE.

1608, *Mr. 0. N. Muthuranga Mudaliar: (a) Will Government be plessed
to state whether they have offered any financial assistance to producers
of filme in India or outsida?

(b) 1f so, to whom and for what films?

(¢) Do Government contemplate offering any advisory assistance to
producers of educational films of a political nature?

The Honourable 8ir Henry Oralk: (a) No such assistance has been
offered by the Government of India during the last ten years

(b) Does not arise.

(¢) I have no information as to whether any assistance for the produc-
tion of educationed films is contemplated by Local Governments who are
primarily concerned with the subject. No such proposal is being considered
by the Government of India,

PosraL VoriNg IN THE CASE OF COMMERCE AND LANDHOLDERS
CONSTITUENCIES.

1607. *Mr. O. N. Muthuranga Mudaliar: (a) With reference to the
answer to question No. 792, asked on the 9th March, 1935, will Government
please etate in which provinces the regulations do not provide for postal
voting in the case of (i) the commerce constituency, and (ii) the landholders
oonstituency ?

(b) What is the method of voting adopted in those provinces, so far as
it relates to the abovementioned two constituencies?

(¢) Are Government prepared to issue imstructions to such of the pro-
vinces, in which postal voting for any constituency is prescribed, to follow
s uniform practice of sending the ballot papers by registered post to the
respective voters?

(d) Do Government propose to adopt the procedure of sending ballot
papers by registered post in the case of elections to the Council of State
constituencies and the landholders’ oonstisuencies to Provincial Councils in

future?
B2
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The Honourable Sir Nripendra Biroar: (a) (i) Bombay.
(ii) Bombay, the United Provinces and the Central Provinces.

(b) Voting in person as prescribed in the Regulations of the respective
Provinces,

(e) and (d). Government are prepared to ask Local Governments to
consider whether where the Regulations applicable to constituencies in
which postal voting is in force do not already require use of the raegistered
post, they should be amended so a8 to introduce this requirement.

Mr, 0. N. Muthuranga Mudaliar: Why not the practice adopted in
these Provinces be adopted in other Provinces also?

The Honourable Sir Nripendra Sircar: That is a matter in which
attention may have to be given.

SRATS PROPOSED TO BE GIVEN TO THE ZAMINDARS IN THE MADRAS PRESIDENOY
IN THE PROVINCIAL ASSEMBLY.

1608. *Mr, 0. N. Muthuranga Mudaliar: (a) Will Government please
state whether the zamindars in the Madras presidency are proposed to be
given six seats in the Provincial Assembly under the Joint Parliamentary
Committee Scheme?

(b) Are Government aware that the qualifications for voters of the
landholders constituency are very high as compared with the qualifications
of voters for general constituencies?

(¢) Is it o fact that the Lothian Committee have greatly reduced the
franchise qualifications for the general constituencies? If so, are Govern-
ment prepared to consider the advisability of similarly lowering the franchise
for the zamindars constituency also?

(d) Are any seats reserved for zemindars in Madras for the Provincial
Upper House? If so, are Government prepared to lower the franchise in
the case of voters to the Upper House also?

The Homourable Sir Nripendra Bircar: (a) Yes.

(b) The existing qualifications for landholders’ constituencies are higher
than those for general constituencies.

(c) The answer to the first part of the question is in the affirntive.
The point raised in the latter part of the question will be borne in mind
and taken into consideration when Orders-in-Council, preseribing these
qualifcations, are under consideration.

(d) The answer to the first part of the question is in the negative. The
second part does not arise

HARASSMENT BY PoOLICE AND MUNICIPAL AUTHORITIES oF STREET HAWKERS
AND PEpLARS TW NEW DELHI.

1609. *Mr, Batya Narayan Sinha: (s) Are Government aware, that
vendors, cobblers, fruit and vegetable sellers who ceme in New Delhi between
1C 4.x. to 4 p.M. to render useful services to the residents of the quartars by
supplying their needs, at their doors, at cheap rates, are harassed Ly the
potice and mumicipal authorities without complaint from the residents?
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(b) Has there been any instance in which a hawker has been prosecuted
or convicted of any crime in New Delhi? Tf so, how many such cases
were registered during the year 19347

(¢) Will Government please state if there is any other city in India in
which hawkers are prohibited during the day time? If not, what is the
justification for imposing such restrictions in New Delhi without any
specific complaints from the residents of the city?

Mr. G. 8. Bajpal: (a) No.

(b) There are no separate statistics kept of hawkers convicted of crimes.

(¢) There am: no restrictions on hawkers apart from those prescribed
by section 173(1) and the bye-laws framed under section 197(a) of the
Punjab Municipal Act.

Mr, Lalchand Navalrai: May I know if these hawkers are allowed to

come near these quarters?
Mr, G, B. Bajpal: That is my information.

Mr. Lalchand Navalrai: May I know if on account of the thefts taking
place in these quarters, the police have stopped them from coming near
these quarters? .

Mr. @, 8. Bajpai: If there has been an epidemic of thefts in u parti-
cular neighbourbood and some hawkers are suspected of being mixed up
with thieves, it is only natural that they should be stopped from coming
near these quarters.

Mr. Lalchand Navalrai: That is quite right. I only want information
if the police have done that on that account. 1 am not against it

Mr. @. 8. Bajpal: I am very glad to hear that we have the Honourable
Member's approval. I merely gave a general answer to a general question.

RErUsaL oF PEEMISSION TO WINTER RESIDENTS OF “ D’ CLASS QUARTERS
T0 sTorRE THEIR HouskHorLp EFFECTS DURING THE SUMMER MONTHS.

1610. *Mr, Satya Narayan Binha: (a) Is it a fact that the winter tenants
of all quarters in New Delhi (except those of ‘D’ class) are granted permis-
gion to store their immovable and surplus household effects i1. the godown
of the quarters for the period of their stay in Simla during the summer
sedason ?

(b) If the reply to the above be in the affirmative, will Governmnent
please state the reasons and justification for differential treatment accorded
to the winter residents of ‘D’ class quarters?

The Honourable 8ir Frank Noyce: T would invite the Honourable Mem-
ber’s attention to the reply given by me on the 21st March, 1835, to Rao
Bahadur M. C. Rajah’s starred question No. 928,

Dr. N. B, Khare: May I have the answer to the previous question re-
ferred to ?
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Lhe Honourubie 8ir Frank Noyce: The question was answered so recent-
ty nes 218t Murch, 1985. 1 am sorry I have not got the reply here,

Mr. President (The Honourable Sir Abdur Rahim): Then, he need not
give it.

Dr. N. B. Khare: The other day, Sir, when I reierr.ed to a question which
was recently answered, I wus asked to read out the reply.

Mr. President (The Honourable Bir Abdur Rahim): This question was
answered only in March.

Dr. N. B. Khare: T want the Honourable Member to repeat the reply
to the luat part of the question.

Mr. President (The Honourable Sir Abdur Rahim): That was not
answered ?

The Honourable Sir Frank Noyce: I can answer that. There is no
differential treatment between the residents in the different quarters in
respect of the storage of their household effects during the summer months.

Mr, Lalchand Navalrai: May I know if there are store rooms for that
purpose in the ‘D’ type quarters also?

The Honourable Sir Frank Noyce: The position is that the occupants
of quarters are allowed to store their effects in their quarters during the
summer months if those quarters are not required by anybody else, and
that that rule applies to everybody. If the quarters are required by
others, then they have to make arrangements for storing their effects else-
where. That seems to me to be perfectly reasonable. As no rent is
paid for the quarters during the summer months, the Government are
obviously entitled to let them to others if they can do so.

Mr, Lalchand Navalrai: Will Government consider the advisability of
leaving a small room in a quarter for the convenience of those people

who want to store their effects. I say such a convenience should be
allowed to them.

The Honourable Bir Frank Noyce: No, 8ir. It is obviously most in-
convenient for the occupant of the quarters during the summer months
to have other people’s effects in a part of his house.

Mr. Lalchand Navalrai: Will Government kindly consider the advisi-
bility of giving permission for the storage of the effects in case the occu-
pant during the summer months has no objection to that course ?

The Honourable Sir Frank Noyce: That is & matter for private arrange-
ment.

Mr. M. Ananthasayanam Ayyangar: Are not fifty per cent. of the
quarters left vacant during the summer months?

Prof. N. G. Ranga: Why, 50 per cent.; the whole of them?
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‘The Honourable Sir Frank Noyce: I cannot state the exact percentage

Mr. M. Ananthasayanam Ayyangar: At any rate, a large portion of
the houses are vacant. In that case, why not give them a portion to be
reserved for giving accommodation to these people who want to store their

effects ?

The Honourable Sir Frank Noyce: I do not consider it is a matter for
Government to provide storage for private effects.

ARRANGEMENTS IN DELAI oR SIMLA FOR HOLDING THE CAMRRIDGE
EXAMINATIONS,

1611, *Mr, Satya Narayan Sinha: (a) Is it & fact that there is mo
arrangement in Delhi or Simla for holding the Cambridge examinations?

(b) Is it a fact that the Anglo-Indian and other candidates who wish to
pass the examinations have to go either to Lahore or to Allahabad for the
purpose and are thereby put to great inconvenience and expense?

(¢) Do Government propose to take action to have a centre for the
examinations at Delhi for the December examinations and at Simla for the
July examinations? If not, why not?

Mr. G. 8. Bajpai: The question of holding the Cambridge examinations
in Delhi is being considered in communication with the Cambridge authori-
ties. Bo far as Government are aware, candidates taking these examinations
from Delhi at present appear at the Ajmere centre. There is a centre in
Bimla for the Cambridge examinations held in December. The question of
holding July examinations in 8imla i8 one for the consideration of the persons
or bodies concerned and for the Cambridge authorities. I understand,
however, that correspondence on the subject is proceeding.

TRANSFER OF ATTACHED OFFICE CLERES TO SEORETARIAT OFFICES.

1612, *Mr. 8atya Narayan Sinha: (a) Is it a fact that since the introdue-
tion of the revised rates of pay for the olerical establishments of the
Becretariat and attached offices in 1984, new appointments asre being made
in both the offices on ccmmon revised rates of pay and that these rates
have also been applied to all those who have entered Government service
gince 15th July, 19317

(b) Is it a fact that a "‘new entrant” -clerk (junior) in an attached
office nan, by the mutual consent of his own office and of a Becretariab
office, be transferred to a Secretariat office?

(c) If the reply to part (b) be in the affirmative, will Government please
state whether similar transfer is also permissible in the case of an “‘old en-
trant’’ (comparatively senior man) of an attached office? It so, will he be
entitled to the old secretariat scale of pay in the Becretariat office to which
be is transferred? If not, why not?

The Honourable 8ir Henry Oralk: (a) The reply is in the affirmative.

(b) The reply is also in the affirmative provided that in the First and
Becond Divisions, the vacaney to be filled in this way is one which would
otherwise have been filled by promotion and not by direct recruitment.
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(e) Yes, if the person is eligible for the Division to which he seeks
transfer. All persons who have been in Government service before the
15th July, 1981, are entitled to the old rates of pay.

VALUE PAvABLE CHARGES FOR BoOEK PaCEETS.

1613. *Mr. Satya Narayan Sinha: (a) Is it a fact that, as a result of the
increase in postage rates during the last few years, the minimum charges
now payable on sending & book packet of the smallest sire and weight per
V. P. P. are—postage (-0-9, registration 0-8-0 and money order commission
0-2-0?

(b) What were the charges prior to the increase of rates?

(¢) Do Government propose either to reduce these charges or to introduce
a system of un-registered V. P. P.’s for articles of small value? If not,
why not?

Mr, @. V. Bewoor: (a) Yes.

(b) The corresponding charges prior to the introduction of the existing
rates were:

Re. a.r.
Postage 0 0 8
Registration 020
Money order comnission 010

(e) Government do not propose to reduce these charges at present. As
regards the latter part of the question, the Honourable Member's atten-
tion is inviled to the reply given to starred question No. 1510 by Mr. Sham
Lal on the 4th April, 1935.

Re-PainTiNG oF TiME Discs oF PosrTaL LETTER BOXEs IN BIMLA,

1614. *Mr, Satya Narayan 8inha: (a) Is it a fact that the clearance
time disks on most of the postal letter boxes in the suburbs of Simla are
faded and show no time at all ?

(b) Is it also a fact that during the last Simla season the letter box at
Bharari remained uncleared for two days, and the defsult could not b&
detected by anyone for two days?

(c) Do Government propose to have all the time discs of letter boxes.
in S8imla examined and re-painted, if necessary ?

Mr. G. V, Bewoor: Government have no information. The matter is
within the competence of the Postmaster General, Punjab, and North-
West Frontier Circle and a copy of the question has been sent to him for
suitable action.

CoMMUNAL COMPOSITION oF EMPLOYEES IN THE CENTRAL STATIONERY STORES,
CALOUTTA.
1615. *Mr, A, K. Fuzlul Hug: g) Wﬂ.l G-ovemmant. be pleaspd to state
the, total number of employees, excluding menials, in the Central Btatiom-
ery Stores, Caloutta?
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(b) How many of these are Muslims?
(c) What pay was each of them drawing on the 1st January, 1935?
(d) What are their respective dates of appointment ?

The Honourable 8ir Frank Noyce: (a) 79.
(b) None.
(c) and (d). Do not arise.

EDUCATIONAL QUALIFICATIONS OF CERTAIN NoON-MvusLiMs oF THE CENTRAL
STATIONERY STORES, CALOUTTA.

1616. *Mr. A. K. Fuzlul Huq: Will Government be pleased to state if,
amongst the employees of the Central Stationery Stores in Calcutta, there
are non-Muslims who (a) have not passed the l’ivrftsctriculafsion Examination
of any University, (b) who have passed only the Matriculation? If there
are non-Muslims, will Government be pleased to state the number under

sub-heads (a) and (b)?

The Honourable Sir Frank Noyce: There are 41 non-matriculate and
26 matriculate non-Muslims.

CoMMUNAL COMPOSITION OF THE STAFF IN THE Lower DIVISION OF THE
CENTRAL STATIONERY OFFICE, CALCUTTA.

1617. *Mr, A. K. Fuzlul Hug: (a) Will Government be pleased to state
the number of employees in Lower Division, Central Stationery Office?

(b) How many of these are Muslims?
(c) When was the last Muslim appointment made?

The Honourable Sir Frank Noyce: There is no lower division in the
Central Stationery Office. On the assumption that the Honourable Mem-
ber refers to ‘‘clerks’’, ‘‘typists’”” and ‘‘junior clerks’’ of the Stationery
Office proper, as distinct from the Stationery Stores, I give the following
information:

(a) Total number of clerks, typists and junior clerks——116

(b) Number of Muslims——20
(o) The last Muslim was appointed on the 23rd February, 1932.

TERMS OF THE AGREEMENT BETWEEN RAJA MAHIPNARAIN AND THE GOVERNOR
GENERAL IN COUNOIL.

1618. *Mr, Sri Prakasa: (a) Is it a fact that in accordance with the
terms of the agreement between Raja Mahipnarain and the Governor
General in Council, dated October 27, 1794, the ‘remaining surplus’ from
the income from the tracts of land then known as the Zamindari of
Benares, and which the Governor General in Council took over under the
terms of that agreement, after deducting the sum of Rs. 41 lakhs (Rs. 1
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lakh for the Maharaja and Rs. 40 lakhs for the East India Company), was
to be annually expended in this district (of Benares) for pathshalas, roads,
bridges and agricultural improvements?

(b) What is the annual income from such tract now as forms part of
British India?

(c) How much is specifically spent out of that locally for purposes
mentioned in the agreement?

(d) Do Government propose to see that the terms of thé agreement are
strictly adhered to in the future?

(e) Are Government prepared to wipe off the debts of the Benares
Municipality and other local boards in the area and give substantia] grants
to them for local purposes as mentioned in the agreement?

Mr. H, A, ¥. Metcalle: Engquiries are being made and the result will
be intimated in due course.

Mr. 8. Batyamurti: When was this question received in the office of
the Honourable Member ?

Mr, H. A. F. Metcalte: T cannot give the exact date.

Mr, S, Batyamurti: May I know why Government could not have got
the reply in these ten days? They had at least 10 days to get it.

Mr, H, A. F, Metcalfe: T may point out that it is an extremely com-
plicated question which requires inquiries to be made from other places
than Delhi.

Mr. Srl Prakasa: My misfortune is that I did not hear the original
snswer to the question: may I have it again?

Mr. H. A. ¥. Metcalfe: Enquiries are being made and the result will
be intimated in due course.

Mr. 8. Satyamurti: Will the result be placed on the table of the
House ?

Mr. H. A. ¥, Metcalfe: The reply will be placed on the table of the
House: that is what is intended.

SoaLBs oF Pay oF CErTAIN PosTAlL EMPLOYEES.

1619. *Prof, N. G. Ranga: Will Government be pleased to state (i) the
soales of pay of the Postmasters of Sub-Post offices, and Branch Post Offices,
and (ii) the scales of pay of the mail-runners, postal peons and postmen?

Mr. G. V. Bewoor: A statement giving the information required by
the Honourable Member is laid on the table.
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The existing scales of pay of the departmental officials concerned vary according
to locality as were fixed in consideration of the cost of living prevailing at the
respective places. The highest and the lowest scales of pay in respect of each of the
classes of pfficials mentioned by the Honourable Member are as tollows :

Classes of officials. Highest scale of pay. Lowest scale of pay,
Rs Rs.
Sub-Postmasters . . 70—5—170 356—5—138
Branch Postmasters . 70-—4—110 " 35-—4—75
Mail Runners . 17--1/4—22 13--1/4-18
Postal Feons . 25—1/2—80 14—1/219
Postmen . . . . . 30--1—50 18—1—38

Revised rates of pay have been sanctioned with effect from the st April, 1836, for
new entrants to all non-gazetted posts. A copy of the orders of Government ou the
subject has been placed in the Library of the House.

Mr. President (The Honourable Sir Abdur Rahim): The Chair passes
over the next question, No. 1620, which will be put later.

WANT OF A SUITABLE MARKET IN NEw DErm1,

1621. *Mr. Ram Narayan 8ingh: Are Government aware that the
Members of the Assembly, the Government servants and other people
residing in New Delhi have been experiencing great inconvenience for want
©of a market in New Delhi, and if so, are they prepared to arrange for one
in a central place where fruits, vegetables and other edibles and also other
galtﬁiri?als of common use may be purchased at the same rate as in Old

e

Mr. G. S. Bajpal: There is & municipal market at the junction of the
Market Road and Lady Hardinge Road in New Delhi at which a wide
range of commodities, both edible and otherwise, is for sale. I.under-
stand that the Municipal Committee are considering proposals to improve
and remodel this market. Other municipal shops exist at the following
centres in New Delhi:

(1) Baird Road 10 shops.
(2) Hastings Lane 5 shops.
(8) Near Western' Court 5 shops.

In addition 20 new municipal shops have been sanctioned and will be
<completed during the next summer at the following places:

(s) Near Prithvi Raj Road.

(b) In the New City Extension Area.
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Vendors in the municipal markets and shops are already subject to
municipal bye-laws which impose upon them the obligation to at or
below the rates published in the municipal Commodity Price Lists. These
are prepared on the basis of the prevailing market rates.

Mr. Ram Narayan 8ingh: Will the Honourable Member kindly repeat
his reply? I could not hear him.

(Mr. G. 8. Bajpai repeated the reply given.)

Mr. Ram Narayan 8ingh: I give the Honourable Member a prize for
the way he has given the reply.

Mr. G. 8. Bajpai: Sir, I lay u copy of the price-list on the table.
(Laughter.)

Prioes current in the New Delhi Market for the period ending 15th March 1836.

Articles. Rates. Articles, Rates,
Miacellaneous. Per
Per R Seer,
Rupee. B, A, P
BSeer Ch.
Flour (Atta) %:P . . 11 8 Tomatoes . 0 6 0
Flour (Atta) . .12 0 Cabbages 01 0
Buji . . . .00 Cauliflowers 0 4 0
Maida . . . . 10 8 Ginger 0 4 0
Besun . . . . 13 0 Lemons 0 8 0
Gram flour . . . 18 0 Turnips 00 9
Bagu . . 3 4 Carrots . 010
Crushed Gram . 18 0 Sag Palak 0 0 6
Barhy 2 0 Raddishes 01 0
. . . 20 o0 Beats . 0 2 0
B-we {bwt-) . . . 4 0 Putnpkms . 01 8
Rwe (ordumry) . 8 0 Brinjals . 0 4 0
100 0 Beans . .
Dnlh[ash 8 0 Kachaloos 02 0
Dal Moong 12 0 Ladies fingers .
Dai Gramn 13 0 Tindas . . . e
Dal Masoor 6 0 Tories . . . . 0 8 0
Dal Arhar 7T 0
Salt . 11 0
a. p.
Pepper 012 0 Br Fresh Fruite,
Chillies . o 6 o
Bugar {Crystsl) 0 3 4 Ch, Coconuts . . . . 0 2 0each.
Sugar (country) . . 0 3 6 , Walnuts . . . .
Khand (best) . . . 0 3 6 , Monkey Nuts 0O 4 0
Khmd (ord.mnryj . . 0 3 8, Grapes . . . -
. .0 70 Grapes (lnrga) . . ..
\hlk [Cow) . 070 Guaves . . . 0 40
Milk {Buﬂ'lﬂo} 0 6 0 Apples (Kulu) 010 0
Ghee . . . 0 014 Ch. Apples (Kashmen) 0 8 0
Ghee . . . . 0 014 Br. Pears ..
Curd . 0 4 0 Oranges (locnl} 0 8 0
Cream . . 1 0 01b Orsnges (Nag-pur) .0 90
Bread . . .01 0 Melons . . . 0 6 0
Butter . . . . 1 0 0lb, Water Melons . . . -
Paatery . . . . 011 0doz. MuskMelons . . . 0 8 0
Pineapple. . . . .
Vegetables, Aroo . . . -
Potatoes . . . .01 0 Alooohu . . ..
Arwies . . . .01 0 Lichiea . . . . ..



Artiole,
Fresh Frait.

Falaas
Jamans
Apricota .
irnies .
Bair .
Kasiroos .
Mangoes .
Raisins
Pistas .
Almonds .
Dates .
Walnuts .
Chilgosas .
Coconuts dry

Plaintains (Country) .

Plaintains (Bombay)
Plaintains (Caloutta)
Pomegranates ( I!.‘)
Pomegranates (Loc

Pomegranates {Paahawar}

Mutton
Beef

1620.
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Rs, A, P,

=
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Rates,

Per

Beer,

- .
e .

&

=
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cos o

Articles,

Meat, ete,

Heart
Tongues .
Ox tails
Livers .
Goat's head
Guats limbs
Ox limbs .
Kidnevs .
Local fish
Sea fish

Pouliry, etc,

Country fowl .
Chickens .
Ducks

Quails
Partridges
Pigeons .
Guinea fowl
Egga

P ——

INDIA'S TRADE WITH ROUMANIA,

*Mr. T. 8. Avinashilingam Chettiar: Will Government state:

Rates,
Per
Beer,

Rs, a, P.
0 1 6 eaoh,
0 65 0
0O 4 0
0 2 0
0 4 0
0 0 6
0 8 0
010
0 8 0
1 8 0
14 0
8 0
4 0
‘3 0
6 0
3 0
2 0
9 0 doz.

SC~coo=osz

(n) whether they are aware of Reuter’s report of 18th March, publish-
ed in the Hindustan Times of the 15th March, 1985, that
‘India is among the countries which have been listed end
wherefrom imports have been banned, as she does not import

Roumanian goods’;
(b) whether this is a fact;

(¢) what is the amount of trade that will be affected by this action
of the Roumanian Government; an

(d) what action Government have taken in the matter?

The Honourable Sir Joseph Bhore: (a) Yes.

(b) and (d). Government have no official information but they have
made enquiries in the matter.

(¢) Indiu's exporl trade to Roumanin in the year 1933-84 amounted to

Rs. 5'65 lakhs.

Mr. T. 8. Avinashilingam Ohettiar: Hawe the Government of India

any Trade Commissioner in that part of the world ?

The Honourable Sir Joseph Bhore: No:

Hamburg looks after that part of the world.
Mr. T. 8. Avinashilingam Ohettiar: Have they taken any pains to

know whether this is true or not?

the Trade Commissioner at
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The Honourable Sir Joseph Bhore: They have teken every pains.

Mr. T, 8. Avinashilingam Ohettiar: What are the steps they have
taken ?

The Honourable 8ir Joseph Bhore: The steps they have taken are to
ascertain whether there is or is not any truth in this statement.

FILLING THE DrroHES NEAR THE HILLS ON THE WESTERN SIDE OF NEw DELHL
wITH MUNIOIPAL DIRT.

1622. *Mr. Ram Narayan 8ingh: Are Government aware that the ditches
near the hills on the western side of New Delhi, on the Rohtak Road and
neur the Tibia College, are being filled with municipal slum and dirt and
that a terribly bad smell is spreading therefrom all round, and if so, are they
prepared to stop this practice on the ground of public heslth ?

Mr. G. 8. Bajpai: I am not aware that it is possible to dump a slum
into a ditch. So far as filling the ditches with dirt is concerned, I am
informed by the Delhi Municipal Committee that neither the ditches on
the Rohtak Road nor near the Tibbia College are being filled with dirt.
The unpleasant smells to which the Honourable Member refers probably
come from the tanneries of Basti Raghar when there is an easterly wind.

Mr. 8. Satyamurti: Has the Honourable Member ever travelled along
the road, as I have, and has he never felt the very disagreeable smell,
and has he not seen heuaps of dirt heaped up just near that road?

Mr. G, S. Bajpai: 1 have not denied the existence of unpleasant
smells: I have attributed them to a different cause.

Mr. 8. Satyamurti: Has the Honourable Member any information that
accumulation of dirt will not cause bad smell on the Rohtak Road?

Mr. @G. 8. Bajpal: It depends naturally on the nature of the dirt: if
it were mere rubble or such like, it would not cause any smell.

Mr, 8. Satyamurti: Has the Honourable Member any information that
dirt is not being accumulated there ?

Mr. G. 8. Bajpal: 1 have already stated that the Delhi Municipal
Committee informed me that dirt is not being dumped in ditches either
on the Rohtak Road or near the Tibbia College.

Mr. 8. Satyamurti: It is an awful smell, a8 T found the other day
when I travelled that side.

Mr, President (The Honourable Sir Abdur Rahim): The best course is
to inform the Municipality.
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Mr. Ram Narayan 8ingh: Will the Honourable Member accompany
me? I shall very kindly show it to him.

Mr, &. 8. Bajpat: I shall be happy to accompany him on this tour of
inspection, but I hope he will bring something fragrant with him.

SHOWER BATHS IN THE QUARTERS OF THE MEMBERS OF THE LEGISLATIVE
ASSEMBLY.

1623. *Mr. Ram Narayan BSingh: Are Government prepared to make
urrangements for a shower bath in the bath rooms of all Government
quarters allotted to Members of the Assembly ?

The Honourable Bir Frank Noyce: No. Shower baths are not ordinarily
provided in Government residences, and I do not think that they can be
regarded as a necessity.

Mr. Mohan Lal Saksena: Are they provided in the houses of the
Members of the Executive Council ?

The Honourable 8ir Frank Noyce: No, Sir; I have none in my house.

Mr, Ram Narayan Singh: Is it not a fact, Sir, that in some quarters
there is provision for shower baths?

The Honourable Sir Frank Noyce: I think, Sir, if I may venture to
make suggestions that this is a matter which might much better be dis-
cussed by the House Committee rather than on the floor of this House.

PostT AND TELEGRAPH QFFICES IN THE CHOTA NAGPUR DIvisioNn.

.
1624, *Mr. Ram Narayan Singh: Will Government be pleased to state
the number of post and “elegraph offices in the Chota Nagpur Division, Dis-
trict by District ?

Mr. @G. V. Bewoor: Information has been called for and a reply will
be placed on the table of the House in due cBurse.

Mr, A. K. Fuzlul Huq: In view of the fact that the reply is not ready,
what useful purpose does it serve by putting the question in the question

list ?

Mr, President (The Honourable Sir Abdur Rahim): That is not the
business of the Department. The Honourable Member put his question,
and, therefore, it is there.

Jort Post OFFICE IN THE HAZARIBAGH DISTRICT.

1625. *Mr. Ram Narayan Singh: (2) Are Government aware that there
are no postmen in some of the post offices, chiefly that at Joni, in the
Distriet of Hazaribagh ?
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(b) Will Government be pleased to state how letters, money crders and
-other postal receipts are delivered to the addressees concerned by those
post ;)tﬁces, specially that of Joni, mentioned in (a), where there is no post-
.man N

(c) What is the pay of the Postmaster of Joni in the District of Hagari-
bagh?

(d) Are Government aware that a money order addressed to Babu
Jageswar Dayal Singh, Village Kosumbha, Post Joni, in the District of -
‘Hazaribagh, was sent from the poét office attached to the Assembly on the
.5th February 1985, and delivered to the addressee at the end of the month
.of February 1085, and if so, will they explain the delay?

Mr, G. V. Bewoor: (a)—(d). Government have no information. The
Head of the Circle concerned is competent to deal with the matters re-
ferred to and g copy of this question is being sent to him for such action
:a8 he may consider suitable.

Mr. Ram Narayan 8ingh: Before I put this question, Sir, 1 want to
point out that there is . . . . .

Mr. President (The Honourable Sir Abdur Rahbim): The Honourable
Mewmber can only put a question,

Mr. Ram Narayan 8ingh: There is a mistake, The particular post
.office referred to is Jori and not Joni, as stated in the question

Mr. G. V. Bawoor: (a) and (d). Government have no information. The
Head of the Circle concerned is competent to deal with the matters
referred to, and a copy of this question is being sent to him for such
action as he may consider suitable. I have noted the correction, and 1
will send him the correction also.

-

JREPRESENTATION FROM SUBORDINATE RAILWAY EMPLOYEES IN BTATE
RariLways To HigaeEr ADMINISTRATIVE OFFICERS.

1626. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that all subordi-
nates employed in State Rajlways are entitled to represent their grievances
‘to the higher administrative officers ?

(b) Is due notice taken of sappeals against the decisions of jumior
.administrative officers ?

(c) Is it a fact that sometimes the junior administrative officer himself,
against whose decision an appeal is made to some higher officer, deals
-with such appeals?

Mr. P, R, Rau: (a) Subordinate employees are not debarred from
making representations to higher authorities.

(b) and (c¢). The Railway Board have issued instructions to the Agents
of Btate-menaged Railways that it should be impressed upon all officers
that extreme care should be taken in the exercise of the disciplinary powers
go 'us to ensure that no unjustifiable penalties vre adjudged and that the
staff are invariably accorded their proper rights of appeal.
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APPOINTMENT OF SUPERVISOES IN RarLway WORESHOPS FROM AMONGST
APPRENTIOES.

1627- *Pandit Lakshmi Kanta Mailtra: (a) Is it a fact that the practice
in all railway workshops is t¢ appoint supervisors from amongst their own
apprentices ?

(b) If so, is it a fact that the Deputy Chief Mechanical Engineer,
Electrical, of the Eastern Bengal Railway has recently departed from this
practice and has recruited nine supervisors from outside?

(c) Is it a fact that recently several persons from outside with little or
no practical training Have been appointed while all first class apprentices
have been thrown out on completion of their apprenticeship ?

(d) Is it a fact that no notice is taken of the ‘‘Final Report'’ of the
Principal of the technical school when appointments are made after
completion of training ?

Mr. P. R. Rau: The Agent, Eastern Bengal Railway, reporis a8
follows:

(a) Yes.

(b) and (e). Outsiders were selected because of their experience and
qualifications. One of the number recruited was an old apprentice,

(d) No.

RETRENCHMENT IN THE MiuITaRY AccOUNTS OFFICE, RAWALPINDI.

1628. *Bhai Parma Nand: (a) Will Government please state the policy
followed by the Retrenchment Board of the Military Accounts Office,
Rawalpindi in making retrenchment?

(b) Is it a fact that clerks who had passed 8. A 8, tests and had done
meritorious service, before and after passing that test, and who were
strongly recommended by their superiors, were retrenched, while others
who had not passed even the clerical tests, were retained ?

() Are Government prepared to re-employ those who had done good
gservice in the Military Accounts, just as other Departments are taking back
their retrenched hands? If not, why not?

The Honourable Sir James Grigg: (a) In the lists submitted by the
Retrenchment Board to the Military Accountant General in connection
with the retrenchment of personnel in the office of the Controller of
Military Accounts, Rawalpindi, the names of all accountants and clerks
were shown in the order of their inefficiency, as determined after the most
careful consideration of each individual case, so as to enable the cases
of the least efficient to be considered first. In making his selection the
Military Accountant General proeeeded on the same principle.

(b) No.
(¢) The Government servants compulsorily retired under the Retrench-
ment Bcheme in the Military Acoounts Offices had all been found ineffi-

cient. Government do not, therefore, propose to re-employ them.
c
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REFUSAL BY THE ITALIAN GOVERNMENT TO GIVE PERMISSION TO AN INDIAW
INSURANOE COMPANY TO DO BusiNEss 1N ITaLY.

1629, *Dr. T. 8. S. Rajan: (a) Are Government aware that Indian
insurance tompanies are not permitted to be floated and to operate in Iialy
and that permission to an Indian company was recently refused?

(b) 1f so, are Government prepared to take the fact of the refusal of

the Italian Government into consideration during the ensuing Indo-
Italian trade talks ?

(c) Are Government prepared to consider the desirability of reeiprocal

treatment to Italian enterprise in this country, pending Indo-Italian trade
talks ?

(d) 1f the replies to parte (b) end (c¢) be in the negative, will Govern-
inent be pleased to state their reasons?

The Honourable Bir Joseph Bhore: (a) Government have been informed
that one Indian insurance company has experienced difficulty in setting
up business in Italy. They are making enquiries into the matter,

(b), (c) and (d). Government are unable to express an opinion on these
matters until the enquiries referred to have been completed.

Dr, T. 8, 8. Rajan: 1s it a fact that a Trade Agreement between the
Italian and Indian Governments is going to be discussed shortly?

The Honourable Sir Joseph Bhore: It is not being discussed at the
moment.

Mr, 8. Satyamurti: [s anything being done in that direction?

The Honourable Sir Joseph Bhore: Yes, 8ir; we are in communication
with the Government of Italy on this subject.

Mr, 8. Satyamurtl: Have the Government of India addressed them
recently on this matter, and have they included in their letter to the
italian Government the question of reciprocal facilities for insurance com-
panies in either country?

The Honourable Bir Joseph Bhore: No, Sir, for the simple reasou, as
1 explained the other day, in reply to a question in this House, that pro-
vigion already exists for reciprocal treatment in respect of this and in all
wother trading and commercial matters.

Mr. 8. Batyamurti: What are the particular matters which are now
heing explored ns the basis of an Indo-Italian Trade Agreement?

The Honourable 8ir Jossph Bhore: 1 cannot give my Honourable
friend any information on that point beyond telling him that the negotia-

tions contemplated will cover the trade relations generally between Ttaly
#nd Tndia

"Dr. T. 8. 8. Rajan: May I know the answer to part (d) of my queation?
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‘The Honourable Sir Joseph Bhore: 1 said that the answer to parts
4b), (c) and (d) is that Government are unable to express an opinion on
these matters until the inquiries referred to have been completed,

Dr. T. 8. 8. Rajan: Is it a matter for opinion? T want to know the
reasons for it? Tt applies to parts (b) to (d).

The Honourable 8ir Joseph Bhore: 1 have not replied to any part in
the negative.

ALLEGATIONS AGAINST THE LooomorTive ForEmMaN oF THR LaHORe SHED.

1630. *Mr, Sham Lal: (a) Has the attention of Governmeat been
.drawn towards the serious allegations of forced bribery, undue fines, sus-
pensions, dismissals, collection of funds under personal name and lotteries
‘made against the Locomotive Foreman of Lahore Shed in the issues of the
Urdu weekly Union of Lshore, dated June 80, July 15 and August 31,
198472

(b) Have Government or the Agent, North Western Railway, or any
‘other responsible officer, received any representations, msmorials, telegrams,
«¢te., aguinst the Locomotive Foreman? :

(¢) If the reply to parts (a) and (b) be in the affirmative what action
‘have Government taken in the matter?

(d) Are Government prepared to institute an open enquiry into the
sericus allegations of corruption and malpractice against the officer con-
cerned ?

Mr. P. R, Rau: (a) Government have not seen the issues of the Urdu
Weekly referred to in the question,

(b) to (d). Government have no information but, as appavently the
matter is entirely within the competence of the Agent, North Western
Railway, to deal with, I aumn forwarding a copy of the question to him for
.any retion he may corsider necessary,

.REPRESENTATION MADE BY SOME FIREMEN OF THE LAHORE SHED.

1631, *Mr. Sham Lal: (a) Will Governmont state if they have received
'reﬁ.:;i?;ly eny representation made by about thirty firemen of the Lahore
,S .

(b) Will Government lay this application on the table for the informa-
‘tion of this House?

:(c) What action do Government propose to take into the matter?

‘Mr, P, R. Rau: (a) Yes.
(b) and (c). The represeutation has heen forwnrdcd to the Agent, Norih
‘Western Raillway, for enquiry.

HarpsaIPs oF SoMB TEMPORARY CLERKS IN THE RArLway CLEARING
AcoounTs OFFICE.

. 1632. *‘.t_)r. P. X. Banerjea: (a) Is it u fact that there are about 40 clerks
in the Railway Clearing Accounts Offive, whc were originally reeruited
-some time in 1928 but still eontinue to be temporary?

o2
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(b) Is it also a fact that there is no chance of thess olerks being fuliy
sbsorbed against permanent cadre in the near future?

(c) If the reply to parts (a) and (b) above be in the affirmative, are
Government prepared to take steps to remove this hardship of these old
temporary clerks?

(d) Is it a fact that most of these temporary clerks are employed
against temporary posts created for terminal tax work of municipalities?
If 8o, are Government prepared to consider the desirability of asking the
municipalities to contribute for leave salary, provident fund, bonus and
gratuity, and make these posts permanent instead of continuing them as.
temporary ?

Mr. P. R, Rau: (a) There are 28 such clerks.

{b) No. I understand they are likely to be absorbed in the course: of
two years,

(c) Does not arise.

(d) These clerks are employed against temporary posts sanctioned, from
time to time, for terminal tax work or for compilation of statistics by
other Departments. The suggestion in the second part of the question
will be considered.

RECONSTITUTION OF THE INDIAN Laoc CEss COMMITTER.

1683. *Mr. Ram Narayan Singh: (a) With reference to Mr. Bajpai’s
answers to certain questions regarding the Lac Research Institute on the
8rd July, 1984, and again on the 20th August, 1934, that the question
of reconstructing the Committee is under consideration, is the consideration
still going on or come to an end, and if so, with what result?

(b) Are Government aware of the fact that the lac cultivators of Bihar
do not look upon a high Government official as their representative?

(¢) Are Government prepared to direct the Government of Bihar and
Orissa to nominate on the Comm:ttee a non-official representative of lac
cultivators ?

Mr. @. 8. Bajpai: (a) The question is still under consideration,
(b) No.

(c) The choice of a representative of the laec cultivators’ interest im
Bihar and Orissa is within the discretion of the Local Government

INTERFERENCE OF THE BmHAR (GOVERNMENT WITE THE DROISIONS OF THE
INDIAN Laoc Cess CoMMITTEE.

1634. *Mr, Ram Narayan Singh: (a) Is it a fact that two non-official
members of the Indian Lac Cess Committee addressed in the month of
May, last a very long letter to the Government of India, protesting against
the manner in which the business of the committee was econducted by the
President, and also acainst the interference of the Bihar Government with
the free decision of the Committee?

(b) Ts it a fact that the Government of Bihar and Orissa sent a letter
of recommendation throuch Mr. Housefield, the Commirsianer of Ranchi,
to the Lac Cess Committee, for the re-appointment of Mrs. Ndrris as the-
Director of the Lac Research Institute?
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(c) Will Government be pleased to state their policy regarding the
reconstruction of the Indian Lac Cess Committee and the Indianisation of
the higher appointments in the Lac Research Institute?

(d) Why did the Government of India sanction the re-appointment of
Mrs. Norris as the Director of the Lac Research Institute against Indian
publio opinion and protest by some of the members of the Lac Cess Com-
" mittee ?

' Mr. G. 8, Bajpai: (a) The lotters related to alleged interference by
the Local Government. There was no complaint against the President.

(b) Mr. Horsfield was authorised to make a statement on behalf of the
Local Government at the meeting of the Committee held on the 28th
March, 1984, when the question of the renewal of Mrs, Norris’s contract
was under discussion.

(c) The Honourable Member’s attention is invited to the reply given
by me today to part (a) of his question No. 1638 and to the reply given
by me on the 14th February, 1985, to parts (d) to (g) and (j) of his ques-
tion No. 254,

(d) For the reasons stated in reply to part (d) of the Honourable
Member’s question No. 255 on the 14th February, 1935,

DEPUTATION ON BEHALF OF THE CorRDITE FaoTORY LABOUR UNION.

1635. *Mr. 8. Satyamurti: (a) Is it a fact that the Army
received a deputetion in 8imla, during the summer of 1984, on behalf
of the Cordite Factory Labour Union?

(b) Is it & fact that at that time the Master General of Ordnance
was at Aruvankadu on a tour of inspection?

(c) Is it a fact that on hearing of the deputation interviewing the
Army Becretary, the Superintendent of the Cordite Fsctorgo questioned,
under threat of discharge, several of the workmen who lent their
signatures to the statement of their grievances, as to why they had signed
the document at all?

(d) Is it a fact that in reply the signatories stated that they were
ignorant of the contents of the document and that they were forced to
sign the memorial by some people?

(e) Is it & fact that the Master General of Ordnance (on the spot)
endorsing the Superintendent’s version, telegraphed to the Army Secretary
not to receive the deputation on the ground that the men had no grievances
but that some designing people were fomenting discontent among them?

Mr, G. R. F. Tottenham: (a) and (b). Yes, Sir
(¢) and (d). The fucts are as follows:

On heuring of the petition, the Superintendent of the Cordite Factory
naturally desired to know what the grievances of the Union were. In
reply to his enquiries the officers of the Factory Labour Union stated that
they did not know the contents of the petition though they had put their
signature to it. It is difficult to reconcile the suggestion of intimidation
by ‘the Buperintendent with the fact that s little while previously he had
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himself, " offered {he Labour Union officers an epportunity of seeing the
Direetor of Ordnance Factories during his visit of inspection, an offer of
which they did not avail themselves,

(e) No, Sir,
DPPENTION. ALLOWANCES DEAWN BY ARMY OFFicERs WHILE oN TouUg.

1636. *Mr. 8. Satyamurti: (a) Will Government please state whether
the Master (Yencral while stopping at Aruvankadu was staying as_ the
guest of the Superintendent of the Cordite Factory? 1f so, what deten-
tion allowance did he claim from Government for his expenses at
Aruvenkadu?

(b) Is it a fact that Army officers generally draw detention allowances-
when on tour, even when they are provided by their hosts, including
Government Houses, with frec meals and lodging?

Mr. G, R, T. Tottenham: (&) and (b). Government have no informa-
tion, but they have no doubt that detention allowances arc not elaimed by
Army Officers otherwise than in accordance with the rules.

Mr. 8. SBatyamurti: What I want to know is whether the rules con-
template that Army officers may draw detention allowance even when the
contingencies mentioned in the question happen?

Mr. @, R. ¥. Tottenham: 1 imagine the rules conteinplute that this
is a mabter that should be left to the conscience of officers both military

and civil,

THE INDIAN TARIFF (AMENDMENT) BILL.

Mr. Pregident (The Honourable Sir Abdur Rahim): The Honouruble
Member, Bir Joseph Bhore, moved yesterday:

*"That the Bill, as wmended, be passed.”

Prof. N. &. Ranga (Guntur cum Nellore: Non-Muhammeadan Rural):
Mr. President, the peasants' of this couniry have absolutely nc cause to
thank the Government for this mean-minded little mercy of theirs. The
producers of the two most importent staple commodities have been reduced
to such a pitiable and helpless state by the callousness and faithlessness ot
their Government that they have been obliged to ask for protection against
foreign compstition. The sufferings of our pessants can only be ‘magined:
when I tell you that they have received only 534 crores of rupees in 1332-
33 as against 1,018 crores in 1928-20, that is, a .colossal loss of 488 orores.
per annum,

Thanks to the presence of o strong Punjabee, & real Punjabee and not
s ready made one, on the Viceroy’s Council, the wheat growers bave
received some protection in the last four years, with the result thst the
growth of losses had been arrested to some extent, as is evidenced by the
fact that bétween 1928-20 and 1982-88, the fall in the value of this produee
has heen only round about 85 per cent. against the 50 per cent. fall in the
cnee of rice-growers. But even this protection has not resulted in any rise
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of prices, so the Crop Planning Conference has itself said. Yet the Gov-
ernment now propose to reduce even this little bit of protection to the
wheat growers, thanks to the retirement of the Punjabee and the growing
influence of the Finance Member in the Executive Counail.

As for the rice-growers, the Madras Governinent, the Madras Legis-
lative Council, the public and the peasants, the rice merchants and even
the importers are all unanimous in saying that this duty on broken rice is
not enough and that a higher duty on whole rice and broken rice is needed.
The Honourable the Commerce Member’s own admission that rice impuorts
are increasing is against this proposal. The only result of this duty will be
to increase the imports of rice from Siam and other countries. This
partial, inadequate and wholly unsatisfactory proposal is placed befire us
because the Commerce Member has yielded completely to the bullying of
the Finance Member and others on the Executive Council. I wonder whyv

the Honourable the Commerce Members does not make a clean breast of it,
like iSir Fazl-i-Husain

The Honourable Sir Joseph Bhore (Member for Commerce cnd Rail-
ways) : Because he has got absolutely nothing to make a clean breast of.

Mr. President (The Honourable Sir Abdur Raehim): The Honourable
Member is getting personally offensive.

Prof. N. G. Ranga: I am referring to the Commerce Member ard not
to Sir Joseph Bhore, and confess his failure to help the Indian producers,
owing to the opposition of the Becretary of State and his favourite and
latest agent, the Finance Member.

The Honourable Sir Joseph Bhore: I must protest against that. The
Secretary of State had absolutely nothing to do with this.

Prof. N. G. Ranga: He is their senior, he is their principal. (Herar,
hear from Congress Party - Benches.) In conclusion, I have tu puntest
vehemently against the failure of Government to afford adequate protcction
to our peasants and place it on record that the peasants reserve their right
to open up this question at the earliest opportunity in this House as well a8
in the country. I would like to congratulate the Commerce Member &lso,
before he lays down the seals of his office, on the fortunatn position in
which he finds himself that he need not have to stand for any elect.or at
all in this country, because, I cun assure him that if he were to stand
snywhere for election in this country, he is sure to be given a sound beat-
ing and he is sure to be met with the same fate that met Sir S8hunmukham
Chetty, not only for Ottawa, not only for the Indo-British Pact, but also
for this unsatisfatory proposal .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is absolutely irrelevant.

Some Honourable Members: Let the question be now put.

Mr. President (The Honourable 8ir Abdur Rahim): The question is that
the question be mow put.
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Mr. G. 8. Bajpai (Becretary, Department of Education, Health and
Lands): I would like to make a few observations .o

Some Honourable Members: No, no The Honourable Member cannot
speak. Closure has been accepted. Is it & point of order?

Mr. President (The Honourable Sir Abdur Rahim): What does the
Honourable Member wish to say?

Mr. G. 8, Bajpal: I felt that it was due in courtesy to what my Honour-
sble friends said yesterday on rice—I felt it was due in courtesy to them
that I should answer some of the points which they had urged. But if
they do not want that 1 should reply, it is & matter for them.

Mr. President (The Honourable Sir Abdur Rahim): The cry for closure
also came from the Treasury Benches . . . . '

Dr, T. 8. B. Rajan (Tanjore cum Trichinopoly: Non-Muhsmmadan
Rural): May we hear what he has got to say?

Mr, President (The Honourable Sir Abdur Rahim): If Honourable
Members do not want closure, it lies with them. The question is that the
question be now put.

The motion was adopted. ‘T

Mr. President (The Honourable Sir Abdur Rahim): The questicn ia:
“That the Bill, as amended, be passed.’
The motion was adopted.

THE INDIAN FINANCE BILL—contd.
The Honourable Sir James Grigg (Finance Member): I beg to move.

*“That in clause 2 of the Finance Bill, as amended, for the worde iwelve annas' the
words ‘one rupee and four annaa’ be substituted.”

_ Bir, this amendment is required in order to fill up a hole of more than
three crores which has been made in the budget by the Assembly. Various

Honourable Members have made suggestions for finding the sum of three
crores in other directions . . . .

An Honourable Member: A little louder please,

The Honourable Sir James Grigg: Various Honourable Members I ave
made suggestions for finding this sum of three crores in other directions, but
none of these suggestions are immediately practicable and some of them
are not practicable at all. As the Government cannot take the responsi-
bility of coming before this House, and the world at large, with a budget
which does not even pretend to balance, we have no alternative but to
ask the House to reverse its previous decision. 8ir, I move.
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Mr. President (The Honourable Sir Abdur Rshim): Motion moved :

““That in clause 2 of the Finance Bill, as amended, for the words 'Lwelve annas’ the
-words ‘one rupee and four annas’ be substituted.’’

Mr, Bhulabhai J, Desai (Bombay Northern Division: Non-Mublam-
12 Noo madan Rural): Mr. President, it would have been the harest
(14 NOOF- g0t of duty to those who vcted for the several amendments to
the Finance Bill, if only the ¥inance Mermber had considered and recunsi-
dered the matter instead of merely adhering to his decision. The iact,
however, remains that, in the exercise of the powers vested under the
Government of India Act, within the four corners of which I must remind
myself at the beginning of probably the last address that I shail. deliver in
this Session—wiLbin the -four corners of that Act, there is such a thing as
the present situation which has arisen by reason of _mngmmgnﬂgﬂ_qp__
which you, Sir, read out to thq_ﬁoqsg_xggﬁ;ﬁy. The recommendation is
that this House, notwithistanding the overwhelming vote which it gave on
the several amendments amending the different provisions and clauses of
the Finance Bill—this House is told that its opinion has neither any value
nor any effect in the eyes of those who govern this country. To call it
an insult is a hackneyed phrase, and so I won't use it. - But the fact re-
mains that we did our best not to throw out the Finance Bill at the cunsi-
deration stage, and we did that advisedly, in order that it may not Le said
that we were—a matter which I propose to examine ut a later stage—
irresponsible men, not understanding either the business or the art of Gov-
-ernment, and, it is with a view to repealing or preventing such an irupres-
sion being created against us, that we thought it right to allow the next
stage of the consideration of the Bill clause by clause to come before the
House, so that we could give an opportunity to every Member of the House
.and every section of it to express its opinion as to whether it was satistied
with the provisions the initiation of which undoubtedly lies with those who
are in charge of the Government,

I should like, at the outset, to inform the House of the vast ruujority
by which the smendments, which we are now asked to. take back in the
Bill in the form of a recommendation, were passed by the House. Wu are
asked to swallow Lhe opinion that we deliberately came to and every sect
tion of the House owes it to itself to think aloud, to put its hand on its
-conscience, its categorical imperative which is not awakened merely
oceasionally, but which, I hope and trust, will stund by every man during
the time at all events that this Session lasts, that it shall not be a case of
the conscience awakened onee and laid at rest whenever a behest came
from uther quarters. Let conscience assert itself irrespective of the c.use-
juences, irrespective of cold steel glass, irrespective of cynical smiles, irres-
pective of assertions, irrespective of sssumed frowns. Let me ussure
every Member of this House that none of those considerations have any
walue against the conscientious opinion which he has voluntarily and willing-
ly given in support of the ainendments to the Bill,

Sir, the amendment to the salt clause was carried by a majority ot 68
against 55, the income-tax clause 73 against 42, the two pice posteards by
‘79 to 44, the one anna envelope 88 against 35,-and a reduction of the puttern
and sampie and book post by 84 .against 89, so that it cannot be said that
it is only those whom I represent, the Communistic caucus as it is describ-
-ed, who have succeeded in turning the vote of the House against the pro-
‘posals of Government. It is my duty indeed on this occasion at all evonts'
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to justify and vindicate the position we stand for, not merely in terms of
generalities, which sometimes is a charge levelled against us, but in such
definite terms as 1 can command, in order that our position may be appre-
ciated, and in order that those who supported us in the measures we took,
notwithstanding the earlier measures in which they did not join, may ~on-
tinue their adherence first to their consceirice and next at all events -i«- the
truth of what they have voted for. (Hear, hear.) The matter on which I
wish to lay a few observations is not so much in the matter of the descrip-
tion that has been applied to my Party, because I am one of these who,
during « somewhat long and arduous career at the Bar, have been sccus-
tomed to & considerable amount of strong language. It has never aliected.
me in so far a8 my nerves ure concerned, of which 1 wisk to give an’
assurance to my Honourable friends opposite, but when the description is
of a nature which muay perhups reflect on the guality of the mon or the
opinions which they represent, I think it is up to nc to present such vindi-
cation, a8 I can, both before this House and the lurger world to which it
bas gone forth in the name of the Govermmnent of Indin.  With the present.
not merely coquetry, but almost wooing, of the only Communistic State i
the world by the Britisher, it was u somewhal. ungracious remark to mak:
on the part of my learned and Honourable friend. 1 call him learned,
because I respect his learning, and that is the phrase also to which I have
been most accustomerd than the phrase ‘‘Honourable”’. He has both icarn-
ing and honour, and if he preserves them for the purpose of the counsistent
policy of the Governuent which he represents here, 1 have not the smullest
doubt that he would have thought over several times before at all events he
thought it fit to brand us with a mark which in the world we could not
go out with: IL.et himn consider and his principles counsider that tiraes urise
slways in the history of men, and it will soon arise in the history »! this
country as well as in others, when all thfse cpithets will recoil in the
manner of, what is called in the lunguage of o certain type of sportsmen,
4 boomerang by which they themselves are hit, and I hope and trust that,
as a mere matter of description, the other side will consider carefully and
weigh the words which they use, in order that there may be mutuul respect
fur our respective positions. That is the least that I could expect of them.
Their conduct, their attitude, nll linve shown where the caucus exists. 1
huve heard of cabuls, of juntas.. | have also heard the word =aucus., but
lot them rermember that the ux- of that word applies in an infinitely greater
meonsure to that irresponsible bureaucracy which they represent. (Hear,
hear.)- : '

Tt is not &0 much s u mere matter of returning word for word tuat T
have used th-t expression, though even there I am justified by what my
Honournble friend; Bir James (Grigg, said——Am T not . to hit out when T am
criticised=-Am I merely to speak in measured terms of cold logic, in order
that you may understand? T.t me remind him that sometimee a cold
steel duis different from s rand of the type that he is using, and he may
remember, during the tine  that  will lapse before' we meet aguin, that
there is o little better description thut we deserve than that which he has.
attempted to give of us. Indced Communistic we mny be if the menning
of that is one for whieh Governments from time fu time change their
attityde. 1 know very well that a thing which is an offence one day
becomes & friendly nct in nnother. and, therefore, these are ihingu.'wh-lch,
in tho varying cirounistances of tinre, have different values and difrerent
attributes. T would not he wurprised if, after a time, the Honourable the:
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Home Member himself is obliged at the behest of his principles to release
every man who has been accused of Communistic views, for they could.
not very well be allies of & Communistic Government of the worla and yet
punish those very principles in another light. If that js their attitude,
all I can say is that they will have to answer not only to us, but to.the
rest of the world. Their petty power will last for a time, but that is not
a matter which affects us, for ours is a case of conscience. Ouws is not
u ease of expediency.

Therefore, it is, that I appe:‘ to my friends on the opposite side that
we oleim to represent our eou.:'i . ymen a little better than they pretend
or profess to represent them an{ Yose as their trustees. We shall, there-
fore, never degrade ourselves to a position of vituperation, not of even of
hitting back. Ours, at sll events, will be a position of vindication as 1
suid before, and that is how we shall part during this Bession. I decldre -
openly that even if the term has & punishable meaning, it would not

terrorise me. If it means that I represent idéas, policies and principles.:
for the more beneficial progress of the community to which I belong, then.!

1 am indeed proud of being branded a Communist. 1f Communism merely

means that, we are proud to be Communists, for, after all, we stand :

not 8o much for words as for deeds, not so much for mere ideas punish-
able at convenience, but for ideas enforceable for the common weal of the :
number of my people. It is that for which we stand; and if we
stand' for that, any designation, any description, i8 not only not humili-
ating, but it is a description, of which, I hope and trust, we shall ever
boe proud. As regards the caucus, if it means that we have maintained
disejpline, that we have had solidority, thut we have had strength, that
we have had intelligent co-operation, and not only so, but, by reason of
our sincere and honest and straightforward attitude, obtained the oco-
operation of all the other sections of the House as indeed I have shown
by the votes I have recounted, I am glad to be able to say that, in so.
far as that is concermed, we also stand guilty of the charge. In no other
sense are we & caucus. Generally speaking, caucus is a term which is.
rolated to people who use, and, in due ocourse of time, abuse power.
Power, B8ir, creates fumes in the brains of those who possess it, and

particularly where they are not accountable fer it. Those fumes ulti-
mately get into a toxemia which is the situation that we have reached.'

in which they are unable to see themselves as others see them, as they
would themselves have liked in a little less unclouded situation to look
ot themselves. Then, perhaps, they mey have appreciated that, out of
a long budget of crores and orores and crores, a sum of some five crores
could not, after all, be impossible to be reduced if the Finance Member
were under our behest, if we had any power, if he had been our servant,
if he had been utilising his knowledge, not for the purposes to which he
Las placed himself, but for the purposes for which we stand. After all,
what did we do?. Why should every single Department of Government
have everything they want up to the lust pie, but the poor man not even
that? The army must have it; I take the description of my Honourable
friend, and again apply it. He says it is an army of occupation, and they
cannot do it with anything else. ‘The Commander-in-Chief"’, he says,
‘*has told me that anything else will not be sufficient for quelling internal
disorder and for external protection. So he must have it’’. The ser-
vices,—they cannot stand a cut of five per cent. Poor devils,—and I am:-
not using language in any sense which is not thoroughly parliamentary,—
poor individuals that they are, they seem fo imagine that a five per cent..
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-out out of their salary could not be maintained. It means two crores
roughly speaking, combining the railway budget with the rest of the bud-
-get; two crores of rupees, when the standard of prices has fallen by 40
‘per cent,

The other day, I asked a question of my Honourable friend to which
1 have never received an answer. He was fond of the phrase that he
used. He said that, by calling a penny tuppence, you do not create
‘wealth. But indeed he calls our penny a ha'penny and takes it out of
us. His salary represents 1} times the quantity of raw material which
the poor man has to pay in the shape of taxes in the name of the same
denomination of money which he contioues, or would not sallow, as he
said, to be manipulated, but which, according to me, requires a mani-
pulation for the benefit of the poor man in this country. But the fact
«certainly remains,—and I am dealing with the assertion that'is made for
the purposes of recommmending this matter to us,—that Government find
themselves unable to balance their budget. Poor Government of India!
It will lose its credit in the world; and, therefore, in your own name,
for your own good, for your own advancement in other lands, who louk
up to you and lend you money and who are willing to lend you money,
please preserve our credit there. And what credit? That you must

“touch a single pie of the rupee that we have voted to ourselves,

because you know a part of the budget is non-votable. And it is my
-duty, therefore, at all events, as briefly as I cam, to indicate that if there
was the smallest desire, the very smallest desire, to meet the opinion
represented by those of us who are here at all events elected by all elasses
and communities, I have not the smallest doubt that .the Government of
India would have reconsiderod their position, would have accepted the
amendments even at a certain amount of risk. But we are not to be
.met there.

I am using the words of one of the most honourable men and a prinece
among men who was my predecessor in this place and spoke some 11
-years ago. He said we are always charged,—and I am afraid the same
charge is levelled at us today,—we are always charged as being irrespon-
sible men. He said: ‘I have learnt a little English'’,—so fortunately have
I,—**and I understand the meaning of words. A man respounsible for his
words, for his acts and deeds.—that responsibility I possess. But it is
you who initiate measures of taxation, it is you who vote yourself even
if you do not wish it, it is you who raise the money, it is you who spend
it; and yet even when we raise a little ery of dlﬁerence. e are irrespon-
31ble Our responslblllty is thot we must go and agree.’’ |We are invited
here, Sir, to & prepared programme to which if we assent, we are res-
ponsible; if we dissent, we are irresponsible. If that is the meaning
of the word ‘‘responsibility’’, I know only one responsibility, I recognise
only one responsibility, both in the sense of fitness and otherwise. I am
responsible to those who have sent me and responsible to my land; and,
i above all, T hope and trust, in fulness of time, I and they are responmble
| to: Prowdenoe And I trust they will bear that in mind. They cannot
! bear responsibility to us but they undoubtedly bear respon-
sibility in the account they will give in fulness of time] There-
fore, it is, Sir, that I am referring to the fwo crores of rupees which
were restored on a pledge, if you please. And what sort of pledge? A
person promises himself that he wishes to take a certain thing and he
saye, ‘‘Now I have given myself a pledge, and if I do not fulfil it this
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year, what shall I do?”” That is the meaning of the word ‘‘pledge’’. I
wish to analyse every single word, every single name, every single for-
mula, every single phrase, by which they have created this delusion and.
this deception. It says, ‘‘We are only fulfilling a pledge. We pledged
ourselves that though it was unwillingly taken from us in the force of cir-
cumstances, a8 soon as circumstances permit, we will fulfil the pledge.’
This, Sir, is a kind of selfishness, another illustration of which it is diffi-
cult to find. It is the strongest instance of an unenlightened selfishness,
particularly considering that, from the tax-payer’s point of view, they
were really getting 1} times their salaries, and five per cent. out of that
they could not and will not forgo. I am one of those who stand here
and say that if the Government of India had the smallest sense of any:
decency, any honesty, any genuine desire for the good of the people, any
respect for this Flouse, they would have voluntarily produced five crores.
of rupees without the smallest difficulty by the very smallest cut in the
salaries of their bloated administration. What is the difficulty? There
is no difficulty in balancing the budget. Of course the difticulty is as is
created. I first start it, then I say I have not got it. Of course, it is
the easiest thing to argue. 1t is irrefutable logic, but it is the logic of
selfishness which we cannot bear and will not tolerate. Why is it im-
possible to produce five crores of rupees? As we understood it, five per
cent. represents two crores, So five crores would mean 12§ per cent. of
salaries. Supposing it was cut down, the heavens would not have fallen.
My friends would have been in the same comfort and luxury perhaps u
wee bit less, but what does it matter? But it matters to them; what
does not matter to them is the well-being of the people. And, there-
fore, it is that this deception comes in,—and it is in the purely legal
sense that I use that expression. This deception that this situation is.
forced upon the Government of India by the irresponsible vote of this.
House is the very worst deception that I have ever heard spoken in any
public assembly. (Cries of ‘‘Shame, shame.’’) For what is it that they
say? ‘‘We cannot produce five crores of rupees to meet your demands.’’
This is the substance, this is the gravamen of the complaint and the
pitiable complaint with which they have come here: ‘‘Please restore the
budget, but if you do not, we will call you irresponsible people.”” I would
rather be irresponsible and take the responsibility for doing what I did.
and call upon the Government in the name of their own conscience to-
produce five crores from all possible sources that they can, in order only
that our respect and our vote may be vindicated and the people’s relief
to that extent may certainly be forthcoming. Of course, we shall have
to tell so to the Government. It may be our misfortune to have to-
stand out, to be barred out, but we shall have to tell the Government
that though they look powerful when it comes to a question of a small
grant, yet, when we ask them to do a particular thing by a vote of this
House, an overwhelming vote, in which every section of the House joins
us, they are at least in such a measure so niggardly, so narrow and so-
cowardly as not to listen to the unanimous vote of this House. For
what does the vote of ‘‘84’" represent except this, and there I will not
give any further description. That is the position in which they stand.
Of course, you can stand, you can stahd mute, you can look powerful,
but your power will be a real power, only if you use it for the purposes
for which you call yourselves trustees. It is no power, if you simply take
advantage of the position in which you stand naked. Tn fact. T con-
gratulate the Honourable the Finance Member on the verv short and’
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hrief statement he made. He realised the case he had. (Hear, hear.)
He had no speech to make, he had nothing to offer; all that he had to
s8y was: ‘‘If we take away everything you have voted down, then we
"have no money, and, therefore, a8 we have no money, you please go
home and tell your constituencies, ‘we have spent all their money and.
therefore, we have nothing to give you by way of relief’.”” Is that what
we can ever cxpect? Is that the manner in which this House can ever
expect to be treated? Here I should like to call attention to the deserip-
tion that Lord Durham gave, so that my Honourable friends may re-
member the situation in which they stand here today as the situation
was in Canada just about 100 years ago from today. This is the descrip-
tion that Lord Durham gave:

“It is difficult to conceive what could have heen their theory of Government who
imagined that in any colony of England & body invested with tl{e narce and chwacter
- of a representative Ammhi;', could be deprived of any of those powers which, in the
- opinion of Englishmen, are inherent in a popular legislature. It was a vain delusion
to imagine that by mere limitations in the Constitutional Act or an exclusive aystem
of government, s hody, strong in the consciousness of wielding the public opinion of
the majority, could regard certain portiona of the proviucial revenues as sacred from ity
- control, could confine itself to the mere business of making laws, und look on as a
passive or indifferent spectator, while those laws were carried into effect or evaded,
and the whole business of the country was conducted by men in whose intentions or
- apacity it had not the slightest confidence. Yet, such was the limitation placed on
the authority of the Assembly of Lower Canada............ "
—Precisely the constitution of which I was reminded both when I came,
and ] shall always remember it both when I go—
“It might refuse or pass laws, vote or with-hold supplias, but it could exarcise no
infuence on the nomination of a single servant of the Crown. The Executive (louncil,
‘ the law officers, and whatever heads of departments are knpwn to the adminietrative
system of the Province, were placed in power, without any regard to the wishes of the
people or their representatives; nor indeed are there wanting instances in which a
mere hostility to the majority of the Assembly elevated the most incompetent ).crsons
to posts of honour and trust.” :
What a truth 100 years afterwards as applied across the Continents.
The only qualification for the supporters of Government today and those
onoured by them is the qualification of hostility to us who represent the
vast majority of the people of this country. That is the only thing that
stands us & muark of honour for those who get the honour from this Gov-
-ernment: all honours to them. All our honour is the simplicity of our
own names, our own private personal fame, names known to our men,
known to our brethren, and that is the greatest honour we want to enjoy.
Indeed it is here shown how it is that the same set of Government, the
same set of ideas, the same set of circumstences governing the same set
of narrow minds, but a time does come when individuals may pass, but
| the system will have to be altered, and the soomer it alters, the better
lfor your honour and the better for our self-respect.'} Let me continue

! what Lord Durham 8ay8:

‘“‘However aeci.dedly the Assembly might copdemn the policy »f the Government,
‘the persons who had advised that policy vetained their officers and their power of
giving bad advice."

Mr. 8. Batyamurt! (Madres City: Non-Mubsmmadan Urban): Always.

. Mr, Bhulabhal J. Desai: I say with a full sense of responsibility that
~the advice tendered on this occasion by the Cabinet to His Excellency the
« Governor General was positively a bad advice. -
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Mr. S. S8atyamurti: Mischievous advice.

Mr. Bhulabhal J, Deesi: Indeed the Govermment could have easily
Found five crores, indeed they could have allayed and pacified the people.
1t might not have heen any messure of real advance, but certainly it
‘would have prevented this Assembly over which they spent millions for
the purpose of election, or at least made people do so, from being a
mockery in every sense of the term. Why should the forms of law and
the forms of Constitution be abused if they are going to fraine like that?
'The Government of India Act does not say that, because we vote, there-
fore, like a shrew in the Taming of the Shrew they must refuse that. 1
have not a word in the Government of India Act to that effect. I think
the Government of India Act was that if we voted, they would res-
pectfully consider our vote and give effect to it. That is what I think
‘was the intention of the Government of India Act, unless the Govern-
ment of India Act is read in this way, that because we vote, they must
refuse. (Laughter.) If that is their conception of the Government of
India Act, that at least is not mine. (Hear, hear.) Then, the quotation
from Lord Durham goes on:

“If a law was passed after repeated conflicts, it had to be carred into affict by
ithose who had most strenuously opposed it."

I am presently going to state n few words as to what law mesns in
vyour eves and what law means in our eyes:

*“The wisdom of adopting true principle ol representative government and facilita-
ting the management of public nffurs, by entrusting il to the persons who have the
confidence of the representative body, has never heen rccognised in the government of
the North American colonies. All the officers of the Government were independent of
the Assembly; and that body which had nothing to sy to their uppointment, was left
to get on as it best might, = with a set of public functionaries, whose paramounnt

feeling may not unfairly be said to have been one of hostility to iteelf."

Sir, 101 years after the time this was written by Lord Durbam in
respect to Canada, it is only too true of this land, not only too true, but
you may almost substitute the word ‘‘India’’ wherever the word ‘‘Canada”
or ‘“American Colonies’’ oceur. You cannot have a truer picture of the
situation. Undoubtedly there are those of us who, by reason of supposed.
loyalty to office, are undoubtedly bound to echo their sentiments, and I
have nothing to say about them. I have all my sympathies to them,
because they are my countrymen, and I give these sympathies to them
whether they take them or repel them.

The position of law in these matters is this. If a law merely means this
a8 1 have understood in the definition of Austin, the command given by &
Bovereign Authority who has sanction behind it, then you may be quite
certain that everything that this Government does is law, for, indeed, it
affects on what it gets. The more power it has, as soon as the smallest
resistance occurs, it abuses what it calls ““laws”’, because it has sanction
behind it. For what purpose? In order.only to enhance and strengthen
the power and use or misuse of their powers. That is not how T under-
stand law in the broader and the larger and the more judicial sense of
the term. T understand law to be a course of conduct for the guidance of
men—whether it be the Statute of an Assembly or even a law passed by
8 despot,—a course of conduct for the guidance of men, in order only that
the bast interests of society may be served. That is what I eall “law'",
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because, if I accepted their definition of law, I would always fall—which.
they wish me to do—into & vicious circle and have to obey anything in-
order only that their power may be preserved. It is in that sense that
Lord Durham said that it has fallen to thoso to administer laws to people
who oppose those laws. That happens, but once in a way in this As-
sembly. We rarely succeed in passing laws which they have to administer,
by reason of the position which they have adopted. 8ir, this is the culmi.
nation of the events of some eight or ten weeks of desperate effort on
our part to do everything that we could do, everything that we wished to-
do, everything that we wished to assist, everything that we wished to
produce, but I wish to state next as to what our position in this matter is,
go that our vote may be clearly understood. We are of those who believe
that, if we cannot do anything else, we will certainly prevent a preventible
mischief. As to those preventible acts of mischief other than the amend-
ment of the Act, we will leave them to their power. But I am glad to say
that they will have to wait for Nemesis if they go on in the manner in
which they are going on in the headlong exercise of power, without regard,
without sympathy—I do not mean sympathy in the sense of pity,—but I
mean svmpathy in the sense of an intelligent understanding and conscien-
tious effort to meet it. If even that is wanting, even then we shall not
let them rule, at least by laws, as they pretend to do today in the name
of the representatives of the people. (Hear, hear.) Sir, if we serve no
other purpose, we shall serve a still higher and better purpose; we will
make it clear to our countrymen, every time we are repelled, and almost
ingloriously repelled, most humiliatinglv repelled, that everv time when we
are so repelled, we shall go back to them and say: ‘“Don’'t he deceived
by the forms which they have invented from time to time. There is no
reality of the devolution of power, neither in this Constitution nor in the
next one to come, and only grasp it when the realitv comes.”’ Their atti-
tude reminds one of people who, as was said by another British statesman,
burv their head like ostriches in sand and bury themselves into the smiles
of those who are their supporters—who never {21l them the bitter, unpalat-
able truth that mv countrvmen desire.. Whyv, 8o that thev shall change their
course and conduct. There are those who come and sav to them—‘‘Carrv
on, there is no strength in the countrv, vou are perfectly free in the
exercise of vour will and power”. I will make a present to vou of those-
supporters of the Government.

Bir, in so far as this particular amendment which we are asked to
restore is concerned, we do not do so, first on the ground that there is
enough money to be found if thev only look for it. Of course, if they say:
‘T have taken all that I have, and, therefore, there is nothing’’, the answer
is: ‘“You ought to have'’, secondly, on the ground that we all feel that, in
the matter of the selection of the relief from taxation.
I supnose it will be admitted. and I hope it will be admitted as a decent
_flest‘ that we should begin at the lowest, the broadest foundation. (Hear,

ear.) .

Bir, it was admitted the other dav by the Honourable Mr. T.loyd that
nalt, after all, must he ndmitted to he just that one commodity which
is oconsumed bv every man and everv livine animal and even everv living
tree in this countrv. FEven the veretable kinedom uses salt, And that
in' the reason why we feel that this particular commodity. this particular
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article is one which we have made it as part of our creed, which we have
made it as part of our programme to get freed at the earliest moment we
csn. Sir, I do not pretend to have all the arts of government which my
friends on the other side possess, but, after all, T may remind them that
there are few among even in the Heavenborn services who can say for
years together, and there are others too who probably belong very much to
the lay public as 1 do, that they yet have the prescience, at least that
claim to govern the country and to cast their vote in their favour. May
they not take a word of advice from us, that, if they are fit to advise on
measures for the purposes of good government of this country, we at all
events have a double right to do so,—first because we have the same and,
‘I am prepared to recognise, greater abilities; I am not entering into any
invidious distinctions, 1 am not trying to play the part of the deceitful
oracle, because 1 am quite certain we will not live, and while this Govern-
ment lasts, no knighthood is in store for me. (Laughter.) If my Honour-
able friend had called me an oracle, he should have expected, as he called
me Sir Oracle, I am bound to protest, I am bound to point out to him
that that honour is not likely to be conferred on me, and, if it is, it will
be my respectful duty to have to refuse it with great thanks, of course
apprecinting the honour that is intended to be conferred, so that oracles we
do not claim to be, but may you always be oracles all the time? If not,
utilise us for onece—you might have allowed us the self-satisfaction, the
paltry little satisfaction of saying—'‘let these amendments stand’’. But
you do not find it in your heart or in your reason to do so, and I protest,
and I maintain, and I insist that it was possible for you, you eould have
done it, but you did not do it for a reason to which I shall presently come.

Some months ago, a gentleman, a highly influential member of the
Conservative Party—and I call it a ‘‘Conservative Party’’ because I do
not think they are entitled to the title of ‘‘Nationa] Government’' Party
given to it—came to me to discuss & matter which is not confidentiul in
any sense—namely, my attitude in the matter of the policy of the Govern-
ment of this country. I sincerely and honestly analysed the whole posi-
tion, and I asked him whether there was any devolution of power, and it
must be said to the credit of that Englishman that he had the honesty
to say frankly that he thought there was none. Then, I asked ‘‘why?"
He said: “‘I will tell you why. 'We resist it, because it shall not yet be
known to the psychology of the Indian mind that we will vield to any
demand of theirs, because, once we begin to do that, it is the beginning of
the end; that is why we resist it’’. 8ir, I know that psychology, I know
that state of mind, but I also know, having read history for a good long
time, that that state of mind is always the last failing of any Imperial
Power that has had sway in this world, that feeling is the undoing of those
who think that that is their assertion of strength, when, reallv, it is an
assertion of growing weakness. (Hear, hear.) - That self-consciousness is
not yet present before them. But the fact remains that it is from that
they suffer most in refusing what is quite feasible and quite possible.

8ir, about ten years ago, Pandit Madan Moban Malaviya and othcrs
said: ““You have no right to collect any tax in this country.”” You may
do 8o against our will, but our willing assent is required to any form of
texation. It shall be on the principle that those who pay taxes shall,
through their representatives, have at all events a predominant voice in
there matters, and indeed expressions have been used employing now
hackneved maxims which I do not propose to use now.

]
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I have heard an Englishman—e man whom they ought to respect for,
what is virtue in them cannot be crime in us—that in England it is public
opinion that counts. If the bulk of us assert one view, it must be respect-
ad, and, what is more, it must be respected on the ground that the voice
of the public, the voice of the people, is the voice of God. Here the voice
of the people is the voice of a beetle, I presume. That is quite true. In
other words, when there is a public opinion in this country, that public
opinion is the creation of the misguided agitators, whereas, in England,
public opinion selects a National Government out of almost & deceptive
feeling of insecurity, and it is still public opinion. Public opwion here is
merely to be trampled upon; public opinion there is to be obeyed, respected
and to make Governments. That is the public opinion, and that is the
difference in the value of public opinion. 1 will not, therefore, detain the
House any longer, but I will say this, in conclusion, that we oppose this
motion, not in any sense of irresponsibility, for we understand what we
are doing, and we know the consequence of what will follow, but because
it will ;ive me eatisfaction that 1 have respected myself in not assenting
to what I think was wrong. After all, if nothing more is given to a man
than his conscience, the right of assertion of what he thinks to be true,
and if, in the doing of that, Sir, we struggle and we die, we should no$
have died in vain. T oppose the motion. (I.oud Applause from the Oppo-
sition Benches.)

Mr. A, K. Fuzlul Huq (Bakargunj cum Faridpur: Muhammadan
Ruralr: 8ir, I came to this Assembly equipped, I believe, with a certain
amount of self-respect, but my membership of two months of this House
has knocked all self-respect out of me, and what little self-respect now
remains in me makes it impossible for me to obev the mandate
which has come from His Excellency the Viceroy and the Governor Gene-
ral. I realise, Bir, that the position is a very serious one. At the same
time, the question is not whether the meandate has come from such s
high authority or not, but the question is one between me and my own
conscience. As the Leader of the Opposition has made it abundantly
clear, I do not think there is any self-respecting Indian Member of this
House, who voted on that ocession with the consequences fully before
him, who can now go back upon his vote, especially because in the speech
that has been delivered by the Honourable the Finance Member we do
not find any justification for eoming to this House and asking us to
swallow our own votes. (Hear, hear.)

Now, 8ir, I submit that the situation has been created by the Finanoce
Member himself. Long before he placed his budget proposals without
consulting the wishes of this House, and regardless of all consequences,
he restored the salary cut. Although we have made it also abundantly
clear that, in the case of salaries above Hs. 200 a month, this restoration
was perfectly unjustified, no attempt was made by the Gtovernment to see
that the finances are put un a proper feoting by the restoration of these
salary cuts.

Now, 8ir, as has bsen pointed out by the Leader of the Oppositidn,
the best way to have et the situation wenild have been not to restore
the cuts, besause, after dll, it {8 a matber 6f a few crores which wounld
have been affecttd if the vote of this Fodge had been accepttd. There
are various ways by whi¢h the situdtion e¢duld have beén met. Tn the
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first place, the salary cuts could have been retaihed. BSecondly, 1 refer
.to that allocation of a crore of rupees which the Government of lndia
‘want to make over to the Provincial Governments for rural reconstruetion
-and rural improvement schemes. In that matter also, we have made it
.abundantly clear that the chances are that that money will be absolutely
misspent and will not be fully utilised for the purposes for which it is
.meant. That would have given the Government a crorg of rupees. After
.all, there was no urgency in making over that money to the Provineial
Governments. What improvement can there be in the condition of the
village people when the Government of India and all the Local Govern-
ments in India are playing ducks and drakes with public money? This
‘very morning, in answer to & question of mine, Government have ad-
mitted that they spent about 26 lakhs of rupees in building the ‘‘India
‘Gate’’. I submit that I would not spend even 26 Lundred rupees for a
.gate like that.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Bir, Government have never admitted that 26 crores have been spent on
‘New Delhi,

Mr. A. K, Fuzlul Huq: What was the amount ?

The Honourable Sir Frank Noyce: I have said several times in this
House that the amount was 15 crores. (Laughter.)

Mr. A. K. Fuzlul Huq: I am talking of the ‘'India Gate'’, and if it
"has cost 15 crores, so much the worse for it. (Laughter.) Whatever that
may be, it shows the manner in which the public money is wasted aec-
cording to the schemes of those who are in power. I submit that, in-
stead of coming to this House and asking us to eat our own votes and go
-againgt our own conscience, there were various other methods by which
.the situation could have been met. The least that can be said is that
the Government have been very ill-advised in taking the step they have
taken. It shows, without the least manner of doubt, that all these re-
forms are a sham and & farce, and people, who have reposed some confi-
‘dence in the future, can take & lesson from this as to the futility of the
reforms that are coming. I submit that, considered from all points of
view, the best that the Government can do is to respect our votes at
least to some extent, and. as regards any balance that may remain, there
-are other ways of meeting the situation. I do not wish to take up the
time of the House, but I may tell the Members on the other side that
their speeches are not going to improve the situation in any way. It is
no use telling us that the Bill should be restored. We are perfectly con-
-vinced that it should not be restored. and I do hope the House will once
again vindicate itself and reject this motion by the same majority by
‘which the former motions were passed. (Applause.)

The Honourable Sir Frank Noyce: I rise on a point of personal explan-
-ation. I am afraid, I misheard my Honourable friend. (Laughter,) I
‘now understand that he said that 26 lokhs have been spent on the War
Memorial. That, Sir, was the reason I misheard him. He merelv multi-
plied the correct figure over four times. The aetual amount spent on
the ‘““War Memorial”’, as I explained in my reply to a guestion this
wnorning, was gix lakhs. T think, therefore, T had some justification for
-misunderstanding what he said. '

. * p3
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Mr. A. K. Fuzlul Huq: Even then it was extravagant.

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan TUrban): Mr.
President, we are now discussing not merely the smendment that has
been placed before this House by the Honourable the Finance Member,
We arc really discussing the constitutional powers of this House vis-a-vis
the Government. 8ir, I trust I will not be considered audacious when I
say that I am in a particularly strong position to discuss this pojnt. I
was one of those who voted against the amendment of my Honourable
friends to lower the salt tax and I had occasion to warn the House that
it was in the power of the Government to take advantage of any very big
and serious cut in the budget such as three crores. I warned them that
it was in the power of the Government to do so. But I join my Hon-
ourable friend, the Leader of the Opposition, in expressing my sincere
and honest regret that Government should have acted as they have
done. If they believe that they cannot spare these three crores of rupees.
out of the salt tax, there were other amendments moved by Honour-
able Members in this House, passed by very large majorities, which they
could have and should have, accepted; and, therefore, the constitutional
position, as I understand it, is that where this side of the House passes
Resolutions and amendments by large majorities—majorities which con-
sist of the whole of the Opposition, including the European Group—such
Resolutions should be treated with greater respect than they have been
treated by the Government. Therefore, I join with my Honourable friend,
the Leader of the Opposition, in stating openly in this House that I am
one of those who believe that the Members of Government in advising
the Governor General to do what he has done, have acted in a spirit of
complete irresponsibility. (Opposition Cheers.) The Aet under which
we work was never intended to have been taken advantage of by Govern-
ment, as has been done. I will give you one or two examples to bring:
it home to Honourable Members of Government. We expressed a defi-
nite opinion—it may be only by a majority of one—on skins: it may he-
that there was a great difference of opinion in this House: it was a ques-
tion of policy, it was not a question of finance: that amendment put
seven lakhs of rupees into the pockets of Government. How did they.
treat that opinion on policy expressed by this side of the House? Com-
plete rejection. We may have disagreed with the Honourable the Finance-
Member on that question of policy. I will tell my Honourable friend
what made me vote, as I did, on that proposition with the majority. It
was the language he used in his speech in moving and asking this House-
to adopt his proposal. (Opposition Cheers.)

An Honourahle Member: Habit.

Sir Cowasjl Jehangir: 1t was his language in that speech, and I would
ask him to read that paragraph again; and may I tell him that the
amendment was carried due to the language he used in his speech: for 1
know that more than one Member of this House voted against the Gov-
ernment on account of the few lines in that speech. We also moved an-
amendment, and carried it by a very large majority that a one anna stamp-
should carry one tola instead of half a tola as hitherto: it would have
cost the Government 18 lakhs of rupees: it was supported by, shall I
say, nearly every non-official elected Member of this House. *“With what
respect was it treated? Rejection.
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Then, we asked that incomes between 1,000 and 2,000 should not
‘be taxed by way of income-tax. That was a measure that came into
-existence by certification: we asked Government to relieve that class of
people of the burden which they placed upon them by certification. It
-would have cost about 86 to 40 lakhs. How did they respect that voto of
the House? Complete rejection. There were other amendments we
moved. Leaving aside this salt tax, the amendments moved and carried
by this House would have cost Government according to my calculation,
.about 140 lakhs. Taking for the sake of argument that the - Finance
Member believed he could not afford 140 lakhs, can he contend that he
.could not have afforded 14 lakhs, or 80 lakhs, or 40 lakhs or 50 lakhs?
He cannot contend that. He himself admits, and he has admitted, that
‘there is scope for difference of opinion a8 to his estimates of revenue. ...

The Honourable Sir James Grigg: I have not.
8ir Cowasji Jehangir: No scope for difference of opinion at all?

The Honourable Sir James Grigg: I have said that you might have
-differences of opinion on some of the items but that, on the estimates as
.8 whole, I say there is absolutely no reason for assuming that there is
any substantial margin for pushing them up as the Honourable Member

‘wants.

Sir Oowasji Jehangir: I thought the Honourable Member gave us an
-agsurance that if he proved to be wrong he would learn the lesson next
year. That is what he actually said: that if he proved to be wrong und
we proved to be right, he would learn the lesson next vear, and I, on my
‘behalf, told him that if he proved to be right and we proved to be wrong,
I would take off my hat to him and allow myself to be taxed; but, if I
proved to be right, I asked him what his position was: 1 got no answer
to that. Now, under these circumstances, I think this side of the House
‘has got strong grounds for complaint and I think they ought to express
‘their opinion in no indefinite terms, that the advice tendered by the
-opposite Benches to His Excellency the Governor General was the worst
advice that they could have tendered (Opposition Cheers) at this present
juncture. If ever they gave evidence, if ever they proved conclusively
that a radical change is required in the present Constitution, that evidence
has been supplied by the Benches opposite yesterday and confirmed to-
day. (Opposition Cheers.) I will again repeat that when this Constitu-
‘tion was enacted, it was never intended that the powers that were given
‘to the Government should be abused. Now, what about these safeguards
ithat are coming in? Are they going to be used in the same way?

‘Some Honourable Members: ‘‘Of course’’, and ‘‘Worse'’.

Mr. N, V. Gadgll (Bombay Central Division: Non-Muhammadan
Rural): I think they will be used, not the Act!

Sir Cowasjl Jehangir: I have contended all along that these safeguards
-will prove to be the greatest hindrance to Government in the future; and
I am more convinced than ever that these so-celled safeguards can be
‘taken advantage of, most unnecessarily taken advantage of, by an irre-
sponsible Government; and the worst of it all is that we, who are modo-
rates, we, who are really loyal to the British Government, are deprived
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of every argument that we can place before our constituents (Opposition:
Cheers) by the very Government whom we support. I will tell you that
after the announcement made by you, Bir, yesterday, not one but two
of my friends came to me and said: ‘“What answer have we got to give:
to our constituents? Will not they say that they made a mistake in
sending us to this House, and that they should rather have sent a Congress-
man ?"’ The answer that Government have given to the country is that
they were right in sending Congressmen: they were wrong in sending men
like my humble self. No amount of pleading, no amount of argument,
seems to be of any use. Surely, Government could have ac-
cepted one small amendment, but they did not. With what
heart can T go with the Government against this salt tax now, after they
have defied the House including the European Group, (Hear, hear.)
What did they ask? They asked for two or three things. They asked
for a little relief in postal facilities, they voted for a one anna one tola
letter. What did you give them? A big zero. (Loud Laughter.)

1P.M.

Now, 8ir, the argument that Government huve is the srgument that
I warned these Benches the Government would use, and that is, if we
made a very big hole in the budget, they would be justified in certifying
the whole. That is the argument, the only urgument they can use. It
is u poor argument, and it is an argument, if I may say so most frankly
and sincerely, of a weak Government, of a (Government that is not able
to discriminate between the several amendments and make u choice.
Under the Constitution under which we work, it is for us, by passing
amendments, to tell Government how we believe the Finance Bill ought
to be amended. It is then for Government to consider our amendments
and tell us which one of those that we have passed, they will accept. The
final discretion is in their hands. They have taken advantage of the fact
that there were many amendments to state that they could not make any
choice at all. Surely, they could have applied their minds a little more
carefully to these améndments if they wanted to, and they could have
openly said, as I would have said, if I had been one of them, that they
could not accept just now the salt tax reduetion as that would make a
big hole in the Budget but they would certify it and would consider all
the other amendments. I would again ask the Government Benches—
what right had they to advise the Governor General to certify their pro--
posal on sking ? It is a.question of policy—if is ot a question of finance.

An Honourable Member: They are thick skinned.

Sir OCowasjl Jehangir: There are 8o many of my friends who voted
with the Government and who believed that Government acted rightlv—
I am not talking of the question on merits,—I am talking on the con-
stitutional aspect of the cuse,--what right had the Government to islead
the Governor General, what right had they to defy ug in this small matter ?
Did the Constitution contempgiate that the Government should defy us in
this matter,—they can defy us on the question of big cuts, but in 8 matter
like this, can they defy us? If I were on the (tovernment Benches I
would refuse at this stage to lower the “salt tax, but on the other hand
I would rather tender my resignation as a Member of Government (Hear,

heat) than allow myself. . . .
An Honourable Member: Note Sir Nripendra Sirear!
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Sir Oowasji Jehangir: . . . . . to be made an inetrument to dafy the
whole of the .Opposition at the present stege of our political position in
this country. B8ir, Honourable Members apposite have played into the
hands of their enemies, they have played into the hands of our opponents,
they have weakened our hands, they have weakened the hands of men
who have come here to help the Government, to do what is
right in the interests of India, to take advantage of the Constitution as it
stands, both for the advantage of Government and the people. 8ir, Gov-
ernment have weakend our hands, and let me tell them that they will
realise their mistake, ‘much more, in a short time to come than they are
able to realise today. 1 say without hesitation that they have not grasped
the real mischief they have done. 8ir, they will rouse the country to a
sense of indignation. There may be some Honourable Members on the
opposite Benches who may not yet have gained sufficient eéxperience of
political life in India, but there cannot be any excuse for others who are
well conversant with the political position in this country, and who ought
to have been still better conversant than they have proved to be on the
present occasion: Mr. President, although, under other circumstances, I
would have gone into the lobby with the Government against a lowering
of the salt tax, under present conditions, yet, on the present occasion,
since every one of us has been defied, since the opinion of every one of
us has been turned down . . . . .

An Honourable Member: Including the opinion of the European
Group.

8ir Oowasj{ Jehangir: . . . . I propose not to ¢o into the (Government
Lobby (Hear, hear and Applause), but I will remain neutral (Laughter),—
I will not go into the Government I.obby. This vote, I-take it, Mr.
President, is not on the narrower issue of whether the salt tax should be
re-instated in the budget or not, it 13 a vote on our copinion on the
conduct of Government and the advice they have tendered to His Exocel-
lency the Governor General. (Cheers.)

Mr. M, 8, Aney (Berar Representative): Sir, I was considerably sur-
prised this morning when the Honourable the Finance Member came with’
& most unusual proposal, namely the present amendment without even
a word in support of it. (Hear, hear.) I thought he had at least realised
that he was coming with an uncommon proposal and he had to perform
a most unpleasant and difficult duty, and, therefore, he had to make at
least an apologetic speech in defence of that uncommon motion. That
motion amounted to nothing short of defiance of the entire vote of this
House, and, therefore, he should have been prepared to make some kind
of defence. to show some plausible groumd, which neccssitated him to
come with a proposal of that kind.

An Honourable Member: He has no defence,

Mr. M, 8. Aney: Possibly that is true, he has no defence, and, if that
i8 80, he should not have given that kind of advice to His Excellencyv the
Viceroy. FHe did not care to think what impression, in adopting the
defiant attitude he did, his motion was going to produce on this House,
he did not mind the consequences it might have upon the attitude of this
House, by putting a motion of that kind before the Houre, without even
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making a plausible defence about it. Now, 8ir, what are the grounds
on which the Government can come with a motion like this? The only
ground to which reference was made by my friend, the Leader of the
Opposition, was, not one of merits, but the ground that they have a techni-
cal right of doing 4 thing like that. That is all they can say. The Leader
of the Opposition did not care to examine even this plea very carefully,
because he probably thought beneath his dignity to get into the technical
questions, but I myself doubt whether they have got even a technical
plea in their favour in bringing forward g motion like this. 8ir, the right
to bring in a recommended Bill is clearly specified in Legislative Rule 86A.
With your permission I would draw the attention of the House to the terms
of that rule. It says:

“When a dilatory motion has been carried in either Chamber in respect of a
Government Bill or either Chamber refuses to take into consideration pr to refer to
8elect Committes or to pass any Government Bill, and, thereafter, the Governor General
recommends that the Bill be passed in a particular form, a motion may be made in
either Chamber for leave to introduce the Bill and . . . " and so on.

The motion for leave to intrcduce the recommended Bill in the Chamber
can be made under certain conditions. I want to say that the Finance
Bill was before this House. No dilatory motion regarding that Bill was
passed. No motion to refer it to a Select Committee wus made and no
such motion was defeated, and, I say, the Finance Bill was not rejected
also by this House. It cannot be said that it was not passed by this
House. It was at that particular stage when the House could have ex-
pressed its final opinion, that the passage of the Bill has been intercepted
by the Finance Member. So, none of the conditiong under which the
Governor General would have been justified in signing and sending a re-
commended Bill and asking the Member to ask for leave of this House to
introduce it, has been fulfilled so far as the present Bill is concerned. Tt
may be said that under Legislative Rule 36B (3):

““Where during the passage of a Bill, in either Chamber, the Governor General
makes a recommendation in respect thereof, and any clause of the Bill has been agreed
to, or any amendment has been made, in a form inconsistent with the form recom-
mended, the Member in charge of the Bill may move any amendment stc.'

I want to suggest that the words ‘‘during the passage of the Bill" in
this rule are controlled by the conditions which are mentioned in Legisla-
tive Rule 86A, and those conditions lay down the specific procedure which
the Governor General has to adopt or the Finance Member has to adopt
for the initiation of the recommended Bill in sither Chamber. The condi-
tions which are laid down in Rule 36A have to be literally fulfilled. You
cannot interpret them in any other way except most strictly to the w
letter in which it is mentioned there. I want to know which of the above
conditions has been fulfilled so far as the present Finance Bill recommend-
ed by H. E. the Viceroy is concerned. Was any dilatory motion regarding
the Finance Bill carried in this House? Did either Chamber—the present
Chamber where it was introduced—did this Chamber refuse to take it into
consideration, or did it refuse to refer it to a Select Committee, or to
pass it at all? A motion for consideration was before the House, it was
carried and the Bill was being considered clause by clause. Whether the
Bill would have been passed or not was a thing that could have been
known by the Government only if the third reading of the Bill had been
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moved. It was at the stage, viz., if the motion fob third reading had
‘been rejected and the House had, therefore, failed to pass the Bill—ib
‘was at that stage alone that the Government could have constitutionally
~come forward with this recommendation. In that case the Governor General
could have been possibly justified in using the powers that are given to
him under this rule 86A. Butf, so long as none of these conditions are
fulfilled, I say even the legal ground on which the motion is justified is
taken off from below their feet. They are without any ground either on
merits or on law. T wanted to raise a point of order at the very beginning
-on this point, but 1 did not want to waste the time of the House because
1 know what is going to be the ultimate fate of “this Bill after all. I
wanted the time of neither Honourable Members over there to be wasted
nor of those on this side, which is more precious than the time of the
Honourable Members on the Government Benches. For every minute they
sit there they earn their wages, but for every minute we sit here we lose
-and do not get anything more than Re. 20 per day. So far as the time
-of the House is concerned, we are more anxious to save it. My point
is that even the legal and technical ground on which they could have
-brought s motion like this with some justification does not exist there
.in regard to the recommended Bill before the House. About the merits,
.Mr. Fuzlul Huq and Sir Cowasji Jehangir have analysed the position very
«clearly and shown that it could not reasonably be said that Government
would have been unable to muke up the amount that is deducted on
-account of the reduction of revenue which we have effected by virtue of
the amendments we have carried, If the Government wanted: to give
.relief to the taxpayer and if that idea had been present in their minds
drom the very beginning, as soon us they saw that they were going to have
a surplus budget this year, I am sure tﬁev would have been more prudent
and more cautious in arranging their measures and not plunged headlong
into all those methods which made it impossible for the Government to
save anything for giving any relief to the poor taxpayer. They were deter-
mined not to give relief to the taxpayer this year on the ground that this
was only s temporary swrplus in their hand. The plea of temporary
surplus, the plea that the saving was of a non-recurrent nature was all
:the excuse on which the Finance Member harped all these days. He
gave no other excuse. I heard his speeches very carefully, and all he was
saying was that we could not give an:- relief to the taxpayer because the
surplus was of a non-recurrent nature. On that point we join issue with
‘him, but this is not the time to argue that question and enter into an
-examination of all the points that have been discussed before in this
House. I only want to urge on the House that a Bill which can be
‘defended neither on the ground of law nor on the ground of merits is one
which, apart any question of prestige of the House, must be
summarily rejected. And, so far as we are concerned, there ig a third
ground wﬂich is also a ground of extraordinary importance to us. We all
of us have considered every proposal contained in the Finance Bill very
carefully. After a great deal of cogitation and deliberation and long and
unxious discussion we have recorded our votes. Now, the Government say,
"‘your vote may be there, but we do not care for it'". What is ouy reply
to it? ‘“We know what we have done and we do not care what you want
‘t0 do. We refuse to sanction anything that you bring before us in
defiance of our votes which we have already recorded.”” That is the only
honourable course and I have no doubt tzat my non-official friends on
this side also with whom I have now the privilege of sitting and coming
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into close assoeiation, and whose co-operation I do value most—I plead
most earnestly—only the other day on the floor of the House I appesaled
%o them and my appeal did not go unheeded—I hope that they will aiso-
resent the rebuff that they have received and join with us in recording a
joint, combined and consistent vote by rejecting this Bill. (Cheers.)

The Assembly then adjourned for Lunch till Half Past Two of the
Clock,

The Assemblv re-sssembled after Lunch nt Half Past Two of the Clock,-
Mr. President {The Honourable Sir Abdur Rahim) in the Chair,

STATEMENT OF BUSINESS,

The Honourable Sir Nripendra Sircar (Leader of the House): With
your permission, 8ir, I desire to make a statement with regard to the
probable course of Government business during the remainder of the
Sesgion.  So far, 8ir, we have not asked you for any direction as to the
dnivs in next weck on which the Assembly should sit, and I would suggest
that your direction should be that the Assembly will sit on Monday, the
8th, and, thereafter, as the state of business may require. I venture,
ho:-ever, to express the hope that Members on all sides of the House
will co-operate with Government to dispose of the outstanding business
ns pxpeditiously as may be.

On Monday, if the Finance Bill has been disposed of today, the first
business will be the consideration of two Bupplementary Demands,—one
in connection with Pusy and the other in connection with the Jubilee
celebrations. 1f the Finance Bill is not finished today, that Bill will
naturally have precedence on Monday. After the disposal of the Bupple-
mentary Demande it may be expected that the remaining business already
announced ‘will he brought forward.

Mr. President (The Honourable Sir Abdur Rahim): The House wilk
sit on Monday,

THE INDIAN FINANCE BILL—contd.

8ir Leslie Hudson (Bombay: European): Sir, the particular amend-
ment now before the House relates to the salt duty and restores it to the
level at which it stood in the original Finance Bill. When the amend-
ment to the original Bill was carried by this House we voted against it
urd were this now the sole issue we should vote for the recommended:
amendment which is before us but the procedure on a recommended Bill
is such that should this amendment be rejected there would not be, I
believe, another opportunity of stating our general attitnde to the position
taken up by the Government. We are frankly disappointed the#t the Gov-
ernment have not seen their way to accept some at any rate of the amend-
ments supported by this Group and accepted by this House and that, as.
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yet, the Honourable the Finance Member has given no explanafion of
the reasons which have led him finally, on review of all the amendments,
to take this view. We believe that some at leust of these amendments
might have been accepted without detriment to the budgetary position and
that such action would have been in the interests of this country. We
recognise that Government are alone responsible for the consequences of
their policy. We alao are responsible to our constituents for the fullest
expression of their views. Government cannot, therefore, expect us to
shirk those responsibilities and share theirs when they have not heeded
our representations. In these circumstances, and in order to express our
disappointment, we propose to remain neutral on this side.

Mr. N. M. Jjoshi (Nominated Non-Official): Mr, President, I supported
by speech, and voted in favour of, the reduction:of the salt duty. It is.
true that as rogards the reduction of the postal rates and of the income-
tax on lower incomes, I wus not in favour, but, &ir, today, on account of
the threat which the Government of India are holding over our heads, I
propoee to enter my emphatic protest over the action of the Government of
India in thwarting the will of the Legislature. The justification which
the Government of India plead for thoir action is the deficit caused by
the action of the Legislature amounting to four or five crores of rupees,
I bold, Sir, that this justification is not sufficient. The main argument
given by the Government of India is that this deficit will shake the credit
of the country. I think that the investors who are likely to invest mioney
in India know the fact very well that the budget of the previous year
huas closed with a surplus of three crores of rupees and, if they know
this fact, I am quite sure the credit of the country is not likelv to be
shaken, when we are not reducing the taxation to a large amount. More-
over, the Government of India themselves, it is true, with the consent
of the House, have disposed of this surplus instead of carrying it over
to the current year. To carry over the surplus to the next vear is not a.
financial practice unknown in the world. Moreover, I fee|l thut when the
Assembly reduced taxation, the vote of the Assembly cannot be construed
as a denial to give money to Government by alternative sources of revenue,
1 construe the vote of the Assembly as & demand for readjustment of the
scheme of taxation. If, after the salt duty was reduced, the Government
nf India had brought forward alternative proposals the Assembly might
have nccepted them. I think the Government of Indiy failed in their
duty to the Legislature in not giving it an opportunity to vote for an
alternative scheme of taxation. I wonder, Sir, why the Government of
India, instead of trying to give effect to the wishes of the Legislature and

lacing before them an alternative scheme of taxation, should have
insisted upon an extrordinary course which is sure to lead to the powers.
of oertification being used. It may be that the Government of India feel
that the monopoly of financial knowledge is theirs. May I very humbly
suggest that a little more modesty might do them some good and might
rave the country from a great deal of harm? Moreover, Sir, the implica-
tion of the statement issued in favour of the proposal which the Govern-
ment of India is making—that they care for the peace, tranquillity and
interests of British India much more than the Members of the Legislature
—is unnecessarily offensive. I feel, Sir, that the attitude of the Govern-
ment of India towards this Legislature is fast developing into an attitude-
of contempt. We have seen during this Session that our vote on the:
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Joint Parliamentary Committee Report was not heeded. Our vote on
the Indo-British Treaty had no effect on them. Leaving aside these big
issues, Bir, you have seen, and we have all seen, how the Govermmnent
of Indiy are trying even to prevent a discussion by raising points of order.
8ir, to my mind, this is a tendency to preventing a proper form of con-
stitutional and parliamentary government developing in this country.
{Hear, hear.) I suspect, Bir, that the doctrines of Mussolini .and Hitler
-are gradually taking possession of the Members of the Government of
India,

The Honourable Sir Nripendra Sircar (Leader of the Houge): They do
mnot raise points of order!

Mr. M. S, Aney: The point of the bayonet, I believe
The Honourable Sir Nripendra Sircar: Yes, exactly.

Mr., N. M. Joshi: Sir, the action of the Government of India is
irresponsible. Why should they place the Finance Bill before the Legisla-
ture if no consideration is to be shown to the views expressed by the
Legislature? (Hear, hear.) I feel, Sir, this attitude of irresponsibility
‘to the Legislature, this attitude of contempt for the Legislature, this
attitude of contempt also for the parliamentary form of government is a
.crime in any system of responsible government. Mr. President, it is said
that the Governor General has recommended this Bill in the interest of
the peace, tranquillity and of safeguarding the interests of British India.
May I say, Sir, that, if there is any danger to the peace, tranquillity and
the interests of British India, there is a greater danger in the attitude
which the Government of India have taken in ignoring the will of the
Legislature than in the action taken by the Legislature itself. It is said,
8ir, that the action of the Legislature has mutilated the Finance Bill. I
hold that the course which the Government of India have taken today
is an outrage on the Constitution. (Hear, hear.) T feel, Sir, that the
course which the Government of India have taken does not augur well
Jor the future of this country. I, therefore, propose to vote against the
amendment moved by the Honourable the Finance Member. (Loud
Applause.)

Mr. 8. Batyamurti: Mr, President, it is impossible to speak with
restraint on the situation which has been created in the House yesterday,
and continues today. But my Leader, Bir, in his magnificent speech this
morning, if I may say so respectfully, has set such a high, standard of
restraint and dignified resentment against this Government, that I propose
humbly to follow his example and state our position. Before I do so, Mr..
President, I should like to acknowledge, if I may, the partially friendly
attitude of the European Group of thisi House, on this matter. I wish
they had gone the whole hog, and gone into the Lobby with us against
the Government, but I am willing to wait. They are beginning to learn’
that the colour of the Opposition in the House makes no difference to this
Government. (Laughter.) The Government are so full of thein own senge
of power and authority, they are so full 5f the soundness.of their financial
«dootrines recently imported from Whitehall, they are so full of the feeling
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that, whatever they do notj know in *‘financial wisdom’ is not worth know-
ing, that they will turn down all our recommendations, without any hesita-
tion whatever. But still. Sir, it is a good beginning for my Honourable
friends to remain neutral. I hope by our friendly co-operation in this.
House and outside they will begin to see that we are the men who repre-
sent the people of this country, and that their future lies in friendly co-
operation with us, and not in co-operation with a dying Government.
(Laughter.)

As for the procedure, which has been followed in respect of this Bill,
Mr. Preésident, I had almost raised a point of order. (Laughter.) But,
8ir, unfortunately for me, there is a ruling, and that by President Patel,
and, therefore, 1 gave it up but I should like to poins »ut 1o the House
the extraordinary procedure followed in respect of this Finance Bill. See.
tion 87B of the Government of India Act provides that, where either
Chamber refuses leave to introduce a Bill or omits to pass a Bill in &
recommended form, ete.. Trshould have expected, Sir, that the Government
of India, if they felt that the Finance Bill, as introduced by the Honourable.
the }inance Member, from A to Z. was sacrosanct, including the removal
of the export duty on skins. causing a loss of about Rs.:7 or 8 lakhs to the
Government,—that all the clauses of the Bill are essential for the purpose
of the peace, tranquillity, safety and interests of the country, would have
come to this House and said at the very beginning: ‘we give you this.
Finance Bill with a clear notice that we shall accept no amendment what-
ever, even if vou present us with Rs, 7 or 8 lakhs, and we must stand by
this Bill."”" They did not do so. I submit, Mr. President, that unless the
Honourable the Finance Member convinces this House that within the
twenty-four hours or less between the last vote on the amendments on.
this Bill in the House and the recommendation, some new facts emerged
which made him change his views, he misrepresented the position to the
House. When he presented the Bill, listened to our arguments, gave.
counter-arguments, voted against our amendments, the whole thing wns a
farce, because the Government had made up their mind that, whatever
the vote here was going to be, they were going to recommend the Bill,
exactlv as thev introduced it. Then. I ask, whyv in the nuame of common
sense did thev not come before this House and say: ‘““We consider the
Bill essential for the purposes of the Government of India Aet? There-
fore, you shall not touch the Bill in any single comma or semi-colon.”:
That, Sir, made us feel that the Bill would take its normal course. What
happens is this. The Finance Bill is introduced, amendments are moved,
some are defeated, most are carried, and suddenly the Honourable the
Finance Member gets up and says: “T will not move the third reading of
the Bill.”" Bo, the Finance Bill hangs in mid-air, and next morninz we
hear that there is a new Finance Rill, that old Finance Bill in a new form,
the recommended form.

N_uw,' Bir, they have made a series of rules under the rule-making
‘power. Rule 86B is the rule under which this Bill is sought to be placed:
before this House. Rule 88B, sub-rule (8) says: .

‘“Where during the passage of a Bill in either Chamher the Governar General makes
s recommendation in respect thereof, and any clause of the Bill has been agresd to, or.
any amendment has heen made, in a form inconsistent with the form recommended,
the Member in charge of the Bill may move any amendment which. 4 sacented woak?
bring the Bill into the form recommended.’
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1 ask, whether the Bill which was originally mt.roduoed by the Honour-
able the Finance Member is in the stage, which ¢an be enlled nccurately,
“during the passage of the Bill". I svbmit not. The RBill cun te said to

“be, ‘“during the passage’’ either at the time of the first reading, that is the
introduction stage, or the second reading, that is the discussion and voting
-on amendments, or when the third reading stage is in progress. In the
case of this Bill, the first and second reading stages are over, and the
third reading stage is not reached. The Bill, therefore, is in.a state of
‘guspended animation. Therefore, there is no Bill in respect of which it
-can be said that the Bill is in the course of passage.

But, Sir, I am not going to press that objectiun because we want to
«oonvince this House and the public outside that the vote against this
procedure of Government is not on & technical matter but on a high moral
issue, that is, whether the people of this country will have any voice in the
Government of this country, or only naked n.utocracv gshall rule in this
oountry. It seems to me that, although I haveino desire to speak for the
<other House, a bi-cameral Legls!ature cannot be more grossly insulted if,
before you take it to the other House, you recommend it and certify it
and tell the Council of State: “'No, whatever we may do, we ghall certify
it here and now.’" I suggest that normal course would have been for the
Bill to be placed before the other House, and for a joint merting of both
Houses being summoned to get the verdiet of the people of the House, as
represented in}both Houses. But, ever since this Government of India
Act was enacted, to the best of mv recollection and information, no such
joint sitting has ever been convened. It seems to me that it is a procedure
‘which, besides being irregular, is also an insult to the other House.

Now, 8ir, I also want to draw the attention of the House to the differ-
-ence in the wording hetween section 67 and section 67B of the Government
-of India Act. Bection 67 which desls with the general budget procedure
gives the power to the Governor General if he is satisfied that any demand
which has been refused by the Assembly is essential to the dlscharge of
‘his responsibilities, to act, as if it has been assented to. This is a much
more comprehensive phrase, which says that the Governor General can
-asgent to any demand turned down by this House, if he considers that it
is essential to the discharge of his responsibilities. Now, Sir, turn to sec-
tion 87B of the Act. The only position in which the Governor General can
Tecommend the Bill is that the passage of the Bill is essential for the safety,
tranquillity, or interests of British Indin or any part thereof. My Honour-
able friend, the Finance Member, referred more than once in his speeches
to the credit of India. On that matter, I want to draw the attention of
the House to the fact that, in the Government of India Bill, which is now
being passed by the House of Commons, for the first time the words ‘‘credit
of India’" have heen introduced. Thev are not included in “the interests
of India’’, for if thev were, there was no need to introduce the new phrase
‘'credit of India”. In any case, my point is that the phrase ‘‘safety, tran-
quillity or interes‘bs of British India’’ is much: more restrictive in its scoipe
than the phrase ‘'‘necessary for the discharge of his responsibilities’. T,
therefore, think and T ask the House to consider whether the Govamor
{3eneral’s powers under section 87B are not verv much more restrictive.

- Now, 8ir, there is_ one curious feature about this certificaté or recom-
mendation. I wonder if copies of the Oxford English Dictionary are avail-



THE INDIAN FINANCE BILL. 3523

.able in sufficient number in Delhi. 1 do not know, because I find the
Honourable the Finance Member began by saying that the Finance Bill
is mutilated, and the Governor General ends by saying that the Finance Bl
is mutilated. Unless it is a case of great wits jumping together and hitting
.at the same phrases, it seems to me that not even a fresh mind was
brought to bear upon this question, let alone fresh comsideration. It is
the Griggian formula which has held the field. He said that the Finance
Bill had been mutilated and here comes the recommendation that the
Minance Bill has been mutilated. Secondly, he said that it is part of .a
policy to apply the surplus to non-recurring expenditure. Exactly the
same words appear in the recommendation. Now, Sir, may I ask my
Honourable friend, the Finance Member, to tell me and this House, if he
'be good enough, how the safety, tranquillity or the interests of British
Undia are'likely to be adversely affected by cutting down all the demands
for taxes to the tune of about 4 or 5 crores? My Honourable friend, the
Leader of the Opposition, mentioned that, and I want merely to repeat it.
There was & ten per cent. cut in salaries, not very long ago. Supposing the
*Government re-imposed the ten per cent. cut in salaries, they will be able
to get, on the calculation they have placed before the House, roughly about
4 orores, almost the entire amount required to accept al] the amendments
practically unanimously carried by this House. May I ask my Honourable
friend whether it is essential for the safety, tranquillity or interests of
British India that every single vote of this House should be trampled
down, and the services should not have a ten per cent. cut in their sala-
ries? Did he apply his mind to it? Wil] he kindly tell this House how
it is better for the safety, tranquillity or the interests of British India that
the people’s representatives in the House should be so grossly insulted,
and the services should not have a single pice cut off? Is thot a position
which he can justify, if he has any knowledge of the procedure in the
House of Commons? Will any responsible Chancellor of the Exchequer
tell the House of Commons: I do not accept a single vote and 1 won’t have
& single pie reduced in the pay sheet of the services of the Government?

An Honourable Member: This is not the House of Commons.

Mr. 8. Satyamurti: T know this is not the House of Commons, but
often times he reminds us of the House of Commons, of his hitting back
when he is hit. I will come to that presently. I am merely putting it,
because he says: ‘‘I am a responsible man and you are not.”” I am aesking
him whether his responsibility means the turning down of everv demand
of this House, which may be supported, as my Homourable friend, the
Baronet from Bombav, said, by Euronenns and br the independent vote of
every Member of this House. And what is the explanation for saying:
““T won't take reven lakhs nf revenue’? Can anv ineongistoney oo further?
My Honourable friend says that his budget cannot be balanced, but he
won't take.seven or eight lakhs because it is not in the interests of the
agrioulturist. This shows the concern of the wolf for the sheep, 8o that
thev mav fatten and live upon it. What became of these agricuitural inte-
rests between the 1at April and vesterdnw? Why did they ot pass an Ordi-
nance. imporing the dutv on wheat, and rice. for the wrofeciinn of thore
Intereste? Thev have oot Ordinances calore for nostal rates. income-tax
aed other thinoa. hut when it comes to acriculturists there is no Ordinanca,
It ean wait for months.
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Then, Bir, so far as last year's surplus is concerned, if I understood the
Honourable the Finance Member aright, it seems to me that.
_ the vote of the House for a crore and odd for Civil Aviatior. and.
Broadcasting is & mere token vote. The Honourable the Finunce Member
18 going to come here with further demands, either in the form of token
demands or demands for schemes which have been completed, and he will
come for further grants of money. Why should he not suspend thewm for
the next year, and take that money also for this purpose, and ullimeately
why should not the Finance Member contemplate with equanimity a possi-
ble deficit in the next year? This is not the first time that the Govern-
ments have to face deficit budgets, nor even the first time for the Govern-
ment of India; and after all, Sir, if his calculations prove to be wrong even
on the side of excess estimates, I do not think, Sir, the country will come
to a critical situation. On the other hand it seems to me, taking all rele-
vant expert opinion on the matter into consideration, that there will be
no deficit at all, even if the Government accept all these reductions which
the House has made. So far as the salt tax is concerned, the Congress.
position is that we should abolish the tax altogether, but, cut of (leference
to the opinion of non-Congress Members in this House, we agreed to con-
centrate on the reduction by eight annas of the salt duty. That, therzfore,
was a vote, not of the Congress Party alone, but of all the other independent
Parties in this House, who are willing to work and vote with the Congress,
wherever we can find points of agreement. 1t, therefore, seems to me
that, in this matter of salt tax, the Government cannot long resist this.
demand. They will have to accept it sooner or later, and I suggest they
accept it at once.

3pm.

I do not want, Sir, to take more of the time of the House in suggesting.
more ways of making both ends meet, for, as my Honourable friend reminds-
me, if it is & case of accepting arguments, they should have yielded long
ago. But, if I am giving a few more arguments, I am doing so in srder
to expose more and more thoroughly the real position of the bureaucracy,
in the eyes of my people. I am quite content that they should know that
these are autocrats who have no use for any kind of advice, and who are
determined to rule this country with the naked sword.

I only want to say just one or two things about the Honourable the-
Finance Member's concluding speech on the first stage of the Bill, in dis-
posing of our suggestions for making both ends meet in this country. He

said referring to me:
“Mr, Batysmurti’s method is typical of the early stages of all extrunist Left-Wing.

i Knowing that they will never have to undertake the responsibility of cinying
out I.:t;ir promiseg ar put.tigg their wild cat schemes into effect, they, with bacchanalian.

sbandon, promise everything to evuybpdy."

Now, Sir, I put it to my Honourable friend that this is literally adcing:
insult to injury.

The Honourable Sir James Grigg: It was not intended to.

Mr. 8. Batyamurti: You do so many things which you do not intend to;.
Bub yox have never done one thing which you ought to have done. Yo
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have never done anything to listen to the views of this House. Whatever
else you do ig unintentional, and the one intention my Honourable friend
hes is not to listen to the views of this House. '‘Knowiug that they will
never have to undertake the responsibility of carrying out their promses
or putting their wild cat:schemes into effect ' is saying, what he ought not
to have said. Ile says, ‘‘we will not take  respgnsibility’”. Wil my
MHonourable friend oblige me by going out of that . Bench? And I will
eblige him by crossing over and taking his seat. Why does he often roveat
that we do not want to take responsibility? We should govern this
country from this very evening much better than he can ever hope tc
govern. Why does he say that we will not teke responsibility® Will vou
walk out? Why do you stick on there? (Laughter.) That is not right.
The other day my Honourable friend -said. ‘‘if he is hit, he will have to
hit back'’. I say, by all means hit back, but play the sportsman. What
is the use of fighting, without conforming fo the rules of the game? My
viotories ave my defeats gnd your defeats are your victories. Is that nof
our position here? I win all the time against you, but yet every time you
are defeated, you consider that you have won every time. Is that a
sportsman’s game? Why do you want to say that you want to fight? If
you want to fight, come out. I will show you what fight is. (I.aughter.)
I make a sporting offer to my Honourable friend. ILet him resign his seat
and stand for any constituency anywhere in this country, in the Punjab or
in Madras or in Sind, or even in any of the European constituencies. I
will give him & thumping defeat, which he will not forget the rest of his
life. Thergfore, it seems to mem'o say that we have no responsibility is
nomsense. We have a full sense of respomsibility. We speak with our
people ‘behind us. We speak with the knowledge that we have to govern
¢ titis. courttry sooner ‘than my Honoursble friend imagines. We know
t Bwaraj 48 coming, we knmow we are ‘going to govern this country, and we
shall fulfill all the promises that have been put forward from this side of
i the House. There is no use saying that we are people who have no sense
¢ of responsibility. No, Sir, the boot is on the other leg) (Hear, hedr)™"

“™ My Honourable friend, the Finance Member, has been quoting a lot
of German and of French authars. I do not know any of those languages.
fut. dI- l;now of one Indian 'language, Sanskrit, and I wonder if he has

eard of it. J

o t Honourable $ir James Grigg: Yes, I have heard of it, but I do not
W 1t. .

Mr. S. Satyamurti: I will give my Honourabls friemdl o quotation mn
Sunskrit. ' ' '

dn Homourable Member: Biit do not translate it.

Mr. 8! Satyamurti: T will give the quotation in Sanskrit which ia.
““Prajandmeva ' Bhutydftham 84 ‘Thabhyo Balimagrahit’’.

Let my Hanaurable friend learn its meaning and digest it. till ‘we. meet
o Simla agairi. Tt him get it translated by i;mmebodx’?j3 It is a quotation
which will stand my Honourable friend in good stead. if he is. to remain
Were fér the next ‘four vears. That is the ancient Hindu principle of
texstion, siid your principles are all wrong. .
i .. ! E
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Sir, there is one phrase which is often used about Government’s action,
that is, melancholy mesnness. It is a hackneyed phrase, and so I will
not use it; but the Government’s action today in respect to the Finanoe
Bill is a policy of petty vindictiveness. I am glad that they have become
vindictive, for it denofes & consciousness of their weakness, and a conscious-
ness of our growing strength. They bave now realised that they must be
vindictive, and that is why they cannot or will not accept any one of our

suggestions.

Sir, my Honoursble friend, the Finance Member, belongs to a Govern-
ment, of which I believe the Honourable the Home Member is alsc a
respected Member. The Honourable the Finance Member calls us a
‘‘communist caucus’’. The Leader of the Opposition replied to it, but
may I quote what the Honourable the Home Member said about the rela-
tion of the Communist party to the Congress? This is what the Honourable
the Home Member says:

“I may state that the Communist party in India hates the Congress and all ita
works even more bitterly than it hates the Government and its works.”

May I ask who is right? Bir James Grigg or Bir Henry Oraik. I
feave it to them to solve this riddle. I do, however, suggest to my Honour-
able friend, not to make these statements without the book. (Interruption.)

I am so happy that my Honourable friends of the European Group
are not going to vote with the Government. I am so happy that my
Honourable friend, the Baronet from Bombay, is not going to vote with
the Government. I am so happy that we are going to inflict a defeat on
the Government again, and I am so happy, ahove all, that we shall not
hear any more of the Honourable the Finance Member's gibes and cheap
sneers,

In conclusicn, I need not say very much more; but I do suggest to the
House, most respectfully, that we, on this side of the House, are thorough-
ly satisfied with our work in this Session. We have inflicted not 13 but
nearly 20 defeats on this Government; we have exposed them in their naked
autocracy before our people. We want our people to feel that there is no
chance of anything good being done for them by this Government, and the
only remedy for that is Swaraj, that is to say, Government of the people,
by the people, and for the people.

Bir, my Honourable friend, the Finance Member, quoted Abraham
Lincoln. If there is such a thing as 4 man turning in his grave, I am
sure Abraham Lincoln must have turned in his grave many times, to hear
Sir James Grigg quote him. You can fool some people all the time,—he
caunot; you can fool all the people some of the time,—he cannot; but you
cannot fool all the people all the time. I agree. We, on this side, kmow
that this Government has been found out. Our people know that there is
nothing doing with this Government; and this latest act of Government, in
turning down every amendment, reasonable or unreasonable, according as
Government looks at them, is proof positive to us, that we have no use
for this Government, that we must replace it, as early as posgible, And
I hope, Sir, that this House, by a significant vote, will make it clear that
the remedy for our ills lies in Puma Bwaraj, and nothing else.
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The Honourable Sir James Grigg: Sir, it is only by your permission
and by the courtesy of the House that I may speak again on this amend-
ament; and having been given this indulgence I do not intend to trespass
Jong on the courtesy of the House and I will do my best to preserve @
-gense of moderation and high seriousness, even in the face of the some-
-what provocative challenge of my Honouruble friend, Mr. Batyamurti, to
'give him another dose of gibes and sneers before he gete to Bimla. May I
first try and place this constitutional question in proper perspective by
‘reading & short passage from a speech by my predecessor on a precisely
similar occasion five years ago:

*“Bir, the other general line of argument to which we have listenel is that by taxin
.the action which we took we were denying to the Opposition any chance of feeling a
sense of responsibility.” :

I may say here that to the best of my recollection this was the certifi-
-cation of a Finance Bill to restore a cut of 65 lakhs on salt:

*I think, Bir, it must be admitted on all sides that the present stage of Goverument
.and of the constitution is a very difficult stage. We, here on our side, are responsible
for carrying pn the business of the country; and we cannot put that respomsibility
-on other shoulders. We are all of us anxious to get such advantags as we can from
Hanourable Members on the other side, and, where we consider it consistent with the
;public interests, to give effect to their views. But my Honourable friend, Mr.
‘Brinivasa Iyengar, has told us that we are not to expect help from the other side,
*that they are out to oppose the Government and to make thi difficult for us: and,
in that state, Bir, it is very difficult for us to share responsibility wi-h the other side.
Moreover, however, much we wish to put responsibility on the other side, we are at
present confronted with this limitation, that whatever arguments are advanced from
-that side in the present stage pf the conmstitution, there iz no chance of Honourable
Members opposite being called upon to come over here and make good their policy,”

And now, Sir, my Honourable friend, Mr. Lalchand Navalrai, comes
dn:
“Mr. Lalchand Navalrai : But when is the better Constitution coming?!"

Mr, Lalchand Navalrai (S8ind: Non-Mubhammadan Rural): That will be
any question still.

The Honourable Sir James Grigg: Then, it goes on:

““That is the position today, and as I argued in an earlier spesch in tha course
-of this debate on the budget, it is our duty here to carry on the Gavernment as best
as we can under the present oconstitution; and in taking the action which we have
done, in adopting sn unusual course in dealing with the amendment and cut on the
-salt duty, we have done no more than that. Bir, I do not think that the Government
-could have taken a more straightforward and honest course than the cnurse which they
have taken, It was taken only after very careful consideration and 1 feel confident,—
and we all of us feel confident,—that in taking that course the Government was acting
in the best interests of the country.”

Now, Bir, the Leader of the Opposition, in his speech, said,—he was,

T think, playing a little on the word ‘‘responsibility’’,—that their res-

ponsibility was to their own conscience and that they should not*he de-

terred from carrying out that responsibility and expressing their honest

«pinions. But, 8ir, I do not read the word ‘“‘responsibility’’ quite in that
B2
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sense. No man cen be obliged to swallow hls. own aplmons nolrod} wishes
snybody to swallow his' own opinions. But when you support your own:
<opinions by & vote and if you wish effect 'to be given to your votes, it
‘Beems to me that the vote must be given and the opinion must be ex-
‘pressed inthe light of the possibility of baving to assume immediate res-
ponsibility for carrying on the business of the country; and no vote which-
is. not given under that shadow, no opinion which is not expressed under
‘that shadow ean be said to be a fully responsible opinion. And I think
that is the criterion under which we have got to examine the question
under discussion.

Sir Oowasji Jehangir: Which question are you alluding to? Is it salt:
or everything put together?

The Honourable 8ir James Grigg: Now, Sir, may I give, I hope, an
unprejudiced resume of the debate as it has taken place? The Leader
of the Opposition says: ‘“We have made a cut of four to five crores in
your budgét; we will tell you one way by which you can replace that
five crores. . But if you do not like that way you can anyhow easily find
others. There are lots of ways of finding five crores and, anyhow, you
just go and find it.”” The Honourable the Baronet from Bombay took &
fundamentally different view. He says, ‘““We will express our opinions
on a considerable number of things. Of course we do not expect you to
take all of them, but you take your ehoice and come baek to us and tell
us which of them you like best.’”” Well, 8ir, there is, as I say, a funds-
mental cleavage fhere, but, in any case, these two points of view have
one thing in common, that neither of them is actuated by any fear or
hope of being called upon immediately,—it is not a question of in course
of time,—immediately to.come and take our place and to put their own
policies to the test of immediate adoption. Is it reslly practicable for-
Government, at this stage of the Session, to go away and find ways and
means of finding five crores of new revenue? The "Honourable Member
who represents labour in this House took very much the same line as the
Leader of the Opposition; he generally does. (Laughtar.)

Mr. Lalchand Navalrai: Perhaps you are questioning why he is:
nominated! T

The Honourable 8ir James Griu: He said: *‘You ought not to raise
revenue from salt: you can raise it by increasing the income-tax”’ : and
he put this suggestion of getting money by increase of income-tax to the
arbitrament of the Assembly and it was hopelegsly rejected.  What is the
good of making all sorts of suggestions that you know perfectly well could’
not command ‘a majority in this House and which. you know perfectly
well you do not have the slichtest chance under the present Constitution-
of having to assume responsibility for? (Interruption.)

Mr. President (The Honoumble Sir Abdur Rahl.m) Order, order let:
the Homoursble Member go on without mtqrruptlon .

‘The Honourable -8tz James @rigg:: The Leader of thg Opponhon says:

that if you make an all round eut on Government servants’ salaries by
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12} per cent. you can find five crores. He realises, I have no doubt,
that & measure of that sort would have an effect far beyond the com-
;parstively narrow circle of well-paid people whom he dearly loves to bait
and who, under the present Constitution, are fair game for him. But ib
oovers & very large number of poorly-paid civil servants in the Railway De-
partment, in the Posts and Telegraphs Department and in the adminis..
tration generally, and I am quite oertain that if he had the responsibility
-of carrying on the Government, however much he might go for the higher
paid officials, I am absolutely certain he would not dare to come to &
democratic assembly and propose & cut in pay of 12§ per cent. in the
pay of every official from top to bottom.

Has the Honourable the Baronet from Bombay suggested anything
more proactical? What in effect he says is this: ‘“We suggest t« you a
large number of things to choose from, we allow you to make a selection
from this large number of amendments and to decide which of them you,
should adopt (a) considering what is in the interests of the country snd
{b) considering what is most likely to represent the general views of the
House.”" As he admits it is a question of making 8 choice between these
alternatives and we -have already made.our ghoice. Why should we

determine upon another choice? But of course Honourable the
Baronet has slightly shifted his view-point. He says this morning, ‘“You
-could seleet some of them, even if you cannot do all.’”” But throughout

the debates up till now he has been taking up & different point of view——
one in which he is having it both ways: he says, ‘‘You have plenty of money
there if you. know your business how to estimate: you have plenty of
money: but anyhow if there is not, what does a deficit matter?"’ He
would not have done that if he were responsible for bringing forward the
‘budget—I am absolutely certain he would not.

Mr. Satyamurti has token the same line: he suys: “‘“There is plenty
of money there: but if there is not, what is all this buga’.oo about a
deficit budget? Who cares anything about it?'’ Neither of them, if’
they were really responsible for the business »i the ccuntry could come
forward and proclaim to a democratic assembly: ‘“We are not going to
bother about balancing our budget: it does not really matter: no harm.
will ensue.”’ With that principle you can camy .a very long way. It
was adopted in .Germany :in 1923, with the resulte which we saw. To.
come back to this thoory of responsiveness, the only question that we
have to act upon is whether the Opposition or the House has, during this
‘Session, desired to put forwgrd thein puggestions, in:the hopp snd  belief,
that they were practical and could be adopted: in-other words, whether
their intention and desire was to -co-operate in the business of working
for the welfare of the Indian people.

Let us look back & bit. . Has there been no consistent: plan of raising—
I was going to say. vexatious, but as we are all in a charitable mood, I
‘will say, complicated points of order, which were debated for an hour at
-8 time: and, incidentaﬁly, attempts were made to get round the vigilance
of the President and to raise the same pcint of order over and cver again
Has there not been a consistent policy of trying to move the adjournment
of the House every day of the week, or very mearly every day—some of
them on pointe of substhnce, I admit, and some of them which may be’
proper subjecte for adjournment motions, but many of which are pure
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matters of caprice and of no substance whatever? Have we enjoyed the
co-operation of the Party opposite in carrying out our financial business-
by the appointed time? Have they been willing to facilitate the disposal
of public business by the due date? Is it not the case, again, that the
diseiplinary rules of the Party opposite are drawn with a view not to
facilitate Government business? I seem to recollect having been told
that one of the main objectives of the Party opposite was to throw out
every motion, every vote or demand, financial or otherwise, which was.
intended to preserve the position of the present form of the Government.

An Honourable Member: Quite right.

The Honourable Sir James @Grigg: Let me now come to Mr. Satya--
murti’'s speech on the 7th March, 1935. He said:

“But_there is a higher purpose in our being here, We believe that the stren
of this Government today, in this country, is not in the British army or in the Dritiish
navy, but in the prestige that they still have in this country.”’—(That it an admission.)
‘“We want*to destroy that prestige. We want to show to the country that this-
Government is irresponsive. (Interruption by Lieut.-Colonel Sir Henry QGidney.) T
am glad to be assured of my Honourable friend's co-operation, and I hope witk his
co-operation we will destroy the prestige of this Government soon. Bome of our
people still believe that this Government is capable of giving good government to this:
country, that this Government is here with good intentions. We want to snatch away-
all these trappings from this Government and expose this Government in its naked.
autocracy to the people of this country. If we succeed in doing that, ve have won our
object. Positively we want to increase our prestige with the people. We want to
solidify and strengtben our position in the hearts and affections of sur people.”

Now, 8ir, what is the implication of that? That they were going to
teke a course of action which was to force the Government to use its-
emergency powers, and, therefore, to stand forth in the role of autocrats.

Let me give the House another instance. I took his words down this
morning—I do not know whether he did it in the fulness of thought or
not—but Mr. Satyamurti made an extraordinary statement this moring
in the course of supplementary questions. If I have not got the exact
form of his words, I am absolutely certain about the sense of them and:
I showed them to three of my colleagues at the time to verify them: ‘‘Do-
Government propose to extern all anti-British persons? If so, they will:
extern most of us.”” Well, Sir, there is the creed of co-operation. Can
it really be seriously denied that the object of the Opposition has been
to make the conduct of public business as difficult as possible? Is it
then unreasonable to hold that so long as the policy of the Opposition
is obstructive and destructive, so long must Government resort to the
special powers conferred upon them by law, and in the absence of any-
clear indication of an alternative policy which is both generally acceptuble
and practicable. . . . .

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non--
Muhammadan Rural): Then you have adopted this attitude bécause of:
political motives.
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An Honourable Member: That is clear emough.
Pandit Govind Ballabh Pant: The cat is out of the bag.

The Honourable Sir James Qrigg: I am giving my account or my
oonception of the position under the present Constitution which, quita
shortly, is this. When there is a clear evidence of a change of heart
(“‘Oh, Oh,” from the Opposition Benches), when we are satiefied that they
are prepared to co-operate with us in promoting the true interests of the
people, then, Sir, but only then, are we prepared to consider and meet
their views to the maximum extent that is consistent with the faithful dis-
charge of our own responsibilities. So much for the actual controversial
part of the discussion.

But may I conclude on a rather different note? It is quite true that
both the Opposition and the Government are inextricably bound in the
trammels of the present Constitution and there is, for the present, no
escaping from it. It is no good talking about irresponsible Government.
If the Finance Member, under any other democratic constitution, brings
forward financial proposals, he does so with a very fair assurance that by
the use of the ordinary rules of party discipline he will be able to carry
them through Parliament. But here he has no such assurance. We have

no party of our own.

Some Oongress Party Members: You are doing injustice to Nominated
Members.

The Honourable 8ir James Grigg: We have no mesns of assuring our-
selves of the support of the silent Members who tramp through the Lob-
bies, not even by nominating them. (Laughter.) And, Sir, if the Oppo-
sition are deprived of their full share of an ordinary Opposition in shaping
the policy of a country, so are the Government daprived of a certain
amount of the machinery which they normally have to carry their policy
into effect. We can, therefore, all agree that the present Constitution
is most unsatisfactory . . . . .

Several Honourable Members: The one that is corinz is much worse.

The Honourable 8ir James Grigg: . . . . and if the Opposition find,—
I am afraid what I am about to say will fall on deaf ears,—if you find the
present Constitution so unsatisfactory, are you quite certain that you are
doing a wise thing in rejecting the new one which is offered to you? .. . .

Mr. 8. Satyamurti: It is much worse.

The Honourable Sir James Grigg: Whatever shortcomings it may have,
however much it may disappoint you, it is one which will ultimately re-
lieve you of the necessity and pleasure of coming down here and making
speeches a8 you have been able to make today. . . .

Mr, Lalchand Navalrai: Will our finances be safe then?
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The Honourable Sir James Grigg: The new Constitution will: place a
very large measure of responsibility. . . .

Mr. 8. Satyamurti: Question.

The Honourable Sir lmel Grigg: . . . . "'on Mmmtm who are answer-
able to t.he Lagxslatu.ras, and that is a!fuer all.

(There were some interrigpt.ions at this stage.)

Mr. President (The Honowrsble 8ir Abdur Rahim): The Honaurable
Member is expressing his view and not of the other side.

The Honourable Sir James Grigg: After all, that is the burden of com-
plaint of the Opposition. In present circumstances you can neither make
us do what you want nor can you turn us out. Well, under the new
Constitution you will at least be able to do the second, a.ml I suggest tha
the real moral of this discussion is that the Oppoant.n.on instead “of blindly
rejeeting a very definite advance on the present position should think again
pot cnce, but twice or throe times, before they adhué to their present
attitude. (Cheers.)

Mr. President (The Honourable Sir Abdur Rabim): The question is:

“That in clause 2 of the Finance Bill, as manﬂed for the words ‘twelve mm
the words ‘one rupee and four annas’ be substituted.”

The Assembly divided:
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The Honourable Sir James Grigg: Sir, I have to request, under Legis-
Yative Rule 36B (5), that you will be good enough to endorte -on’ the Bill
a certificate to the effect that “‘the Chamiber has failed to pass the Bill

in. the form .recommended.

Mr. 8. Satyamurtl: On a point of order, Sir.
‘(5) is ultra vires of the Government of India Act.

I submit that Rule'86B
I invite your attention’

to section 67B of the Government of India Act, which is the governing

section in this respect.

under the Government of India Act for this purpose.

That section really must eontrol all rules made

It says:

“Where either Chamber of the -Tndian Legislature refuses leave to uilroducc.
‘fails tc pass in a form rccommended by the Governor General, any Bill .

' The other words do not matter now. The governing words oi the
section of the Government of India Act are, ‘‘the Legislature fails to pass
in & form recommended by the Governor General’’. The passing of g Bill
is'a well-kuown thing, and T need not detain you with stating the various
processes which have heéen ‘preseribed in the rules and standing orders;
‘before a Bill can be said to be either passed or not passed by this House.
Rule 36B (5) says in !orm that:

“When & CHamnber.........makes. any alteration ‘therein which is ivconsistent with the
form recommended or refuses to ugree to any alteration or amendment which, if
accepted, would bring the Bill into the form recommended, the President shall, if s
requested hy the Member in charge of the Bill, endorse on the Bill a certificate to the
ceffect that the Chamber has failed to pass the "Bill in the form recommended."
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It is really a rule asking you to say, what is not a fact, to be a fact.
That is to say, you must now say under that rule that the Chamber has
failed to pass the Bill in the form recommended. No rule-making power-
can alter s fact into an absence of fact, or an absence of fact into a fact.
1f you come to section 67 of the Act, which really lays down the power
of the Government of India to make rules, sub-section (1) says:

“Provision may be made by rules under this Act for regulating the couise of
business and the preservation of order in the Chambers of the Indian fegislntu.ra, otc.”

The other words do not matter. You will find no words in that sub-
section making provision for rules to the effect that when a Bill is not.
passed, it shal]l be said that the Chamber has refused to pass the Bill.
Now, sub-section (§) of section 67 is rather important as illustrating my
point. Bub-section (5) says:

“Rules made for the purpose of this section may contain such general and supple-
mental provisions as appear necessary for the purpose of giving full effect to this

1t does not refer to section 67B; it refers only to ‘‘this section'’, that.
is, section 67. The only power under which they can mauke rules. is in two
sections, 67 (1) and 129A of the Government of India Act, which really
18 the general section prescribing the authority which shall meake rules.
Section 120A provides that:

“Where sny matter is required to be prescribed or regulated by rules under this
Act, and no special provision is made as to the authority by whom the rules are to be
made, the rules shall be made by the Governor General in Council, with the sanction
of the Secretary of State in Council, and shall not be subject to repeal or alteration
by the Indian Legislature or by any Local Legislature.’

My point is this. The rules made under sections 67 (1) and 120-A (1)
contemplate the regulation of procedure in this House, the maintenance of
order, the persons to preside and so on.

Mr, President (The Honoursble Sir Abdur Rahim): Regulating the
oourse of business.

Mr. 8. Satyamurtl: But, Sir, this merely -asks you to regulate the-
course of business and cannot, in the very nature of the words used, include
a direction that you shall enderse on the Bill a certificate to the effect
that the Chamber has failed to pass the Bill in the form recommended. I
ask you. as a matter of fact, to decide here and now whether the Chamber
can be said, at this stage, to have failed to pass the Bill in the form
recommended.

Mr. President (The Honourable Sir Abdur Rahim): Supposing the
House passes the other recommended amendments, then what happens?

‘Hr. 8. Batyamurti: Then, there will be & motion, there should be a
motion, by the Honourable the Finance Member that the Bill be passed.

Mr, President (The Honourable Sir Abdur Rahim): Supposing that
motion is carried? '
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Mr. 8. Batyamurti: Then nothing happens. It goes to the other House.

Mr, President (The Honourable Sir Abdur Rahim): This amendment.
has been rejected, but if the other amendments are accepted by the Hougo
and the motion for third reading is also passed, then would it be a Bill.

in the form recommended?

Mr. 8. Satyamurti: It will not be a Bill in the form recommended; but,
ab that stage, you will be able to say that the Chamber has failed to pass
the Bill in the form recommended, not befors then.

Mr. President (The Honourable Sir Abdur Rahim): Why not now? The-
vote is conclusive, so far as one amendment is concerned. It destroys

the form recommended.

Mr. 8. Satyamurtl: In one respect, I agree, but then this is a most
extraordinary provision. It is a very difficult provision.

Mr, President (The Honourable Sir Abdur Rahim): The Chair finds no
difficulty.

Mr. 8. Satyamurti: There is no ruling on this matter.
Mr. President (The Honourable Sir Abdur Rahim): The rule is olear.
Mr. 8. Batyamurtl: The rule is ultra vires.

Mr. President (The Honourable Sir Abdur Rahim): Then, what happens
to the Bill?

Mr, 8. Satyamurti: How are we concerned with it? What doeg 1t
matter what happens? How are vou concerned, Sir? You are the custo-
dian of the rights of this House, and vou will say that the Bill has not
been passed in the form recommended, only when.

Mr. President (The Honourable Sir Abdur Rahim): It is the duty of
the Chair to see that every business brought before the House is properly
concluded and disposed of.

lr.'B. Satyamurti: It can be finished in other ways also. My Honour-
able friend can withdraw the Bill, can accept our sngzestions. and move
&a: the Bill be passed. The Chair cannot state, as a fact, what is not &

Mr, President (The Honourable Sir Abdur Rahim): Supposing the other
amendments are accepted and the motion to pass the Bill is carried, would
the Bill be in the form recommended ?

Mr. 8. Satyamurti: No.

Mr. President (The Honourable Sir Abdur Rahim): The Chair is making
all this supposition in the Honourable Member's favour. Even then the
Bill cannot be a Bill in the form recommended. What has happened now
is concluaive.
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Mr. S. Satyamurti: My point is that, at this stage, no one ‘can houéstly
88y that the Chamber has failed to pass the Bill in the form recommend-
.ed, My, second point is thet the extent to which this rule ‘says thét it
shall be dane by the President in a particular form is ultra vires of the
.rule-making power. They cannot make by a rule, what is not pttm&?d
by the Statute, which says that the Chamber must fail to pass the Bill
in the form recommended..

Mr, Pregident (The Honourable Sir Abdur Rahim): There are two pointe

of order, firstly that the rule 36 (b) (5) is ulfra vires, because section 87

.does mot suthorise the making of such a rule. The Chair holds that the
werds ‘‘regulating the course of business’’ are wide enough to cover a rule

of this nature. Then, the second point of order has been raised that the
Bil] before the House cannot yet be said to be passed, because no motior
"has been made for passing the Bill, and, therefore, it is premature, at this
-stage, to ask the President to certify that the Bill has not been passed in
the form recommended. But as the Honourable Member himsell, whe
raised the point of order, had to admit, even if the other recommended
amendments were carried bv the House and also the motion that the Bill
be passed, even then, as the recommended amendment, upon which the

vote of the Housep has been taken, has not been adopted, the Bill, if

passed, would not be a Bill in the form recommended. Therefore, the
Chair i in a position to say now, and at this stage, that the Bill hag nob
been passcd in the form recommended. The President will give a oerti-

ficate to that effect in due course.

THE INDIAN TEA CESS (AMENDMENT) BILL.

The Honourable Sir Jouph Bhore (Member for Commerce and Rail-
‘ways): Sir, I beg to move:- : -

“That the Bill further to amend the. Indian Tea Cess Act. 1903, for a certain
purpose, be teken into comsideration.'’ :

-*This.- 8ir, is & small Bill and it is unnecessary for me to meke any

lengthy explanation of its single operative provision. The Tea

4PM (ess Act was originally passed in the year 1903, for the purpose

of eresting a fund to promote the sale and increase the consurnption of tes in
India and elsewhere. This fund was administered by a committee
appointed under the Act. In 1921, the Aot was amended to.permit of the
levy of n cess up to a maximum of eight annas per hundred pounds, though
it was not until 1933 that the cess was levied at the maximum rate. The
cess is levied on tea exported by sea from British India and the levy of
cess at the maximum rate was largely the result of the restriction of
exports under the international control scheme. The Indian Tea Associa-
tion have now approached Government with a request that they should puat
forward proposals to increase the maximum cess to be levied from 8 amnas
to 12 annas a hundred pounds. The reasons are that the restriction alone
-cannot help the industry in their difficulties. It is necessary to increase
consumption and. this can ohly be:done by costly propaganda. It is
intended that the addifional proseeds of the cess should, in the first:in-
stance, be spent in India itself, where there is every prospect of enlarging
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the demand for Indian tea. 1t is noteworthy that India's rivals in the-
indpstry, viz., Ceylon and Java, are teking, or have already taken, similar
action to provide larger funds for propagands purposes, and India, if she
wishes, to maintain or improve her position, cannot afford to lag behind
these. other competitors of hers. The proposal now .put forward has the
whole-hearted support of the industry itself. Ninety-five point five per
cent. of the industty, in terms ‘of acreage, are in favour of the increased
maximum, and 4-5 per cent. have expressed no view one way or the other,
But no section ot the industry has declared itself as opposed to the proposal.
The industry is proposing to ‘tax itself for the improvement of its own
markets, and that, T submit, is sufficient justification for the measure..
Sir, I move. '

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill further to amend the Indian Tea Cess Act, 1903, for a certain:
purpose, be taken into consideration.'’ - : o

Mr. Abdu] Matin Chaudhury (Assam: Muhammadan': Sir, 1 want to-
say a few words in support of the motion moved by my Honourable friend,
Sir Joseph Bhore. This Bill proposes to increase the Indian tes cess‘from
eight annag' per 100 lbs. to 12 annus, und I shall very briefly explain the
reasons for which 1 support this motion. Some years ago, the Indian tea
mdustry was passing through a heavy period of depression because of over-
produetion, and, because of the accumulation of stocks in the London.
markets, there wus a tremendous fall in the price of the Indian tca. In the
yesr 1980, the tea that used to be sold at nine annas per pound, came-
dowp.Jn 1932 to four annas, and. in some cases, the tea wag sold at below
the cost of production. Then, Sir, the leaders of the Indian tea industry
in.all the tea-producing countries devised a scheme according to which they
restricted the export to foreign counlries, and, by mutual agreement, they
asaigned fixed quotus to different countries. It is Ly these ncans that they
were able to restore the equilibrium bhetween supply and demand and in-
erease the prices, and the situat’on was partially saved in that way. But,
8ir, the quota that was allotted to India for the current year amounts to.
sbout 811 million lbs. The capacity, however, for the production of tea
in the Indian tea gardens is about 500 million lbs. Now, the problem with
which the Indian tea industry is faced is how to find a market for this surplus
over the export quota, because the maximum consumption in India is about
65 million lbs.; and if the Indian tea industry is to survive and flourish,
there must be a considerable expansion of the market., "And here comes
the ‘necessity for a vigerous propaganda by the Indian Tea Cess Committde
for creating an cnlarged markel and for pushing the sale of tea in this
country and in foreign countries. The Tmperial Economic Committee on
Tea found out that in India there is a considerable scope for expansion of
the market for tea and the Indian Tea Cess Committee, of which I am
a member, has adopted a verv comprehensive scheme for pushing the sale
of tea in India and outside. They want to carry on a very vigorous propa-
ganda and a puhlicity eamapaign for pushing the sale of tea in India and
in the United Kingdom and the main proceeds from this tea cess will be
devoted to that purpose. - As my Honourable friend, Sir Joseph Bhore,
pointed out, the planters, both Indien and Furopean, have agreed to the
imposition of this increase. The only. criticism that has, I think, been
made hy the Indian planters is with regard to the constitution of the Indian
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"Tea Cess Committee. The Indian planters demand that on the Indian
Tea Cess Committee their representation should be incressed, and I think
‘that is a very fair and legitimate demand,—because those who contribute
‘to thie fund can legitimately demand that they should be increasingly re-
presented on that Committee. This Tea Cess Act was passed long, lon
ago, and it was based upon conditions which have considerably ohangag
since then. Formerly Indians had not much interest in this tea industry,
"but in recent years they have acquired a considerable interest, and it is
their demand that their representation on the Tea Cess Committee should
be correspondingly increased. I hope, Sir, that (jovernment will find it
‘posgible to amend the Indian Tea Cess Act to provide for increased repre-
sentation of Indians on the Tea Cess Committee. Sir, I support this

-mction,

Srijut N. O. Bardalol (Assam Valley: Non-Muhammadan): 8ir, it is
‘now admitted on all hands that the ten industry is a very important
industry of India and that it supports large numbers of Indian labour, and,
in a way, it contributes towards the general revenues also hy way of rail-
~way freight, revenue on lands, and in many other ways.

Regarding this question of the tea cess, in order to come to a proper

. conclusion as to whether this should be increased to twelve annas or not,
‘there are several factors to be taken into consideration. The first factor
is whether this money is necessary for the intensification of the propa-

.ganda work, and secondly, in the light of past experiences, whether the
-money which will be so raised will be iproperly used or ngf»Sir, who will
pay this money? Firstly, it is not only European planters who will pay,

but the Indian planters also who are about ten per cent. of the European

planters, as the Indian planters also pay on account of the tea cess. Bir,
the system of realising the tea cess, up till now, is that on the tea that is

-exported, after being sold by auction in Calcutta, the agent collects the
-amount of cess from the sale proceeds, and that money is spent by a
Committee called the Indian Tea Cess Committee. This Committee have
got a general administrative committee and an executive committee. This

"Tea Cess Act came into operation in 1903. In 1908, the cess was one-
fourth pie per pound of tea exported, and then propaganda work went
on till 1916-17, and, in the meantime, the War broke out. The propa-
ganda was carried on in America, in the United Kingdom and in France.

From 1023-24, this cess was raised to six annas from four annas during

1921-22. From 1921-22 up to 1928-24, the Tea Cess Committee spent

about Rs. 23,61,000 for propaganda in America. Up to 1916-17, this

propaganda had been carried on, and then, after the War, the propaganda

was restricted in America on account of the difficulty of transport in those

- days, Then, after the War, the propaganda began again in America, and,
in that propaganda, much money was spent. Lster oa, it was found that

much headway has not been made in that propaganda and much good result

-did not come out even by spending large amounts of money. Then the
' Tea Cess Committee placed the propaganda in the hands of an Advertising
 Committee in England who had their branches in London as well as in
‘New York. From 1923-24 to 1929-80. Rs. 87,586,594 were spent on this
propaganda. But we did not see much effect of that propaganda, in spits

-of the newspaper advertisements, lectures, and al] that. In France they
-spent in 1922—27, Rs. 10,50,000 without achieving any good results. Bo,
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‘they stopped all that propaganda. As a matter of fact, this money was
not the money of European planters alone; it was also contributed by the
Indian planters. The strangest part of the whole thing is that it is the
closest preserve of the Europeans. There is an Executive Committee of
‘which not a single Indian is & member. A huge amount is placed in their
-hands and we do not know how they spend it. Bo far as the different
Kuropean Associations are concerned, they are al] right because they can
rely upon their fellow planters but so far as Indians are oconcerned they
have nothing to do with them. There is a Tea Cess Committee of which
‘my friend, Mr. Abdul Matin Chaudhury, was made a member only a year
.ago. Before that, there was and still is another Indian member, Rai
Bahadur Siba Prosad Barooah and another. In the General Administra-
itive Committee, there were 20 members. and 1 wil]l inention thoir names:

Indian Tea Association:

Mr, J. Jones,

Mr. J. S. Graham,

Mr. E. G. Abbot, .

Mr. Abdul Matin Chaudhury, M.L.A.
Mr. T. Lamb,

Rai Bahadur Siba Prosad Barooah,
Mr. E. J. Nicholls.

Bengal Chamber of Commerce:

Mr, T. T. K. Allan,

Mr. T. H. L. Brown,
‘Mr. J. A. Milligan,

‘Mr. J. C. Surrey.

Assam Branch, Tndian Tea Association:

Mr. J. M. Kilburm,
Mr. R. G. Boyle,

Surma Valley Branch, Indian Tea Association:

Mr. F. J. Heathcote,
Mr. B. A. Pearson.

(Dsrjeeling Planters’ Associstion and the Terai Planters’ Association jointly:
Mr. F. J. Durnford.
Dooars Planters’ Association:

‘Mr. D. H. Barnes,
Mr. J. Edmond.

Indian Tea Planters’ Association, J alpaiguri:
Mr. Biraj Kumar Banerjee.

United 'Pls_nt'era" Association of Southerp India:
™r. A. W. F. Mills.
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* ‘AN these gentlemen sit in the General Commitfee, but the Executive-
Committee’ does not consist of & single Indian member:. For purposes of
oarrying out their propaganda they -are-employing the services of very
hiighly -paid Europeans, who are generally retired military or civilian men,.
and who travelin first class, draw allowances, and have a host of subordi-
nates to really work. ‘I have not seen much good work done by them.
I understand that now my Honourahle friend, Mr. Milligan, has taken up-
the work, it is' being put in shape. He is .quite welcome to jut the
whole ‘thing in proper shape under his management, but lel us also-
hawe a share of the. management.” Everybody knows here thit Broken
Orange Pekos tea is now being sold:in the Calcutta market for 8 annas,
9 annas and 10 annas, at the highest, but if you go to buy a tin of tea of
the same quality in the market, you have to pav Rs. 2 to Rs. 2-8-0 per
pound. The reason is that all the tea is exported to England, and the
tea which is left here is put into packets labelled ‘‘Brookbonds'’, ‘‘Lip-
tons’’, etc., and sold at a high price.

Now, what is the propnganda which this Tea Cess Commitiee ig doing?
They want more money and 1 do not object to it. I.et them have more
money so that they may get along with the propaganda and help the tea
industry. But if the price of tea goes up like this, even in India, how can
they sell it? May I ask what propaganda are they doing to sell good teas
cheap? They have got only tea shops and experimental propaganda shops
just us you have got one here in the lndustrial Exhibition. They have
got such tea shops in different places of Bengal and the United Provinees
and in other parts of India where people are asked to have a-cup of tea
free. In that way lot of people take ten and get habituated and by that
means more tea is expected to be sold. If that is the idea, this. propa-
ganda will not succeed. There must be other factors in it. In the first
place, good tea must be obtained and it must be sold cheap. That should’
be one of the duties of the Tea Cess Committea. Tea, which is sold for
eight or nine annas in Calcutta, should not fetch more than 14 annas when
put in tins. Why should it cost Rs. 2 or Rs. 2-8-0? That is a point
which is lost sight of. In this way the Tea Cess Committee is doing its-
propaganda which may not come up to the ideals of the Indian planters.

Now, 8ir, it must be admitted that the tea market is in a very bad
state at present and 1 am also one of those whe are interested in tea.
1 want that tea should fetch good prices and more tea should be sold.
But so far as propaganda goes, I should like to say that it should be:
carried on in the interests of those who pay the piper. It is not only the-
Kuropeans who pay towards the propaganda but Indians also pay. We
do not know what principles theyv are following. - 8o far as this foar annas.
is concerned, it will not come from the ryots, but from tea producers.
It is the tea producers who shall have to pay this four annas so that their
tea propaganda may be carried on. In that way we are all interssted in-
seeing that this propaganda work is done properly. So far as thab goes,
I do not object to increase this rate to 12 annas provided we ect an assur-
ance that we should alsp have some.hand in.the management inasmuch-
as we also pay something towards its maintenance. A coterie of planters
Agents sitting at Calcutta are now on the Execiftive .Committee and are-
managing all these affairs. They spend all the monev which is raised from-
.the tea growers.. Why should ‘they ‘aléme do it bekind the -Purdah as it
.were? That is what I object to. Nowadays I find thaf sqme.of the big:
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tea planters seem to be more sympathetic towards the small tea growers
of Assam. But, as a rule, small tea growers are almost smothered by the
bigger ones whenever they get a chance. I will give only one example.

The other day, I put a question to the Honourable the Commerce
Member and asked himn how meny Indian gardens have been inspected by
the Tea Control Comunittee. The reply was that 226 gardens have been
inspected by Agents of the Tea Centrol Committee. Now, 8ir, what is
thig Tea Control Committee? The Tes Control Conmutiéee of Caleutt. is
composed entirely of Europeans except two Indians, one of whom repre-
‘sents Assam and the other represents Jalpaiguri. This Committee had
2268 gardens inspected, and not a single one of them is a European garden.
They have got about 3,000 gardens and they have inspected only. 226
Indian-owned gardens. Furopean gardens have not been inspected. Some-
body goes to inspect these Indian gardens and generally a European tea
planter or somebody belonging to his coterie who says, the figures are all
wrorig. and not properly kept and thus the small Indian gardens sometimes
do6 not get their quota. I can give the instance of one of my most res-
pected friends, one of the leaders in Assam, Mr. K, Chaliha, who suffered
from this trouble, and he had tc come all the way to Simlp apd to
-appeal to the Governmient of India so that he could ‘havé his grievances
redressed. Why was it? There was a tea control committee. Some of
the Members of the Tea Control Committee did not like him because he
‘was one of the leaders of the country and he 'was a Congress man. He
had to spend a lot of money and file an appeal and come to Simla anc
the  Government heard his case and his grievance was redressed. 1 sub-
mit, Sir, that although some individual members of this Committee may
have some sympathy but there are others. Generally the European plan-
ters who, whenever they can, smother the smaller Indian concerns. Be-
cause if the Indian concerns are killed, and many of them have becn killed
in the last depression, then the European planters will have better chances
of cultivation and the growing of tea will be automatically restricted to
the benefit of the Europeans only. That is their ides. But, in the pre:
sent instance, I have to refer to my esteemed friends, Mr. Hockenhall
and Mr. Milligan, both of them I kmow are very sympathetic towards
Indians and they try their best to do justice by us. All I want from the
Honourable' the Commerce Member is an assurance that if this duty of
eight annas is increased to twelve annas, Indians will have proper repre-
sentation on the executive committee and they will have their proper share
in the administrative committee as well and if such an assurance is forth-
coming I have no objection to this Bill. In the absence of eny such
sssurance this side of the House will oppose the Bill.

I wish to say a word about propaganda. The propaganda work in
America has failed, but the. propaganda work in the United Kingdom has
succeeded, not because of the efficacy of the propaganda, but because the
English nation is a tea-drinking nation. In France the propaganda has
failed. But in India they are doing this propaganda now. Well and good.
Ie it not a fact that now-a-days Indians generglly take to tea and no pro-
paganda is necessary. If you go to Bengal, you will find every one of the
gentleman class drinking tea. The poor classes imitate the gentleman class
snd drink tea but of a very inférior quality. The same is the case in
Agsam. The well-to-do class drink superior quality of tea and the poor
people imitate them and drink tea, but of the inferior quality. Tf vou go

r
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and inspect the tea that is drunk by these poor class people, you will find
that their tea is the most rotten and the most contaminated kind of tea
which the Marwaris supply these poor people at a cheap cost, in fact the
sweepings are sold to these poor classes. It is said that the Committee
is trying to provide people with better class of tea. I submit if they pro-
vide the people with better class of tea and at a reasonable rate. then
this propaganda will be successful. These are my suggestions and there
may be a hundred and one suggestions. What I want to submit is that
if the Honourable the Commerce Member gives us an assurance that this
money which will be raised will be properly used and we will have a
chance of examining the methods and we will have a hand in the compo-
sition of the executive committee and that some Tudians will be taken
on the executive committee ag well as in the administrative committes,
then we on this side have no objection to this Bill. Another su’gestion:
is thot in the propaganda work carricd om in Awmevica and England,
seme Indians should be associnted in that work also. With these assur-
ances, if they are forthcoming. so far as I am concerned, I have no
sbiection. Otherwise. I have got my objections to this rucasure.

‘Mr. 811 Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): 8ir, I rise to oppose this Bill, and I do so both on personal and on
social grounds. A great English writer has said that ‘‘the only neceasitibs
of modern life are superfluities”, and tea is one of the most superfluous
thinge which has become almost a necessity now. Unfortunately, Sir, T
myself am a victim of the tea habit, and. therefore. I am in the best posi-
tion to say that it is & harmful habit, and that it should be given up.

8o far as I can see, this Bill seeks to make tea cheaper in India and
secks also to make it more difficult to export. Moreover, what I am most
frightened at is that the Government intend to spend all the money that
they can make out of this extra four annas of cess, on propsganda in
favour of tea. Tea is one of those things which it is very difficult to give
up when onee you imbibe the habit. T have no objection to such habits
which when they cannot be satished. do not give any trouble. When I
was sent to jail and my obliging District Magistrate put me in ‘““C’" olass,
I waa deprived of all tea, und, as long as I lived in that “*C’’ class, it was
a great torture not to have the usual supply of morning and afternoon tea
to which I had been used for the last 25 vears. I felt then that when F
came out, I should give up tea habit, but unfortunately, now, after my
release, that wretched habit has come back, and T look forward with the
greatest amount of fear to the next movement which my Leader almost
threatened to launch this morning, for I felt that once more I might be
put to the test. I, therefore, feel that tea should be discouraged: that it
should be made more expensive, as expensive as possible in India, and
that export of tes should be made as easy as possible. Belonging to
Benares, I must confess, I have a bias in favour of dear old drinks like
sharbat, and thandai, or perhaps even bhang. If, instead of this new tea
drinking habit, we go back to the old habits, T believe the Government
also will be happier because if Members on this sile of the House took
bhang, they would not be able to give so much trouble to the Govern--
ment. In fact, if pne takes tea. the brain is stimulated and one gets into
the mood to he troublesome to Government. ~ On the other hand, if we took
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bhang, we would be inclined to go to sleep; and I recommend that drink
to the Honourable Members opposite.

Then, Sir, I have another objection to tes. The difficulty is that tea
in iteelf is not such an important part of the afternoon tes functions. For
all tea functions, cups and saucers. tables, table cloths and other aocessorion
are necessary, and these are much more important than the tea itself. It
is the misfortune of modern civilisation that the arrangements for a func-
tion are more important than the chief object of the function itself. Now,
all that is an encouragement to foreign trade. Japan is flooding our
markets with very nice, delicate, pleasant looking end attractive goods,
pots, cups and saucers at very cheap rates. You say you propose to add
to your income by levying & cess of four annas; but I am afraid this will
be an inducement to send away for every four annas scores of rupees to
Japan in order to import these extra cups and saucers. I, therefore, think
that if we discourage this tea drinking, we will also be able to discourage
this unnecessary influx of foreign crockery in our market.

Then, I have a medical objection to tes. Those who are well off can
take tea costing Rs. 2 or Rs. 2.8-0 a lb. But as my Honourable friend,
Mr. Bardaloi, said, most people in this country are poor and consequently
they go in for very cheap tea which is often very bad in quality. If you
go to Bombay or Caleutta, you will find everybody taking tea. In fact
the haclmey-carringe wallahs will etop for a couple of minutes before &
tea shop and despite all your protests that they should proceed, straight
‘to your destination, they would get down for their cup of ten. If you
only look at the tea they drink, you will find that it i8 most dirty and
really unfit for buman consumption. Mahatma Gandhi has said that
the only good parts of tea are the sugar and milk; but in this bad tea
that these hackney-carriage wallahs and other poor people drink there is
no milk or sugar worth speaking of. After all, these poor people are our
brothers, and we want to save them from this bad habit. Instead of sav-
ing them from this bad habit, this Government is going to encourage tea
drinking and they want to embark upon a widespread programme for the
-encouragement of tea. I think that should be avoided. I am also given
to understand, Sir, that tea dust, that is very often passed for tea and
ahich poor men take, is not really tea dust but saw dust.

Mr. Lalchand Navalrai (Sind: Non-Muhamnmadan Rural): How can we
have tea parties then?

Mr. Sri Prakasa: You can have bhang parties !
Mr. Lalchand Navalrai: That will be worse.

~ Mr, Sri Prakasa: That cannot he worse; in the name of Benares, I
must protest against that!

1, therefore, think, Sir, that for the sake of decency. of public health,
-and if my friend, the Home Member, were present, I would be almost
inclined to say, even in the public interest, it would be best to discourage
tea. T think we should reject this Bill, and we should also, make up our
minds, before we part this afternoon, not to take tea ourselves and to
refuse all invitations to tea parties. Tea parties. do no good at all: and T
am sure this House will support my motion. And if no other ground
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appeals to this House, at least this simple ground should a_,pé)eal to them
that the spread of tea mesns the spread of Japanese cups and saucers and
other crockery which is draining the wealth of this country. For personal
safety, for the safety of one's pockets and for the general well-being of
‘our people, poor and rich alike, 1 oppose this Bill.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): The question may now be put.

The Honourable 8ir Joseph Bhore: Sir, 1 do not think that any lengthy
reply is required from me as a rejoinder to the speeches which have been
delivered on this subject this ufternoon. As regaurds my Honourable friend,
Mr. Bardaloi, 1 gather that he has no objection either to the increase of
the cess or to the Tea Cess Association embarking on a larger propaganda
to popularise the consumption of tes in this countryv. I think the two
points that he made were, firstly, that Government should give dome assur-
ance in regard to the manner in which this extra receipt from the enlarged
eess would be spent, and secondly, that the Indi:m clement om the Tes
Cess Association Committee would be increased. Now, us my Honouraile
friend knows, the actual expenditure of this 'cess is not under the control
of Government, but T understand that the Tea Ceps Association are con-
sidering and hope to put forward comprehensive proposals to the Govern-
ment of India. 'l can give him, iy friend, a very definite assurance that
the point that he and my Honourable friend, Mr. Abdul Matin Chaudhury,
made in regard to the proper representation of Indian interests on that
Committee will be most carefully’ borne in' mind by the Government of
india. ' o - '

Mr. N. 0. Bardaloi: Not only on that Committes but on the Executive
Cominittee alsé. " ' '

- 'The Honourable Sir Jogeph Bhore: That also will undqubtedly be borne
in mind by the 'Government of India when these proposals are submitted
to them for their consideration. ' o

As for my friend, Mr. Sri Prakasa, he reminded me of Satan rebuking
sin, 1f T may say so, physically he is an excellent advertisement of the
virlues of tea (I.aughter), and, in any case, I propose to leave him to the
tender mercies of his fellow consumers of tea in this House. I do not
think he really intended to suggest that because people in this country
were attracted by the cheapness and by the appearance of Japanese china-
ware, therefore tea should be penalised in any way. My suggestion to him
is to utilise Indian earthenware, whiech, T understand, is very largelv now
being made in the country.

Bir, T do not think there is any other point that remains for me to
answer and I would ask the House to accept my motion. '

Several Honourable Members: The question may now be put.

Mr. President (The Honoursble 8ir Abdur Rehim): The question is
hat the et be now pob - gursie

"The mqtion was edo?hq.



IHE INDIAN TEA CESS (AMENDMENT) BILL. 3846
Mr. President (The Honourable Sir Abdur Rebim): The question 18:

“That the Bill further to amend the Indian Tea Cess Act, 1903, for a certain
purpose, be taken into consideration.’’

The motion was adopted.
Mr, President (The Honourable Sir Abdur Rahim): The question is:

“That clause 2 stand part of the Bill."”

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan)» Sir, I am
surprised to find that because many of our friends here want a cup of tes,
we are apt to forget that we do not represent ourselves here, but we re-
present the people in the villages whose interests are more imporlent in
this House than our own needs. My friéend, Mr. Sri P'rakasa, has made
.out a clear case that such a Bil] should not be countenanced in this
House. For obvious reasons, Government are planning as to how more and
more tes could be sold in our villages, but there 18 no consideration as to
whether it should be at all encouraged in this fashion. As a matte of faot,
we do not know if there is any medical opinion in favour of this tea habit.
‘I'he Honourable the Commerce Member ought to have quoted espert opi-
nion to convince the House that our villagers ought to take tea and that
it is for the good of their health, or at least that it is not bad for their
health. So far as we know, laymen ns we are, tea contains.

The Honourable Sir Joseph Bhore: I will ask the Honourable Member
to look at Mr. Bri Prakasa. (Laughter.)

Mr. Lalchand Navalrai: That is because he takes bhang. (Laughter.)

Pandit Nilakantha Das: 1 know he did not touch on this aspect of the
question, and I am not reslly putting it in any humorous sense. 1 am
serious when I say that tea contains some of the worst poisons; and
specially in our street corners the tea which our tongawallas and similar
-other people take, and which sometimes some of us, on account of our
habit, may be compelled to take, is not tea at all bul cups of decoction,
and it is generally in that decoction state that our ordinary people take
it. That decoction is nothing but poison so far as I have learnt from
medical men; the habit is also a vice, mild may it be like smoking. My
Honourable friend must convince the House that it is not so and tha$
it is a necessity. I shall even be satisfied if it is a real necessity even
for improving the standard of life or culture. Unless it is a necessity in
any sense of the term it is not at all proper that this House should pass
s measure like this by which we are giving sanction to a vast amount of
money being spent in this country for propaganda, for practically pushing
this tes habit into the very village corners. Of course, it today some Bill
comes for making propaganda in favour of bhang or thandai, I know some
of us may approve of it.

| At this stage Mr. President (The Honourable Sir Abdur Rabim) vacated
the Chair which was then occupied by Mr. Deputy President (Mr. Akhil
Chandra Datta).]

Mr. M. 8. Aney (Berar Kepresentative): What wilf you do?



3846 LEGISLATIVE ASSEMBLY, (6rm APriL 1085.

Pandit Nilakantha Das: To speak the truth, T will not support it. ~ Any
intoxicant must not be made svailable so easily to our village folk. I
‘come from a constituency where tea was unknown in my childhood. Even
now our gentlemen folk in the villages do not have that bad habit: but I
belong to an unfortunate land where many people go to the tea gardens of
Assam and to other labour centres where they contract this bad habit:
and, when they come back to their villages, they do not get the milk and
sugar which you take with the tea to make it a pleasant drink—but they
go to the ordinary village grocer’s shop and buy some tea refuse for a pice
& packet, or some infected dust which goes by the name of tea—they
put in hot' water and add some salt and thev drink it: this is how our
people are being gradually accustomed to drinking tea.

An Honourable Member: Salted tea is better than sugarred teu.

Pandit Niakantha Das: I do not know: I wish my friend would give
some medical or expert opinion that that tea is better.

Mr. N, V., Gadgll (Bombay Central Division: Non-Muhammadan Rural):
Tea is always good: I drink 12 cups a day, and my weight is 145 pounds!

" Pandit Nilakantha Das: My point is that it is not a necessity: it is &
luxury: at Yeast it is a luxury to the people whom 1 represent here—60
lakhs of them: I speak for my constituency, and I think in India in the
villages the conditions are the same everywhere: in the  villages, - the
puople have not been accustomed to tea yet, as we have been in our anglicis-
ed and Europeanised habits in the cities like Delhi and Caleutts. Our peogle
have ngt yet come to this occidental urban state of civilisation; and, et a
time like this, we are spending money—lakhs of money, to push tea into
the very corners of the villages, and make the poor man spend money,
not for his health, not for his necessities or sustenance, which ha wants
.80 badly, but for giving some impetus to the sale of some commodity,
. which is necessary for some people basking in the favour of Government
and unconcerned patronage of a section of our representative people. What
I say may not be liked by some of my friends—I see the temperament
of the House: I do not go into the question of the tea labour or tea planta-
‘tion.

An Honourable Member: Why not?

Pandit Niakantha Das: Whatever that be, plantation produce should
aot be considered first of all as agricultural produce as such in this country.
Pluntation has a good many drawbncks whien my Honourable friend
-opposite knows better than I can describe. If they are to make any
profite out of this inebriating material. this intoxicant, this poison. which
is not a necessity, but which is at least a careless luxury, and. therefore,
a vice; let them push the export of the commodity, or even the internal
consumption if they can, but why should the Government or, the House be
a party to it? Suppose tomorrow a Bill comes for introduecing tobacco 1
our villages. . . . '

An Honourable Membes: 1t is already there! = *
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Pandit Nilakantha Das: It may be there already: but suppose the
tobacco-growers want to sell their tobacco more and want that those that
are not taking tobacco now should be made to do so—for example, children
do not take it—but if Government likes that money should be spent like
this in making children smoke tobacco.

An Honourable Member: As if they have not taken to it!

Pandit Niakantha Das: Suppose they have Then why Bills and
measures for propaganda? Or ara we here simply to pass measures I
disgust and helplessness? Tobaeco is a luxury, not a necessity: probably
tho next stage will be for the Provinces to propose taxing tobacco—it
is ir. the air, on the horizon already-—shall we then propose to collect a
tobacco cess and introduce tobacco in the villages in every home for
children and women and everybedy? -Our,women do mot smoke tobacco:
yet. '

An Homoursble Member: Don't they? *

Pandit Niakantha Das: Generally our women do not. I am reminded
here of my Bihdr and Orissa Minister’s Resolution. and he put it in
practice, to give one pice toddy and liquor bottles to our people, making
those bottles available at the door of each man: last vear he did it, and,:
in his reply to criticism in the Council, he supported this measure as.
giving mueh needed relief and refreshment to the poor man at his door
giving him some solace after his day’s tiresome labour: and, in this way,
by the by, excise money is being collected and the budget is being balanc~
ed in our Province of Bihar and Orissa. .

That, apart, 1 consider this a similar measure and I appeal to my
Honourable friend at least to postpone the third reading of the Bill, to the
Simla Session by which time we may get some medical or expert opinion
and some statistics, as to whether tea is good for the health or whether.
it is & luxury and how many people in the villages take tea and what kind
of tea they are taking and whether it is good for their health. T see the
temperament of the House (Laughter) and it really pains me. I am really
serious on this question, and if I had any power I would never allow any
such measure to be passed without the consideration it deserves. How
can one think of it without getting statistics and without getting medical
and expert opinion on the various aspects of the question. I shouald be
the last person to support a Bill like this; and so, I again appeal that this
third reading should be postponed till the Simla Session and this House
should be supplied with all the material necessary.

An Honourable Member: With tea?

Pandit Nilakantha Das: Yes: of course, my Honourable friend, 8ir
Joseph Bhore, might invite me to tea, but there are other considerations
which I need not narrate here: I shall be very happy to accept it whether
I take tea or not: invitation to tea does not actually mean taking tea: as
my friend, Mr, Sri Prakasa, has described. there is some paraphernalia—
some good table cloth, some bright saucers and cups—and perhaps much
lesy is spent on ten than on the appendages and paraphernalia, so absurdly
considered in a eountry like this, to be marks of civilised standsrd of life.
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and of better cultural outlook; and we have been pperpetual victims to
imported fashion just as readily as to imported articles of daily use. So,
whether I take tea or not, if I get an invitation from a fashionable and
respectable gentlemen, who lives in a good house, who owns good motor
oars and who commands all the modern luxuries, I shall very gladly aocept
un invitation to tea, but this measure, I say, in spite of all this, may not
be for the good of our people. So far as I oan say now, it is not for the
good of our people. You must, therefore, first of all, try and oollect
enough statistics and obtain expert medical opinion to convince the House
that this measure is for the good of the people. S8ir, with this appeal,
1 oppose the motion.

Some Honourable Members: The question may now lLe jut,

Mr. Ghansghiam 8ingh Gupta (Central Provinces Hindi Divisions: Non-
Muhammadan): 8ir, I only want two minutes. 8ir, I must protest against
the haste with which this measure is sought to be got through this; Hopse.
There has been prhotisally no diséussion on this Bill. Sir, I am neither
s tea taker, nor am I a bhang takér, but my humble submission is this.
I objest to this Bill on two grounds. My first ground is that it has not
béen proved that the habit' of taking tea is not sufficiently spreading and
that i, tharefore need§ stimulation and help of the Legislature so 88 to
induce people to go in for the téa habit. I know that no Honourable
Member of this House is just now in s mood to listen to anything that I
say ageinst tea. . .

301;19 Honourable Members: No, no.

My, Ghanshiam Singh Gupts: . . . . because I see that almost every
Member in this House is sddicted to tea taking. I never take tea and
have never taken tea, almost never. (Laughter.) Not only have I not
taken tea, but when it lay in my power to prevent the spread of tea I
did everything possible to check the evil, Bir, when 1 was the President
of the Municipal Committee of Drug, some gentleman of the Tea Cefis:
Coramittee came to our place amd painted all over the building ‘‘Take
tea, Take tea'’ and all that sort of thing without my permission. I wrote
to them asking them that it should not remain on the walls of the muni-
cipal building and that the building should have to be white-washed, and
I recovered the entire cost of whitewashing from them, because I said I
did not want this sort of advertisement of & thing which I considered to
be an evil. 8ir, doctors may differ, or we may differ here. Some may
hold that the extent of the evil is not so great as to prevent its -spread,
some may say it is on a par with smoking, but there is no doubt that the
habit of taking tea is admittedly an evil. It may not be an evil to those
gentlemen who have enough money to pay for, but it is positively an evil
to those who have very little income and who cannot get even a cup of
milk or good water to drink. I would rather ask the Governinent and my
friends here who support this measure that instead of this Bill they should
bring forward a Bill by which we could give a cup of milk to the poor
villagers. bring forward a measure by which we can give a cup of milk or
even a chatak of milk to the poor babies in the villages. I do not under-
stand why the Government is so anxious to push tea even in the farthest
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villages particularly as it is admittedly not a virtue. It may not have been
demonstrated to be a vice, but I consider it & vice, and there are many
doctors who consider it to be a vice. I do not protest when I see gentle-
men teking tea, but I protest against your attempt to push on tea to the
villages. 1 ask my friends here—have you gone‘and seen the villages? Do
you know that in the villages children do not get even a oup of milk which
is 8o essential to them? It is unfortunate that you don’t bring forward
any measure which will benefit the poor children in the villages, but you
bring on measures to push forward tea and such other intoxicants. Pro-
bably some of you may be interested in it, anyway I say that I oppose
this measure on two grounds. The first ground is this, that it has not
been proved that the use of tea is not sufficiently expanding even as it is
and that it needs further inducement, and my second ground is that it is
an evil, and we should see, therefore, that the use of {ea is checked rather
than encouraged.

Several Honourable Members: The question may now be put.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is
that the question be now put.

The motion was adopted.

The Honourable Sir Joseph Bhore: Sir, I am afraid I have very little
to add to what I have already said. I am afraid that most of those who
are opponents of the habit of tea drinking are in the same position as Mr.
Casey Jones:

‘‘Baid Casey Jones, Before I die,

Two more drinks I should like to try,
Oh, Casey Jones what may they be,

A glass of water and a cup of tea.”

"8ir, being a partaker of what my friend called the intoxicating poison
known as tea, I am afraid that any advocacy of the cuse for tea would be
regarded as emanating from a partisan. I, therefore, 8ir, prefer not to
put forward the views of & partisan and leave the House to decide between
my friend, Mr. Nilekantha Das, and myself, in this matter.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That clause 2 stand part of the Bill.”

The motion was adopted.

[At this stage, Mr. President (The Honourable Sir Abdur Ruhim) re-
sumed the Chair.] -

Clause 2 wus added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill,

The Honourable Bir Joseph Bhore: Sir, I beg to fove:

“That the Bill be passed.' b
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.. Mr. President (The Honourable Sir Abdur Rahim): Motion moved: -
““That the Bill be passed.”

.. Pandit Govind Ballabh Pant (Rohilkund apd Kumson Divisions: Nop-
Mpbammadsn Rural): Sir, before you put the question, L would like Mr.
Milligap to speak on the various points that have been raised. There is
& lot .of substance in those points and we cannot be a party to such inde-
cent haste in passing whatever legislation it may be.

Mr. J. A. ﬁ:lll.l{lh (Betigal: 'Eui'opear.?: It was not 1y intention to take

up the time of the House unless it should appear to be neces-
_ ry. 8o many points were raised by various speakers that I
thought perhaps it would take up a very great deal of time to answer
them. I shall endeavour to deal with the principal points as quickly us
posgible. The principal point which my Honourable friend, Mr. Bardaloi,
made relates to the composition of the Committees. In the first place, let
me say, that the Executive Comumittee is not a stututory body at all. It
was only formed for its 6wn convenience by the General Committee and
there are no rules or principles whatever which regulate its formation. It
is formed annually at a meeting of the General Committee. Its powers
are very strictly limited. 1t cannot sunction any expenditure above
Rs. 2,000, and even the expenditure that. it does sanction has to be referred
to full Committee. - There is no provision in the Act as it stands for mak-
ing the Executive Committee a statutory body, but that can be consi-
dbred when the Act comes before the House again. As the Honourable
the Commerce Member told the House, it is the intention of the Indian
Tew Cess Committee to bring this question up again. Last June, a gene-
ral comprehensive proposal was sent up to the Government of India, but
for varioug rengons that could not be proceeded with. It iz, however, our
intention to send that proposal up again as soon as the Government of
India are willing to consider it. When that proposal is before the House,
ull these questions about the composition of the Committee and other
matters that may interest Honourable Members will be open for discus-
sion. There are one or two specific points about which I should like to
give a definite opinion, Bome Members seem to be under the impression
that the money which is to be raised by this piece of legislation is public
money. This is money raised from the growers of tea for their own pur-
poses. These are not public funds. Though the Government of India are
entitled to exercise a control over the operations of the Tew Cess Com-
mittee, the money iz not public money. (Interruption.) This Bill is
merely to permit the growers of tea to tax themselves by an extra four
annas for every 100 lbs. of tea which they export. . . .

o PM.

Mr. Ghanshiam Singh Gupta: Is it werely permissive, or is it com-
pulsory ?

Mr, J. A. Milligan: It is compulsory, but it is raieed only from the
people who grow tea, and not from the public. Another important point
raised was regarditig the efféct of tea drinking on health. Wéll, 8if, had
I realised that that point was likely to be raised, I could have brought
with me conclusive evidence that & vast majority of the'tdéﬂlca profession
is ‘'of opinion that the drinking of tea, particularly, in a country like Indin
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-where wuter is very often of a bad quality—uand the making of tea necessi-
tates the boiling of water—that the drinking of tea is a very healthy bever-
.age indeed.

An Honourable Member: What about hot climate ?

Mr. J. A. Milligan: Tn s hot elimate it has a very eooling affaat. on the
body. (Laughter.) I may say there are varions ways of drinking tea.
Besides the way in which we see it drunk in the Assembly sector, it is
drunk in America as iced tea. They make it into a very pleasant cold
beverage indeed. The Tea Cess Committee in America have perfected—
that is too strong a word, I may say they have brought to w high stage. . .

An Honourable Member: Is cold tes better than hot tea in India?

Mr. J. A, Milligan: The trouble about introducing cold tea in India is
this. You have not got here the supply of ice everywhere as you have in
Americe. In America ice can be got in unlimited quantities even in the
smallest villages. Had we got that in India, all this period of the year,
from now for the next six months, we would be trying to interest people
in iced tea. Buf merely cool tes is not a particularly attractive beverage.

An Honourable Member: What about boiling water for making tea ?

Mr. J. A. Milligan: Boiling water is an essential ingredient of a cup
of tea.

An Honourable Member: Is it necessary to boil water in order to have
cold tea?

Mr. J. A. Milligan: The tea is first made in the ordinary way with
boiling water and then it is chilled and mixed with lemon and other things
and then drunk as a cold beverage.

An Honourable Member: Give us a cup of tea. What is the use of
talking? (Laughter.)

Mr, J. A, Milligan: T ghall be only too pleased.

To continue what I was saying, in America, we have, after 12 years
of experiment, discovered a way to make a really good tea syrup. That
tea syrup can be used for making a carbonated drink which is exceedingly
good and refreshing, and also for making a cup of tear by the mere addi-
tion of hot water or boiling water or whatever you like. We believe that
there is a great future in that branch of the tea propaganda. I do not
want to take up the time of the House any more. . . .

Mr. Ghanshiam 8ingh Gupta: Is it not expanding of its own accord?
Does it need any further inducement by the Legislature?

Mr. J. A. Milligan: Tea undoubtedly is expanding of its own accord,
but not at a very rapid rate. In the last 20 years the expamsion of tea
consumption in India has been comparatively small. Even now, for the
year which is just ending, we calculate that the consumption of tea in
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India is only about 70 million lbs. About 10 or 15 years ago it was some-
where about 50 million lbs. That is a very slow rate of increase, and those

of us who do not share the views of some Honourable Membem who con-
sider that tea drinking is & poisonous habit. -'

Mr. Ghanshiam Singh Gupta: Not poisonous but that it is bed. -

Mr, J. A. Milligan: I think some Member used the word ‘‘poisonous'’.
We think that the drinking of tea would be beneficial to the health of the:
rural population of India, in addition to which it is the cheapest possible
drink next to water bacause for one pice you can get five cups of tea.

An Honourable Member: Is not milk necessary?

Mr. J, A. Milligan: No. Milk is quite unnecessary. If you want to-
appreciate the flavour of a cup of tea, you teke no milk in it.

An Honourable Member: No sugsr too? (Laughter.)
Mr. J. A. Milligan: No sugar if you like.

Mr, 8rl Prakasa: I am willing to support the Honourable Member if he
introduces it in jails.

Mr. J. A. Milligan: T thank the Honourable Member for that sugges-
tion. Also various other suggestions were made by my Honourable friend,
Mr, Bardaloi, which I have carefully noted. I think there was one other
point made by the Honourable Member from Druy. I am glad to hear that
he recovered the money for the defacement of his municipal walls and I
will only add to that my apologies for the discourtesy of may subordinates.

Some Honourable Members: Let the question be now put.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That the Bill be passed."

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Monday, the
8th April, 1985.
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